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LOK SABHA

Tuesday. September 1, 1858/Bhadra,
10, 1881 (Saka)

The Lok Sabha met at Eleven of the
Clock

[Mr Sezaxzr in the Chair!
ORAL ANSWERS TO QUESTIONS

Sale of Motor Cars and Trucks

+
Shri Harish Chandra
Mathur: .3
Shrl Ram Krishan Guapta:
3011 { Shri A. M, Tarig:
'Y Shri Birendra Bahadur
* Siaghji:
Shrl E. C Majhi:
| Shri Snbodh Hansda:

Wil the Minister of Commerce and
Industry be pleased to state

{(a) the various steps taken by Gov-
ernment for equitable distribution and
sale of motor cars and trucks,

{b) the effect of these various steps
and

(¢) what 1s the availability position
of these vehicles at present”

The Minister of Industry <(Shri
Mapubhai Shah): (a) to (c¢) A state
ment 13 laid on the Table of the
House [See Appendix III, annexure
No 73]

Shri Harish Chandra Mathur: May I
know what are the conditions which
are necessary to restore mormal condi-
tions and what steps have already
been taken? May we also know when
the conditions will become normal*

m m.—l
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Shri Manubbai Shah: We do expect
thad, as a result of the steps which I
have mentioned 1n the statement,
within eight to ten months, the eatire
wndustry should be on a normal foot-
ing

Shri Harigh Chandra Mathur;: May I
know whether sny enguiry has been
made into the malpractices yn the past
and whether any action has been
taken against any of the manufactur-
ers or any of the dealers, and may I
also know how many persons who are
on the order hst have been dropped®

Shri Manubhai Shah: This matter
was gone Into in great detail, but as
there were certain technical and legal
lacunae 1n our orders which really
necessitated the bnngfing 1n of the
notification, we could not really pin
down the responsibility sqtfirely
either on any dealer or on any manu-
facturer But even then. in one case,
we have stopped their quota of six
cars because we found that they had
followed some practices which were
not correct

Shri A. M. Tarlq: What 15 the jusu-
fication for allotting a quota of 50
umits to Dell: and 14 units to Uttar
Pradesh and Punjab when the popula-
tion of Punjab and Uttar Pradesh is
much larger than that of Delh: and the
income-tax from people 1n Uttar
Pradesh and Punjab is much higher?

Shri Manubhai Shah: These quotas,
as hon. Members are aware, are not
based on any population figures But
the offtake of cars from those areas in
the years 1956-57 and 1957-58 has been
higher

Shri Ram Krishan Gupta: May 1
know whether it is a fact that
of the dealers who register

1!
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names purchase and sell the cars in
the black market and, if so0, what is
the nature of the steps taken to check
this malpractice?

b 4

the introduction of the new
according to which resale
be done within two yrars
the purchase only with
permission of the Automobile Con-
r in the States or in the Centre,
R. C. Majhl: May 1 know
the registration orders have
down this year, compared to last

it

Ty

Mauubhai Bhah: Yes, Sir; but
numbers are not known;

3;;

bave a chance of having a car after
six years, while = person who registers
his name today in Delhi may get a
car ir six months and, if so, what type
arrangements is being made to
enable the people in ‘those States to
get cars soon?

Shri Manubhsl 8hah: The arrange-
ments are all self-contained. The man
has to register his name at a place

R

g!
;EE
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§58

ber's question has
notice. It is this. One
his own name at more
. It is very difficult to
more dealers. So, we

38§
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are trying to sce, after the working of
this order for sometime, whether we
could prevent the same man giving his
application and booking an order at
one place, from booking at another
piace till the car of the first order is
delivered, -

Shri Harish Chandra Mathur: What
is the total requirement of the coun-
try, and what lg the present produse-
tion? What is the basis for the hon
Minister to say that inh the next few
months the conditions would become
normal?

Shri Manubha! SBhah: That is given
in the statement. We expect produe-
tion requirements to be about 16,000
cars a year. The highest estimate
which could be made in a rough and
ready way is about 15,000 cars a
vear. We are stepping up the relsase
of foreign exchange. Fortunately, the
indigenous content of the cars is
going up very fast and we will be
exceeding the quantity of production
I now mentioned. It is on this basis
that I said that the situation is easing
and that conditions might become
normal in the next eight to ten
months

Some Hom. Members rose —

My. Bpeaker: Every hon. Member
wants a motor-car. How can the hen.
Minister help it?

Shri S, M. Banerjte: The answer to
Question No. 1052 may ease the situa-
tion and clarify many things. It may
be taken up along with this question.

Mr. Bpeaker: That relates to the
manufacture of cars. It cannot be
taken up with this question. Manufsc-
ture is different from distribution.

The point is this. The hon. Minister
has told us that in view of some mal-
practices that were going on, his
Ministry has adumbrated a scheme.
It hon. Members want to discuss that
scheme, 1 will allow a half-an-bour
discussion. Let them discuss it and
then be satisfied. The Ministry s only
too anxious to avoid any kind of mal-
practice going on. They have thought



The Minisier of Commerce and
industry (Shri Lal Bahadur Shastri):
1 shall have no objecton to have a
baM-an-hour discussion, but I might
teil the House that the hon Members
will And no fault with the scheme
which we have prepared T am quite
sure of it I must also say that 1t has
definitely mmproved the stuation 1
am not prepared to clalm that all
shoricomings have been removed, but
black-marketing, etc, which was going
on on a large scale has defimitely come
If any hon Member has ans
particular complaint, he may meet us,
and m collcague will he prepared to
meet him in the Central Hall or at
anv othr: place the Membem likee

|

Mr Speaker
the schume
Libratv

Shei Lal Babador Shastrl: Yes, Sir

Mr Speaker: A few copies may be
Placed in the Library

Shri Manabhal Shah. Actually

1 suppose a2 copy of
will be placed in the

Mr. Speaker: A few copies may be
the Library Hon Members
will look into the order and send sug-
to the hon Minster If
ey are not satisfled, T wall allow not
anly a hall-an-hour discussion but a
two-hour discussion

Oral Answers 5500
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uption) a1 #, wre Hfaq |
Mr. Spesker: Shr: Rajendra Singh

bbri Hem Barua: Question No 1037
mav also be taken along with thus

—_—

The Deputy Minwuter of * External
Affpirs (Shrimati Lakshmi Menon):
Th« 15 a different question to be
answered by a diffeaent peison

Shri Hem Barua The questions are
of the same nature

Mr Speaker. It must be left to the
Min: «. woncerned There are differ
ent Ministers, I think who are to
answer these guestions

Shri Hem Barua: The otner question
would not come up 1 gave notree of
a short notice question That has
been pushed back These guestions
come under the same Minustry

Mr. SBpeaker: Why should the hon
Munister say that 1t 1¢ to be answered
by a different person” Both the
questions come under the same Minis-
try Let us take both the question<

together
Nagz Rebels

mem:

Will the Prime Minister be pleased
to staie

(a) the number of Naga rebely who
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have swrendered and those who have

been captured during the period fronm:
the 1st May to 3lst July, 1989;

(b) the number of arms recovered
from them;

(¢) the description and make of the
arms captured;

(d) the names of the countries
vuehmnuhcturemmm;m

(e) the present number of detenues”

mmmuu
Minister of External Affairs (Shri

J. N. Hasarika): (a) Surrendered—
2166; Captured—808

(b) 488 arms (Swrrendered—241:
recovered—245).

(c) These include Rifles, Sten Guns,
Pastols, Revolvers, Shot-guns and
Muskets of various calibres

(@) Not known Many of the guns
are locally made

(e) 80

Naga Attack on Kohima

T
Shri Hem Barua:
“1827 { Bhri P, C. Borooah:
Shrimati Mafida Akmed:
Will the Prime Minister be pleased
to state-

(a) whether it 15 a fact that Naga
hostiles attacked Kohima, the head-
quarters station of the Naga Hills-
Tuensang District on the 15th August,
1989; and

(b) if so, the extent
caused?

of damage

and prevent people from participating
in the Indgpandence Day Ceishrations,

(B) No damage to life or property
as a rosult of thig incident has Deim
reported so far -

Shry Shres Narayan Das: May I
know what is the latest position 1n
regard to the activities of these
rebels? 1Is it a fact that they have
become active in recent months®

Shri J. N. Hazarika: A large num-
ber of rebels—2168—have already sur-
rendered and €03 people have been
captured

oft wo wie ffRdt : W wWud-
sfewy ageT W ag qar § e fol
armrt o ww Zwfeat o @ oo Ryl
7 woft ok &, gt & 7 o) wc ¥ gt
&y o wrwey fiear mar f ?
Shri J. N. Hasarlkka: 1 have mo
information,

it wo wie AN : woyw A, oy
ar wardt € sy = ¥ e
Y Tt § o ddie-afew ot £
mwsrmnfit
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Me. Bpeaker: Some of these rebels
have gone over tp China. 13 that what
he wants to know?

Shry M. L. Dwivedi: Yes; 1t has
been published in the papers; every-
body knows

The Deputy Minister of Extermal
Afisir; (Bhrimati Lakshmai Monon):
The Government of India do not go
by newspeper reports; we go by the
tion we receive from our

1]
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whereabouts of the Naga rebel leader
Phizo and whether it 15 a fact that he
15 m USA now?

Ap Hon. Member: Or in China?

Mr. Speaker: How does 1t ange out
of this question® (Interruptions)

Shrj § M. Banerjes: The guestion
i1s about Naga rebels; he 15 the leader

to USA.
That 1s our information Is it a fact?

Mr Speaker: The question 15, how
many have been captured. He has
not been captured yet; that 1s clear

Shrimati MaSds Ahwed: It is
reported he 15 tn Burma

Mr. Speaker: Because he 13 a rebel
leader, hon. Members are anxious to
know if Government are in possession
of information regarding his where-
abouts

Shrimsti Lakshmi Menen: We had
information sometime ago that he was
in Decca. I do not know whether he
1s in USA now

Shri Hem Barma: Are Government
aware of the fact that there are wide-
spread feelings in the Naga Hills about



?

Mr, Speaker: The hon Deputy

hoisted his own flag on the 15th

Shrimati Lakshmi Meaon: No, Sir,
we have definite information that he
wag not in Kohima to hoist the flag

Shri Hems Barua: My question 15
whether Government are aware of the
widespread feelings in the Naga Hills
today among the rebels that Phizo is
in Pakistan where he i training per-
song for guerilla warfare

Shrimati Lakshmi Menen: Govuin-
ment have very definile information
that Phizo is not training people for
guerilla warfare in Nagaland

Shri P. C Borooah: May I knuw
whether it is a fact that there was
firing on the 15th August and also on
the 9th August in Kohima town and

and
officer hoisted the Naga flag on 8.D.0.
officc 1n the Kohima town, Iz it not
a fact?
Shrimati Lakshwy Memen: It is sot
4 fact; I have given the full informa-
tion. '

Whether the Naga rebels have
Nhed to surrender useless guns
thereby make money and get rewards?

Shri J. N. Hasarika: They have sur-
Tendered good guns. High calibre
Buns have also been captured.

Mr. Speaker: Next question

Shri Hem Barua: Regarding Ques-
tion No 1037

Mr. Speaker: | am not going to
dllow this When both questions are
Answered simultaneously, any hon
Member who puts a Question is mot
€xpected to make a difference between
One or the other question.

Shri Hem Barma Sir, I put the
Question

Mr Speaker: The hon Member
Koes on making suggestions, I do not
khow whyv Some hon Members
Want to give more inform.’ on than
Ketung information.  So they ask a
Question: 13 there a widespread general
Obinion among the Naga Hills ke
this? 1 do not know whether the
Question Hour is for ascertalning the
9hnion of Nagas or non-Nagss. Once
T allowed the hon Member to put a
Question: the second time also I allow.
ed And when the question was put,
the hon. Minister said, “no. it is not
50" once again, Under the circum.
stances. H will be a waste of time
16 put the same question Also, there
ares hundreds of questions and I am
NGt progressing at all in respect of
Questions

Shri HSom Barwa: I will make
humble submission that was not m
Question,

who

Aurrender their arms, may I kaow
plan.

and

“.
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Mr. Speaker: That was the guestion
X heard.

Shri Hem Barua: People have been
killed there

Me. Speaker: With all respect
the hon Member, I am afraid at 1
mot a question The hon Membor
asked are there widespread rumours’

BShri Hem Barua: | want to know
whether it 15 because of the rumour
dbat Pluzo s in Pakistan trammng
people for guenlla warfare the re
bellion 15 continuing here

Mr, Speaker: The hon Minister said
that the guerilla warfare is not beaing
arranged or engineered by Phuzo It
15 a definite information that 15 what
the hon Minuster said What else
can he ask the Minister” Let him go
and ask Phzo So far as the infor-
mation of the hon Minister 18 cou
cerned, they are orginal Al that
the House can expect to ask the
Government 1s whether the Govern-
ment is taking sufficient care to sec
that no unnecessary depredations
Take place

But before going to the next ques-
tion, | would suggest something In
today's newspaper various reports have
come regarding Chinese invasion and
occupation of border areas and also
about NEFA Such newspaper reports
will naturally create alarm mn  the
minds of the public Therefore, 1
would suggest to the hon. Minsters
that as soon as they find some such
reports, instead of merely depending
an giving laconic answers 1in Parlw
ment, of their own accord they should
make brief and full statements, anti-
cipating questions on ail those matters
and thus clear up the fears and doubts
of not only the Members of Parlia
ment, but the whole couniv as
people are naturally agitated over
these matters 1 am not -<ausfled
merely with “Yes” or “No’ True
n the Question Hour that can be done
But hon Ministers should try to take
the House into confidence on whether
the rumours are right or not

Oral Answers 5508
Shrimati Lakshmi Menen: We al.
ways take cogmizance of what appears
mn the newspapers and try to wverity
them and whenever we get any infor-
mation which i3 of interest to the
House, it 15 always shared with the
House by the Prime Minister

Mr. Bpeaker: The Deputv Minister
must aiso ghare it

o Ayurvedic Dispensaries in Coal
lllao&nu

. . jp—
m‘“{m Subedh Hansda:

Will the Minister of Labour and Km.
ployment be pleased to state

(a) whether 1t 15 a fact that the

Ayurvedic dispensaries are becomung
very popular in coal mines area,

{b) if so the total number of such
dispensaries opened so far; and

(c) whether the proposal for open-
ing of such dispensaries one at Bhuli
and three :n Andhrg Pradesh has been
finally considered and the dispensares
opened?

The Deputy Minister of Labour
(Shri Abd ALD: (3) Yes -

{b) Nine

(¢) One dispensary at Bhuh and
three dispensaries m Andhra Pradesh
have been sanctioned The dispen.
sary at Bhuli and one dispensery :n
Andh-a Piadesh have started func-
tiomng

Shri R. C. Majhi. May ] know the
cost of estabhishing an Avurvedixc dis-
pensarn *

Shri Abid Al It will cost Rs 1,500
recurring and about Rs 12000 non-
recurr.ng

Shri Tangamani May 1 know the
places in Andhra Pradesh where

Ayurvedic dmspensaries have been et
up® Which are those mines and how
many worker< are covered bv those

dispensaries®
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Shri Abid Ali: A dispensary has al-
ready started functioning in Rudra-
pur. The other two places are Rama-

varam and Ballampalli. The Rudra-
pur dispensary started functioning
only last month, in July. Therefore,

it would not be possible to give more
particulars now.
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Shri Tridib Kumar Chaudhuri: May
I know whether the certificates of
ayurvedic practitioners are treated on
par with those of allopathic practi-
tioners in the matter of leave petitions
and other things?

Shri Abid Ali: The same status.
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Film on Mahatma Gandhi

%*1015. Shri Ram Krishan Gupta: Will
the Minister of Information and Broad-
casting be pleased to state the nature
of progress made so far in the pro-
duction of a full length film on
Mahatma Gandhi?

The Parliamentary Secretary to the
Minister of Information and Broad-
casting (Shri A, C. Joshi): The agree—
ment with the Gandhi Samarak Nidhi.
is for producing one full length docu-
mentary and a series of short films on:
certain aspects of Gandhiji's life. Ac-
cording to the terms of the agreement,.
the material is at present being sort-
ed out and compiled in chronological
order. When this is done, the work of
the documentary production will be
taken up,

Shri Ram Krishan Gupta: May T
know the approximate amount which
will be spent on this film and the time
by which it will be completed?

Shri A. C. Joshi: It will take about
a year for the production of this
documentary. But | cannot visualize
at this time the amount which it will
cost to the Government.

¥z Mfa 7| : g7 A fFew T
Y g, 47 WS WET A & AW @
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Shri Ajit Simgh Sarhadi: 1s there any

possibility of earlier exhibition of a

shert documentiary film before the full
length film comes m°

Shri A C Jeshi: A short iim on
Gendhiji entitled “A Memory to be
cherished” has besn completed and it
15 proposed to release this short film
of about 300 ft. on the 2nd of October,
1989, the birthday of Gandhyi

Shri Gublman Ghese: May 1 know
whether any person has been selected
to personify Gandhiji in that film?

Shri A. C. Jeshi: Not so far
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Copy-Bight Agreement with Pakistam

+
(Shri AjJit Singh Sarhadi:
< Shrl D, C. Sharma:
{ Shri Wodeyar:
Will the Prime Minister be plessed
to refer to the reply given to Starred

Question No 538 on the 23rd February,
1959, and state

(a) whether any further reply has
since been received from Pakistan
Government in regard to proposed
Copy-right Agreement between the
Governmenis of India and Pakistan:,
and

(b) if s0, the nature thereof?

The Deputy Ministor of Extermal
Affairs (Shrimatt Lakshmi Mensn):
ta) Yes, Sur

(b) The Government of Pakistan
have stated that they are at present
considenng the Question of amending
the existing copynight law in Pakistan
and that 1t 15 premasture to conmder
at this stage a proposal for a mutusl
agreement in the matter

Shri Ajit Singh Sarhadi: Is there any
target fixed for the purpose” Is there
any poszibility thet in the near future
there will be an agreement?

Shrimat] Lakshmi Menon: It depends
on the time that Pakistan takes to
amend thewr Copyright Act because
under the Berne Convention of whach
both countnes are signatories the
arrangement has lo be bilateral

Shri Mew Barsa. My T know whe-

ther there has been any infringement
so far 1n respect of books and films
in Pakistan®

Shrimati Lakshmi Menen: There

have been complaints about infringe-
ment 1o both the countries since 1853,
It 15 on that acoount that we want to.
take this up with Pakistan

> 101§.
L ]
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Technical Committee for Production
of Fertilizers

+

[ Shri Vidya Charan Shonkla:
Shri Panigrahi;
Shri Ajit Singh Sarhadi:
Shri Ram Krishan Gupta:
#1017. { Shrimati Mafida Ahmed:
Shri Rami Reddy:
Shri N, R. Muniswamy:
Shri Karni Singhji: -
| Shri Basumatari:

Will the Minister of Commerce and
Industry be pleased to state:

(a) whether the Technical Commit-
tee appointed to study the possibilities
-of setting up new units for production
of fertiliseys has completed its exami-
nation of the matter;

(b) if so, the nature of its findings
and the sites recommended by it; and

(c) if the reply to part (a) be in the
negative, by what time the Committee
is expected to submit its report?

The Deputy Minister of Commerce
:and Industry (Shri Satish Chandra):
(a) to (¢). A statement is laid on the
Table of the Sabha.

—

STATEMENT

The Committee have submitted the
‘first part of their report which relates
to the sites in Andhra Pradesh. They
have also examined the sites in Assam
and the report is expected to be re-
.ceived shortly. The possibility of set-
ting up fertilizer factories at sites in
other States have yet to be studied by
the Committee.

The Committe have reported that
Kothagudam in Andhra Pradesh is a
suitable site for the production of
Urea and Nitro-phosphate.

The Committee is expected to com-
plete the study of sites referred to it
in about one year from now.

Shri Vidya Charan Shukla: What is
the estimated requirement of various
%inds of fertilisers to meet the re-
.quirements of food production pro-
gramme in the country and how far

Sl A Pl

AERR Ry SV ¥ EFY SaYTYweaswtw L g

these new units will meet that re-
quirement?

Shri Satish Chandra; If the hon.
Member is thinking of long-term re-
quirements in the country, a working
group in the Planning Commission has
recently estimated that the demand for
fertilizers in terms of nitrogen would
be about 1-2 million tons at the end
of the Third Five-Year Plan.

Shri Vidya Charan Shukla: How
much of this will the fertiliser units
meet?

Shri- Satish Chandra: Which fertili-
ser units?

Shri Vidya Charan Shukla: The
units that are being put up.

Shri Satish Chandra: The ferfiliser
units which are being put up now will
be able to produce about four lakh
tons of nitrogen, which is equivalent
to about 2 million tons of ammonium-
sulphate, by the end of 1962,

Shri Vidya Charan Shukia: Are we
taking any steps to manufacture ferti-
liser plants indigenously, that is, our-
selves and, if so, by what time can
we become self-sufficient in this re-
gard?

Shri Satish Chandra: Heavy machine
building projects are already being
taken up and it would be possible pro-
gressively to manufacture a large part
of the fertiliser factories within the
country.

Shri Vidya Charan Shukla: By

when?

Shri Satish Chandra: It is difficult to
indicate a target date. At present
about 50 per cent of the capital ex-
penditure on a fertiliser factory is in
foreign exchange; probably by the end
of the Third Five Year Plan this will
be reduced to 30 to 35 per cent.

Shri Panigrahi; What is the number
of the new fertiliser production units
which have been decided to be set up

! b
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during the Becond Plan period and
Bow many of them are really going
10 come up?

Shri Satish Chasdra: There was an
«expansion plan for Sindri. The plants
have been erccted Trial runs are
taking place and they will soon go
mto production The Nangal fertili-
ser factory is likely to go into produc-
tion before the end of the next
year. It was scheduled to go into
production earlier but there might be
2 few months’ delay now and it may
g0 into production in about October,
1980 or so. The Rourkela and Neyveli
projects are likely to go into produc-
ton towards the end of 1961 or early
1962 and Trombay fertiliser factory
by the end of 1962.

Shri Basumatari: May | know whe.
ther the Government have entered into
any agreement with any firm to set up
a fertiliser plant in the Gauhati re-
finery?

Shri Satish Chandra: There 15 no
proposal to set up a fertiliser factory
&t Gauhati. The matter has been
studied and a fertiliser plant may be
set up in Nahorkaliya area based on
the natuial gases available there

Shri N. R Munfswamy: May 1
know the terms of reference that have
been gaven to this Committee, whether
thus Comnmuttee has been asked to
examine the siles in the alphabetical
arder of the States and whether the
first part of the report about Andhra
Pradesh will be placed on the Table
of the House”

Shri Satish Chamdra: The techmcal
<committee has already been asked to
study nine sites. More requesis are
coming in and there might be ten or
eleven sites in different States which
are to be investigated. The Commit.
tee has already subsuited a report on
Andhrs, the contents of which are
#«inown to the Andhra Government
The Assam report is likely to be avail-
.bht .,l 'ﬂhm two weeks or RO
The Committee is next taking up
Rajasthan Then it proposes to go to

BHADRA 10, 1881 (SAKA)
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Madhya Pradesh. There is no
betical order but they are trying
one by one all the Siates as ear!
possible. It is likely that the
mittee will be able to submit its en-
tire report in about a year from now
because so many sites are to be in.
vestigated.

Mr, Speaker: Hon. Members should
bave a look into the names of hon
Members who have tabled the gues-
tion. I shall try to give preference to
them as far as possible Shrimat
Mafida Ahmed.

Shrimati Mafida Ahmed: May I
know whether Government have taken
«ny decision on the proposal of the
Assam Government to establish the
fertilser plant exclusively under the
control of the State Government?

Shri Satish Chandra: The exclusive
control usually means that the capital
must be provided from the Central
Government and the control must vest
in the State Government  Such re-
quests have been made by Andhra,
Assam and Bengal

Shri Nagi Reddy:
Rs. 50 lakhs.

Shri Satish Chandra; These are
matters which have to be gone into
when the sites are actually decided
upon in consultation with the Finance
Mirustry, Planung Commission and
other appropnate authorties

Shri Viswanstha Reddy: May I
know whether 1t 1s proposed to await
the recommendations of this technical
committee in respect of all the loca-
tions under examination by this com-
mittee before a decision 18 phn by
the Government regarding the recom-
mendations that have already been
made by this commitiee?

The Minister of Commerce and In-
dustry (Shri Lal Babadur Sbhastri):
Naturally, because we are thinking
about the Third Five-Year Plan and
we must have a co-ordinated scheme
and a well-considered scheme.  So,
we would like to wait for the report
of the committee, Yet, we do not
want that if there is any propasal

<8
€

J

We have given
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Shri Shree Namyan Des: By what
time this firm will be able to produce
paper”?

Shri Manubhai Shah: Within three
Years

Expert of Irom Ore

°1010 Shri Panigrabl: Will the
Minister of Commerce and Indwstry
be Dieased 10 refer to the reply given
to Btarred Question No. 1316 on the
17th Beptember. 1950, and state:

:a) whether the anucipated exports
of wron ore from the various ports in
India for 1958-59 had been completed;
and

{bs if not, the ressons therefor?

The Deputy Minister of Cemmerce
and Industry (Shri Sstish Chandra):
ra) No, Sir

{b) The buyers failed to Lft the
contracted quantities according to
agreed schedule of delivery.

Shri Panigrakl: May I know by
what lime these anticipated targets
of export from these ports are going
to be completed?
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Shri Satish Chandra: The State
Trading Corporation contracted for
the supply of about 3 million tons
last year. Actually 2-4 million tons
were exported We have contracts
for 3 mullion tons this year. We hope
that if there is no hesitancy on the
part of the buyers, this entire quan-
tity will be lhifted .

Shri Panigrahi: Is it becausc theie
i1s less demand for iron ore in those
countries that the buyers did not pur-
chase or there are other reasons for
which the iron ore could not be ex-
ported?

Shri Batish Chandra: In 1958 there
was a general recession in steel pro-
duction all over the world. That was
responsible for the delivery dates be-
mg pushed by the buyers themselves

Shri Vidya Charan Shukia: The hon
Deputy Minister just now said thst
there was hesitancy on the part of the
buyers. May I know whether we
have contracts with the buyers or not
and in these contracts, do we not
safeguard ourselves against such hesit-
ancy?

-

Shri Satish Chandra: We do safe-
guard against these things But, we

ble. Out of a shortfall of about 6
lakh tons, the shortfall in exports to
Japan was about 4 lakh tons. It pur-
chases huge quantities of iron ore—
the biggest customer. We have to
appreciate their difficulty.

Shei Achar: Is it not a fact that large
guantities are lying 1dle in the ports
in the west coast, Karwar, Mangalore,
for want of shipping facilities for ex-
port, for the last 4 or § months?

Shri Satish Chandra: Manganese?
Shrt Achar: Iron ore

Shrl Batish Chandra: The difficulty
in Hosppet—Bellary and other areas—
Sukinde etc—~where there are large
iron ore deposits is not only lack of
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shipping facilities, but the limited
railway transport facilitiss availsble.
The movement capacity is limited by
transport facilities.

Shri Achar: My question s thus.
Large quantities are lying idle in
Mangalore. It is not about Bellary.
1 am asking about Mangalore It is a
w Large quantities are lying idle
re

The Minister of Commerce (Shri
Kanungo): May [ submit that
Mangalore is a seasonal port and for
nb}:ru part of the year it is unwork-
a

Bhri Ranga: Is anything being done
to mmprove the total number of rail-
way wagons that may be made avail-
able for this particular purpose and
also to improve the condition of the
roads in thus part? According to the
latest reports, the roads have been cut
up and are in a very bead condition.
The charges that are being levied by
the lorries have gone up to an un-
economic limit

Shri Satish Chandra: The Minstry
of Railways and the Ministry of
Transport and Communications are
considering the development of Rail-
way links and the development of
Mangalore as a major port for the
purpose of exporting as much iron
ore as possible Certain buyers in
Germany, Italy and the UK. have
shown interest and are prepared to
asmist 1n the settung up of these facili-
ties In so far as the foreign exchange
component of these schemes I  can-
cerned These arc being conudered
as part of the Third Plan

Manufacture of Photographic
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roply given to Biarred Question No
1003 on the 18th Apnl, 1930 and state
the latest position wath regard to the
manufacture of photographic materials
m the country?

The Minister of Industry (Shri
Manubhal Shak): A statement 15 lad
on the Table of the House [See
Appendix III, annexure No 74]

Shri A M. Tariq: May I know whe-
ther the Government 1s aware of the
fact that black and white and colour-
od films and printing charges and de
veloping charges in the market have
gone very hugh and films are not
easily available? What faciittes do
e Wvermunent' propose W give ule
people when these proposals are im-
piemented” What steps do they pro-
pose to take to check the blackmar-
keting?

Shri Manobhai Shah. As the hon
Member and the House are aware
after all, when we are facing such a
great crisis about foreign exchange, 1
must submit to the hon Member that
f he wants Lberalisation in respect of
all mnported items, the country will
have to end up in a disaster There-
fore, we have to put up with some
difficulties m some commodities We
are’ trying our best to see that as
much photographic materals are 1m
ported as posmble during these days
In the meantime, indigenous produc-
tion of different commodities, we are
attempting in the country itself
Shri Hem Raj: May I know the
various places in which these plants
are to be put up®

Shri Manubhai Shah: The plants
will be put up in different places As
far as raw fllms are concerned, it s

BHADRA 10, 1881 (gAKA)
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Shri A M Tarlq | would bke o
this from the hon Muster As
Mfards films, ordinary films, ulack
4nq white which used to sell in the
Ma ket at Rs 3, have gonc to Rs 12
loured films which used to sell at
12 have gone up to Rs 42 I
Wold like to know from the hon
My, ter what steps they are taking
© check the blackmarketing

Sari Manubhai Shah: No rates are
fixeq py the Government We are try-
Mg 15 ease the situation by matching
the supply with the demand It may
be that in the case of particular com-
moy,tes which are getting scarce
~OMetimes prices may rise We can-
not go to the full extent of ratiorung
€Vely photographer and every user i
thus country to get a particular alloe-
alio, We are trying as much as
POSyble within the resources of the
COlL¢ryv to 1mport 1n bulk through the
STC, through vanous orgamsations
and gigtribute it n as equitable a
MiNner in every part of India as
PoSijhle
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Shri Shivananjappa: May I know
who are the foreign eollaboraters for
the manufseture of raw films?

Shri Mamubbai Shah: As the House
18 aware, we are negotiating with
the Fuji Films of Japan We arc
also negotiating with West German
Agla, wvith Kodak, Gevaret and one
or two French and German firms |

Shri P K. Deo: May I know the
progress that has been made In
Ootacamund in the manufacture of
raw films?

Shri Manabhai Shah: I indicated
that we are negotiating, and we are
expecting the proposal from thes
parties very soon, in order to examine
them and also see what could |he
done 1n the matter m the pnivate
sector also It will not be only a pro-
ject to be established at Ootacamund
but various items of the raw film and
the ancillanes would be manufactured
under individual proposals if they are
recetved

Shri Tangamani: Is it a fact that
‘because the Government did not place
‘the order in ume, the raw film factor
an Outacamund could not be started
with the help of the TEast German
‘Government?

Shri Manubhai Shah: That 15 not a

‘the very dilatory programme that we
could not accept the offer made by
the firm which was to cellaborate with
us at one time

Shri Ram Krishan Gupta: May !

;
-

and If so, the nature of the

[

ter of Punjab but from the Chief
Ministers of all the States

Fibns on India

*108l. Shri Sadkan Gupla: Will Je
Prime Minister be pleased to state:

(a) whether Government are aware
that two films entitled “Der Tiger Von
Eschnapur” and “Das indische gra-
bmal"” both directed by Fritzland are
being exhibited in West Germany,

(b) whether the said films depect
extremely obscene dances by women
in temples as typical of Indisn cul-
ture and as an ingredient of Hindu
worship and contain other objection-
able representations and insinuations_
m presenting Indian life and culture;

t¢) if so, whether any protest has
been made regarding the exhibition of
the said films, and

(d) if not, the reason therefor®

The Deputy Minister of Extersal

Affairs (Shrimati Lakshmi Menen):
(a) Yes
(b) to (d) It 15 understood that the

two films contain some dance sequen-
ces n scanty clothes, but the films
are re-makes of two old films produc-
ed about twenty years ago and sup-
posed to be fantases. The question of
any formal protest, therefore, does not
anse, but the officers of our Embassy
in Bonn have informally brought tham
to the notice of the German foreagn
office

Shri Sadban Gapta: May 1 know
whether the old films referred to
contain obscene representations of
Indan life, and if s0, even if they are
re-makes, why a protest was not
made when these were being ox-
hibated?

Shrimati Lakshmi Menom: The
company asked for permision to
come to India to shoot certain portions
of the film called “Tiger of Eschna~
put’, and they submitted a script; this
was not approved becasuse we thought
that it did not give a correct and



$537 Oral Answers BHADRA 10, 1881 (SAKA)

balanced plcture of the life of the
people. Then, & revised script was
submitted, and it was approved.

Shri Sadhan Gupia: At the time

the revised script was submitted, did
the Government of India know that
these scandalous representations were
going to be reproduced in the flm.
and if so, what steps did they take
to prevent it?

Shrimati Lakshmi Menen: There
was no mention of any dance sequen-
ces at all in that revised scnipt, and
the Government of India did not
know that these obscene scenes will
be represented in the picture.

Mr. Spesker: Does the hon. Minis-
ter mean that there has been a dewi-
ation from the script that has been
approved?

Shrimati Lakshmi Mesaea: Yes

Shri Thirumala Rao: Are Govern-
ment aware of the film recently pro-
duced and exhibited in India by name
‘Pardes:' produced 1n collaboration
with Russian artists, in which a
Russian traveller, several centures
ago, visited India, made clandestine
love with a poor fisher-girl 1n Maha-
rashtra, and then ran away to  his
country, leaving the mother and hcr
jillegitimate child to their fate? Has
Government's attention been drawn
to this, and will they see 1o it.... .

Myr. Speaker: How does that alise
out of the main question?

Shri Thirumala Rao: It is a matter
of principle; that is why I am asking.
Such obscene and misrepresenting
films are being produced with forelgn
collaboration; and this film with
Russian collaboration is one such thing
about which Government should take
immediate action.
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shri Thirumals Rao: These foreign
gollsborators should not humiliate
the country.

Mr. Speaker: Very well; Russia

and Germany are not s0 near to each
OM' ‘la'

Shri B. M. Banerjee: It has been
stated 1n this paper Darpan dated
22n§ May, 1959, that thus particular
film which has been renewed or
rather refilmed still shows these naked
dances, and  ©before Shiva and
Vishnu......

Mr. Speaker: Why should the heon.
Member desire to give information to
this House, as if hon. Members have
not seen it? Why should he go into
detalls?

Shuri 8. M. Banerjee: 1 want to ask
whether even after the film has been
approved, these things are still there.
These things actually give a horrible
picture of Indian culture. May I know
whether any protest has been made?

Mr. Speaker: The hon. Minister has
answered both the questions, as far
as I have been able to follow. The
hon Mnister said that it was true.
Then, 1 put a question specifically
whether notwithstanding the approval
of g particular script, these additions
have been made; the hon. Minister
said. ves. The question was also put
to her whether any protest had been
lodged She said that our Ambassa-
dor 1n Bonn had taken up this mat-
ter So, both the qucstions have been
.mwertd.

shri 5. M. Banerjee: May 1 know
whether this film has been banned?

Shrimatl Lakshmi Memon: The pic-
ture has not come to India; we ean
onlybl.nthepieturewhanltcdm-
to India.

shri 8 M. Banerjee: How can they
exhibit such scanda’ous things in

foreign countries?

ghri Vajpayee: May 1 know why
no formal protest had been lodged?
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Shri Badhan Gupta: May I knew
how widely the film has been exhi-
bited 1n Germany, and whether the
German authorities have given us any
sasurance of stopping the exhibition
in Germany, in view of the fact that
it is a great 1nsult to our culture and
our nation?

Shrimati Lakshmi Menon: That
question has already been answered
The matter has been taken up by
our Mission with the authorities con-
cerned 1in Bonn

Mr. Speaker: Did they give any
reply that they would not do so*

Shrimati Lakshml Menon: No

Dr. Sushila Nayar: Is it not a fact
that our Film Censor Board 1s lack-
ing 1n effective censorship and ‘therv
are obscene pictures in the country,
and that 15 why some of these obsceni-
ties are passed on for exhibition 1n
the foreign countries also® Why
should we not take up this question
of obacenities 1n fllms altogether,
rather than deal with just one 1solated
film that goes outside the country?

Mr. Speaker: This Mimstry is not
competent to answer that question

I would urge upon all hon Mimnm-
that if they are not able to be
during the question hour with-
prejudice to their other work,
may &t least send their deputics
will ba able to answer such quesx-
‘There are &8 number of such
cross-questions coming up; and unless
they know what is happening, the
Cabinet responsibiity will not be
there. They will be 1in absolutcely
water-uight compartments

21tk

]
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Shri Hem Barua: May I know whe-
ther we have asked the West German
Government to ban the exhibition of
that fitm?

Mr Speaker: Hon Members evi-
dently want a stricter control; if it is
Decessary to have a law, hon. Mem-
bers are only too willing to pass the
Necessary legislation.

Indian PFaint Maaufacturers’
Association

*1023 Shri Raghunath Singh: Wil
the Minister of Commerce and In-
dustry be pleased to state whether it
15 g fact that the Indian Punt Manu-
facturers’ Association at its 17th An-
nual general meeting held in the first
Week of June, 1859 at Calcutia re-
Quested Government to reduce the
import duty on raw materials with &
View to make Indian paints compete
with USA and UK in foreign
Mmarkets*

The Minister of Indusiry (Shei
Manubhai Shah) Except for a gene-
ra] suggestion made in the presiden-
tia] speech of the 17th annual general
meeting of the Indian Paint Manu-
facturers' Association, for the grant
of all facilites to the indigenous paint
industry, no specific request as such
his come for the reduction of im-
Port duty on raw materials used in
the manufacture of pants meant for
export, to Government from the As-
saciation

But 1 can add for the information
of the House that all drawbacks are
built m for every export item, and
import duty is being refundsd as
drawback on exports

ot vporw oy agt o @ ¥
et § o, GEfrdum @ N e
arw feqr 8, 3w &1 gw uw ag N W
fir orew s & erliey o ey
¥ sfvar 3w w1 N weirdter § o
b s e wTon vk R fod g e
wrwege § fir a1 dfew fafaew
r % oY fer o it ¥ g WY S
N
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Rr Suort Norick QuESTION

Mr. Speaker: There 13 a Short
Notice Question, No 8 Shn Keshava
1 find the hon Member 15 absent He
tables a Short Notice Question and is
absent.

——

WRITTEN ANSWERS TO
QUESTIONS

Reorganisation of the Estate Office

*1013 Shri D C. Sharma‘ Will the
Minister of Works, Housing and Sup-
ply be pleased to refer to the reply
given to Starred Question No 2128
on the 30th April, 1950, and state

{a) the functions of the Enquirv
Counter;

{b) the facilities that have accrued
by setting up this Counter, and

(¢) whether the Comptroller and
Auditor General has concurred in the
procedure for the billing, posting and
recovery of rent as recommended by
the Special Organisation Unn?*

The Deputy Minister of Works,
Housing and Supply (Shri Anil K.
Chanda): (a) and (bY A statement
13 placed on the Table of the House
[See Appendix III, annexure No 751

(¢) The proposal is still under ex-
amination by the Comptroller and
Auditor General of India

Small Scale Industries

*1022. Bhri Keshava: Will the Minis-
ter of Commerce and Indusiry be
plessed to state:

(a) whether any survey has been
made to assess the of the
small scale Industries m the country;

{b) whether any such survey has
been made by the Delhi Administra-
tion In its territory; and

(¢) it so, with what results, if any?

The Minister of Industry (Shri
Manubhal Shah): (a) Yes, Sir

(b) A survey was undertaken dur-
ing 1950-51 Another survey i1s being
undertaken during the current finan-
cial year

(c) The recommendations made by
the Small Scale Industnies Organisa-
tion in their survey reports during
1955 to June 1959 are being imple-
mented by the concerned authorities
viz, the Small Industries Service In-
stitutes, National Small Industries
Corporation and the State Govern-
ments .

All India Medical Institute, Delhi

*1024 Shri Tangamani: Will the
Minister of Works, Housing and
Supply be pleaced to state

ta) whether 1t 1s a fact that Gov-
ernment propose to transfer the main-
tenance of the building of the All
India Medical Institute from the
CPWD to the Institute,

(b) if so the number of workers
according to each categorv of post
likely to be affected by such transfer,
and

(c) the step< taken to settle the
service conditions of the affected
staff”

The Deputy Minister of Workna,
Housing and Supply (Shri Anil] K,
Chanda)- (a) Yes Sir

{b) A statement i< laid on the Table
of the Sabha |[See Appendix III
annexure No 76}

(¢’ The terms and conditions of
tranfer of <taff are being settled m
concultation with the Director of the
Institute

Turbine Pump Industry
{ Shri Jaipal Singh:
*1025. { Shri Bhanja Deo
| Shri M. B Thakore:
Will the Minuster of Commerce and
Industry be pleased to state
(a) whether 1t 15 a fact that the
turbine pump industry has been
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adversely affected by lack of co-ordi-

nation In the planning of irrigation
schemes;

(b) if s0, the reasons therefor; and

{c) whether Government have taken
any steps {o overcome the problem?

The Minister of Indusiry «(Shri
Manubhal Shah): (a) to (c) A state-
ment is laid on the Table of the

House. [See Appendix III, annexure
No. 7).

Wage Board on Sugar Indusiry

8hri Vajpayee:
*1828.*{ Shri Tangamani:
(Shri T B. Vittal Rao:

Will the Minister of Labour and
Employment be pleased to state:

(a) the steps taken or proposed to
be taken to implement the recom-
mendations made by the Wage Board
on Sugar Industry regarding the In-
terim rehef to workers m sugar
factories;

'(b) the number of muills that have
agreed to pay the interim relief;

(c) whether any decision has since
been taken as regards payment of
bonus for the last cane-crushing
season pending implementation of the
cecommendations of the Wage Board,
and

(d) if so, the nature thereof”

The Deputy Minisier of Laboar
(Shri Abld All): (a) and (b). Of the
140 factories covered by the recom-
mendation, 108 have started imple-
menting it and the managemenis of
the remaining factories are being per-
suaded to do so.

(c) and (d). Information iz not
available. The matter concerns the
State Governments. The Wage Board
has not made any recommendation
ctmeerning bonus so far.

Pity

*1827. Bhrl Assar: Will the Minister
of Information and Broadeasting be
pleased to state:

(a) whether Government are aware
of a recent city-wide campaign launch.
ed in Bombay by several Social Wel-
fare and Women's Associations agsinst
the exploitation of “Crime and Sex
themes” by film producers;

(b) whether Government have re-
ceived any resolutions against such
films from some Mahila Mandals and
Mahila institutions;

(c) if so, the reaction of Gowvern-
ment thereto?

The Minister of Information and
Broadcasting (Dr. Keskar): (a) Goe-
ernment i1s aware of the formation
of a body called the “Society for Pre-
vention of Unhealthy Trend in Motion
Pictures”.

{b) Government have not so far
reccived any resolution stated to have
been passed by Mahila Mandals and
Mahila Institutions,

(¢) Government have received a
communication from the Soclety men-
tioned above and 1s consdering the
points mentioned in that letier.

Application of Mines Act to Siens
Quarries

*1628 Shri Muhammed Elias: Will
the Minister of Labour and Empioy-
ment be pleased to state:

(a) whether it is a fact that the
stone quarries are not covered by the
Mines Act, 1852; and

(b) if not, whether there is any
proposal to bring these quarries also
under the Act?

The Deputy Minister of Labour
(Shrl Abid AH): (a) and (b). The
stone quarries are covared by the
Mines Act, 1052,
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Bock Satt Mines, Mandi

Bhri Eem Raj:
'm‘{nul.o.m:
Will the Minister of Commerce and
Industry be pleased to refer to the
reply given to Starred Question No.

1380 on the 19th March, 1939, and
state:

{a) the further made so
far in digging out the Rock Salt from
Guma and Darang Mines by scientific
methods;

(b) the expected expenditure to be
incurred on these mines during the
Second Five Year Plan; and

(c) the amount of foreign exchange
involved in this undertaking?

The Minister of Industry (Shri
Manubhal Shah): (a) A statement
giving the information required 15
laid on the Table of the House [See
Appendix ITI, annexure No 78)

(b) Rs 18,11,200
(c) Rs 215,000

Rubber Development Schemes

*1839. Shri Jinachandran: Will the
Minister of Commerce and Industry
be pleased to state’

(a) whether the United Planters
Association of Southern India has
prepared and submitted a rubber de-
velopment scheme,

(b) if 50, what are the salient fea-
tures of the scheme; and

(¢} whether the scheme has  been
considered by Government and, if so,
what 1s their reaction thereto?

The Minister of Commerce
Kaaunge): (a) Yes, Sir

(b) A statement is laid on the
Table of the House. [Ses Appendix
111, annexure No. 79].

(¢) The matter is under considers-
tion of the Government,

(Shri

Mabatma Gandhls Samadhl

Shri Bhakt Darshan:
*1031. { Shri D. C. Sharma:
Shri Ram Krishan Guplia:

Will the Minister of Works, Housing
and Supply be pleased to refer o
the reply given to Starred Question
No 1101 on the 11th March, 1950 and
state the progress made so far with
regard to the construction of the
Samadhi of Mahstma Gandhi as
Rajghat?

The Deputy Minister of Works,
Houmsing and Supply (8hri Amil K
Chanda): The architect hag furnished
drawings for the first phase of the
work and an estimate, whichehas been
prepared on their basis, 18 being scru-
1inised before issue of financial sanc-
tion Meanwhile, the work of laying
pile foundations 1s being taken up.

Disarming of Tibetan Refugees

1032 Bhri 8. A Mehdi: Wil the
Prime Minister be pleased to state.
(a) whether all arms were sur-
cendéred by the Tibetan refugess

when they arrived 1n India i March,
1959, .

(b) whether 1t 15 a fact that some
Tibetan refugees did not surrender
their arms to the camp authonties;
and

{c) it so, the action taken m the
matter?

The Deputy Minister of External
Affairs (Shrimati Lakshmi Memon):
(8) to (c) Almost all the refugees
surrendered their arms after entering
India A few cases of attempts to
conceal certmin types of small arms
came to our notce, such arms have
also been recovered. ‘The authonties
concerned have been mnstructed to be
wigilant and exercise due scrutiny

mdmmh
South India

*1033. Shri 8. C. Godsora: Will the
Minister of Commerce and Indusiry
be pleased to state:

(a) whether any decision has been
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taken in regard to the installation of
a fertilizer factory in the private sec-
tor in South India;

(b) if 30, where it 15 to be located,
and

(c) the name of the party to whom
heence has been 13sued 1n this regard?

The Deputy Minister of quluo
ang Industry (Shri Satish Chandra):
(a) to (c) Two apphcations for
licence under the Industries (Deve-
lopment and Regulation) Act, 1951 for
establishment of nitrogenous fertilizer
factories in South India have been
received from private parties These
are under examination

Indian Embassy at Djakarta

*1034, Shri P. K Des: Will the
Prime Minister be pleased to refer to
the reply given to Starred Question
No 108 on the 27th March, 1957 and
state:

(a) the extent of loss of Govern-
ment property and of the personal
property of the members of the Indian
Embassy staff as a result of rmd by
Indonesians on their house 1n Djakarta
on the 15th March, 1957;

(b) whether any compensation has
since been paad to the members of
the Indian Embassy staff concerned,
and

(c) if not, the reasons therefor?

The Deputy Minister of External
Allairs (Shrimati Lakshmi Menon):
ta) The loss of Government property
was approximately Rs 24,130 and that
of the personal property of the staff,
including jointly-owned mess pro-
perty, was approximately Rs 10,000

(h, Ron Sir

(¢) Although the Government of
Indonesia have agreed to compensate
the losses, it has not 30 far been pos-
sible {0 arrive at g mutually accept-
sble assesement of
losses. The matter is being actively

Pursued
mmm_w the DEmbassy of India st

European Common Market

*1035. Shrl Subbiak Ambalam: Wil
the Minuster of Commerce and In-
dustry be pleased to state:

(a) whether the European Com-
mon Market countries have decided
not to buy cotton textiles from Aslan,
South American and other countries:

{b) 1f so, whether our country B
included i1n the above,

(c) the steps Government propose
to take in the matter, and :

{d) the value of cotton textiles ex-
ported to European Common Market
countries duning the last two years?

The Deputy Minister of Commerce
and Industry (Shri Satish Chandra):
(a) No, Sir

{b) and (¢) Do

(d) A statement 13 laid on the Table
of the House [See Appendix II1, an-
nexure No 80]

not arise

Minimum Wages for Plantation
Labour

3036 Shri T. B Vittal Rao:
Shri P C. Borooah:

Will the Minister of Labonr and
Employment he pleased to sgtate’

(a) whether the principle of giving
equal pay for equal work as recom-
mended by the Mmnimum Wages
Central Advisory Board is being im-
plemented in the new agreement for
increased miumum  wages for the
plantation labour in Assam, Tera! and
Darjeeling Tea Gardens, and

(b) 1f s0, what are the actual rates
of wages agreed upon?

The Deputy Minister of Labear
(Bhri Abd AM): (a) and (b). This
matter is within State sphere sad the
information is not available.
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-Small Scalo Indwstry

*16033, Shri Harish Chandirs Mathar:
Will the Minister of Commerce and
Industry be pleased to state:

(&) what incentives and special
attractions Government give to en-
courage the location of Small Scale
Industry in an under-developed area:
and

(b) what has been the effect of
these incentives?

The Minister of Industry (Shri
Manubhal Shah): (a) and (b) A state-
ment is lmid on the Table of the
House. ([See Appendix III, annexure
No 81)

Shri D. C. Sharma:
©1039. { Bhri Ram Krishan Gupia
Shri Bhakt Darshan:

Will the Minister of Information
and Broadecasting be pleased to refer
to the reply given to Starred Ques-
tion No 2071 on the 27th Apnl, 19859
and state the further progress made
for setting up the Press Council”

The Minister of Information and
Broadcasting (Dr Keskar): There is
no change in the position. Government
do not intend to take up the question
unless 1t finde a more favourabls at-
mosphere for the proposal

Manufacture of Cloth Marking Ink

Shri 8. C. Samanta:

Will the Minister of Commerce and
Indusiry be pleased to state:

Shri R. C Majhi:
1048 { Shri Subodh Hansda:

(a) whether there i1s any proposal to
manufacture cloth marking ink in
our country; and

{(b) if so, the steps taken in this
direction?

The Minister of Induslry (Shri
Blisnubhal Shak): (2) and (b). Cloth

Marking Ink is already being manu-
factured in the country.

Labour Participation In Publie
Usndertakings

“1841. Shri Ram Krishan Gupta: Wil
the Minister of Commerce and Indus-
try be pleased to refer to the reply
given to Unstarred Question No 2831
on the 8th Apnil, 1959 and state;

%) whether Government have con-
sidered the queston of introducing the
scheme of participation of labour im
management in other Public Under-
talungs, and

{b) 1f so0, the names of the Under-
takings in which this scheme will be
introduced?

The Minister of Indostry (Shri
Manubhat Shah): (a) and (b) Yes,
Sir Government have introduced the
scheme of participation of labour in
the Hindustan Machine Tools and the
Hindustan Insecticides The expen-
ence gained m these two Undertakings
would have to be assessed and then a
further decision can be taken im
regard to extending this to other
undertakings

Contract System in Cement Faclories

,1.“_{8&:! Ajit Singh Sarhadi:
Shri Ram Krishan Gupta

Will the Minister of Labour wmad
Employment be pleased to refer #o
the reply given to Starred Question
No 523 on the 23rd February, 1559
and state

(a) whether it 1s a fact that tbe
contract svstem still exists in the Gov-
ernment owned cement factories;

ib) 1if so, the names of the factories
m which 1t still exists, and

tc) nature of the steps taken ar
propoed to be taken to abolish this
system?

The Deputy Minister of Labowr

(Shri Abid AlD). (a) The Central Gov-
ernment does not own any Cement
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o,
factory. It is understood tHat the

owned by two State Governments.
(b) and (c). Do not arise.

Export of Shots to Russia

*1043. Shri Vidya Charan Shukla:
Will the Minister of Commerce dnd
Endustry be pleased to refer to the
reply given to Starred Question No.
415.0n the 13th February, 1959 regard-
ing export of shoes to Russia and state:

(a) whether the negotiationg in res-
pect of the gurchase of surplus shoes
by Russia have since been finalised;
and

(b) if so, the result thereof?

The Minister of Commerce (Shri
Kanungo): (a) and (b). The negotia-
tions with U.S.S.R. regarding purchase
of surplus shoes have unfortunately
mot proved successful. Efforts are
belng made by the National Small
fAdustries Corporation and the State
Trading Corporation to sell these
shoes elsewhere.

Osmamen Service Centires for Artisans,
Orissa

*1044. Bhri Pasigrahl: Will the
Minister of Commerce and Indusiry
be pleased to state:

(a) whether the scheme of Orissa
Government for getting up of Common
Service Facility Centres for artisans,
which got the technical approval of
the Central Government, have been
implemented; and

(b) whether workshops proposed to
be set up in Cuttack, Puri and Ber-
hampur in this connection have been
established?

The Minister of Industry (Shri
Wawnbhat Shak): (a) and (b). Orissa
Government's scheme for setting up
e Common Service Facility Centres
is as under. The different centres are

5542
yxely to be on dates given
.Illﬁli each o
Lpcstion Centre I..Mzt&u
opendog
;. Comack 1. Cupulmy ) 1
2. Homwork 1-9-19%9.
Wire drawing
¥ Centre
2., Puri 4. Leather Centre  1-10-1959
1-9-1959

hampur 5. Blacksmithy
3. Per Centre.

6. Tailoring Centre 1-10-1959
7. Leather Work  1-10-1959
Centre.

4. danipdipur ¥, "l dilonngTentre 1-10-1959

g. Keomhar 9, Tadloring Centre 1-10-1959

6. Bolangir 10 'I:ulmng 1-10-1959
Centre

Code of Discipline in Indastry

*1M5. Skri Keshava: Will the Minis-
tef of Labour and Employment be
pleased to state:

(a) whether 1t 1s a fact that sanc-
nons to enforce the Code of Discipline
in Industry have been laid down,

(b) if so, by whom will these sanc-
tions be imposed, and

(c) how will an infringement of
tpese sanctions be treated?

The Deputy Minisier of Labour
(Bhrl Abld AH): (a) Yes

(b) By the Central Organisations of
employers or workers, as the case
may be

{e¢) As an infringement of the Code.

Pulta Tallah Water Main

*1046. Shri Sadhan Gupta: Will the
Minister of Commerce and Industry
pe Pleased to state:

(a) whether the Calcutta Corpora-
tion had approached the Central Gov-
efnment with a request for release of
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foveign exchange to the extent of
rupees 7 lakhs for the import of a
special type of paint or coating which
bas been given cathodic treatment and
which I3 required for the manufac-
ture of its proposed 72” dia. Pulta
Tallah Water Main;

(b) whether it is a fact that the
required foreign exchange was not
sanctioned and that the Corporation
was asked to get such coating manu-
factured by local manufacturers;

(c) whether 1t 1s a fact that the
local manufacturers have been unable
to manufacture such coating and that
as a result the manufucture of the 72”
Pulta Tallah Main has come to a stand
still; and

(d) 1f s0, whether the required
foreign exchange is now proposed to
be sanctioned?

The Minister of Industry (Shri
Manubhal Bhah): (a) Yes, Sir The
request was for the import of 70B
Coal Tar Enamel] and Primer worth
Rs 975 lakhs

(b) to (d) As this type of pant
which was sought to be 1mported
could be substituted by the high
quality paints manufactured m the
country, the Corporation was request-
ed to explore the possibility of meet-
ing their requirement from the
indigenous manufacturers However,
when the Corporation stated that the
indigenous product was not of the
required type, the matter was recon-
sidered by Government and an import
heence for the wvalue apphed for
has been granted In future no such
imports of such paints will be granted
as Indian paints are already being pro-
duced i1n adequate quantities and are
of satisfactory quality and standards
for different usages

Automobile Spare Parts

*“1N7. Shri 5. A. Mehai: Will the
Minister of Commerce and Industry
be pleased to state.

(a) whether it iz a fact that there
iz considerable increase in the selling

price of automobile spare parts and
the increase is more than 100 per cent;

(b) whether 1t 15 also a fact that
the West Bengal Government have
drawn the attention of the Centre to
this matter recently, and

{¢) 1f so, the action taken by Gov-
ermmment in the matter?

The Minister of Indusiry (Shri
Manabhal Shah): (a) to (c) A state-
ment 15 laid on the Table of the House.
[See Appendix III, annexure No 82}

Film Festival, Moscow

*1048. Shri Tangamani: Will the
Minister of Information and Broad-
casling be pleased to state: .

(a) whether India had participated
in the film festival held at Moscow
recently;

(b) if so. the names of the Indian
films that were exhibited, and

(¢) how did the films in languages
other than Hindi fare m the festival?

The Minister of Information and

Broadeasting (Dr. Keskar): (a) Yes,
Sir

(&) (¥) “JALSAGHAR"
(Bengah) Feature film
(m) “ACHARYA JAG- [
DISH CHANDRA"
fnf) “MADHYA PRA-
DESH"

Document-
aries
\ (Enghsh)
(c) “Jalsaghar” won a Silver medal

for music, there were no Hind: films
entered for the festival

Transfer of Terriiories under
Bagge Award

*1049. Shri D. C. Sharma: Will the
Prime Minister be pleased to refer to
the reply given to Starred Question
No 1108 on the 11th March, 1839 and
state

{a) the specific areas of Indian and
Pakistan: territories which have been
transferred to each other during 1959,
so far accerding to the Bagge Award;



(b) the number of pecple iransfer-
sed from ndia to Pakistan and vice
wmuamultoiemhamothrrl-
tories; and

(c¢) whether these transfers were
aftected peacefully?

The Deputy Minister of External
Affairs (Shrimati Lakshmi Menon):
{a) and (b). Detailed particulars and

fgures are still being mllzcted‘ by
the Government of West Bengal.

(c) Yes, Sir.
Employoes’ Stale Insurance Scheme

{ Shri Ram Krishan Gupta:
*1050. { Shri Kunhan:
Shri T. B. Viital Rao:
Will the Minister of Labour and

Employment be pleased to refer to
the reply given to Starred Question

No. 1285 on the 16th March, 1859 and
state:
(a) whether the recommendation

regarding the appointment of a com-
mittee to review the working of the
Employees' State Insurance Scheme
has since been examined; and

(b) if so, the nature of the decision
taken?

The Deputy Minister of Labour (8hri
Abia AlD): (a) Yes

(b) A one-man Committee has been
appointed.

Sindri Fertilisers and Chemicals Litd.

*1¢51. Shri Harish Chandra Mathur:
Will the Minister of Commerce and
Industry be pleased to state:

(a) the net profits earned by Messrs
Sindri Fertilizers and Chemcals
Limited during 1958-58 as against
1957-58; and

(b) what are the prospects for the
year 1850-80?

The Deputy Minister of Commerce
and Industry (Shri Satish Chandrs):
(a) The sccountg of the Bindri Com-
pany for the year 1008-59 have not yet
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been finalised but it is expected that
the profits will De more or less the
same as for the year 1987-58.

(b) According to present indications
the profits are expected to be of the
same order in 1959-80.

Manuiacture of Chesp Cars

Shri Sadhan Gupta:
Scri Vajpayee:
Sorl §. M. Banerjee;
Shri Damani:

Shri Kodiyan:

Shri Parulekar:

Shri Ajit Singh Sarhad::
'1058.1 Dr. Ram Subhag Singh:
Shri Pahadia:

Shri L. Achaw Singh:
Shrimati Ils Palchoudhurl:
Shri Dintsh Singh:

Shri Anirudh Sinha:
Shri N. M. Deb:

Shri Warior:

Will the Mimister of Commerce and
Indastry be pleased to state:

(a) whether 1t 15 a fact that Gov-
ernment have received proposals from
foreign firms for the manufacture of
cheap people’s cars costing Rs. 5,000
to Rs. 7,000 each,

(b) if so, the details thereof; and

(c) the Government's decixion there-
on?

The Minister of Industry (Shri
Manubhai Shah): (a) to (c). A state-
ment s Jaid on the Table of the House,
{See Appendix III, annexure No. 83.]

Import Licences

19¢1. Shri Ram Krishan Gupta: Will
the Minuster of Commerce And Indus-
try be pleased to state:

(a) total number of import applica-
tions recerved by the Import Trade
Central Organisation during 1988-89;
and

(b) value of import licences issued
during the above period?
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The Minister of Commerce (Shel
Xavungo): (a) and (b). 38,15,797,
against which Licences of the value of
Rs. 6280 crores have been issued upto
16th May, 1950.

Balance of Trade with Pakistan

16062. Shri D. C. Sharma: Will the
Minister of Commerce and Industry
be pleased to state.

(a) the balance of our trade with
Pakistan during the period 1st Apnl
to 31st July, 1859; and

(b) the steps taken to improve it*

The Depuiy Minister of Commerce
and Industry (Shri Satish Chandra):
{2} Owr exports da Pakistanr ducng
Apnl-May, 1859 totalled Rs 92,88 000
against our 1mports wvalued at
Rs 88,97 100 re-ult.ny, m a favourable
balance of Rs 2571000 to India
Figurc. heyond May, 1950 are not yet
available.

(b) The balance of trade position
has for some time been satisfactory
and no special steps are called for

Employment Exchanges

1903. Shri D. C. Sharma: Will the
Minister of Labour and Employment
be pleased to state.

(a) whether it is a fact that the
number of persons registered with
the various Employment Exchanges m
the country has increased during 1958
so far, and

(b) 1If so, to what extent”

The Deputy Minisier of Labour
(Shri Abid All): (a) Yes

(b) The number of appliceanis on
the Live Register has mcreased bv
1,684,015 from 1st January to 31st July,
1958

Central S8lik Board
1984. Shri Ram Krishan Guptia: Will
the Minister of Commerce and Indas-
try be pleased to state:
(a) the number of meetmgs of the
Central 8ilk Board held durning
1968-39; and

(b) the nature of important deci-
xnons taken at each meeting?

Minister of Industry (Shri
ll.lnbhllsml (a) Two

(b) A statement is laid on the Table.
[See Appendix 1ll, annexure No 84]

Coir Board

+ 1905. Shri Ram Krishan Gupta: Will
the Minister of Commerce and Indus-
iry be pleased to state

(a) number of meetings of Coir
Board held in December 1858 and mn
19059 so far, and

(b) the nature of important dea-
sions taken at each meetng?

The Minister of Industry (Shri
Manubhai Shah): (a) One meeting of
the Coir Board was held in December,
1958, and one m February in 1939 so
tar

{by A statement containing the
nature of the important decisions
taken at these two meetings 1s laid
on the Table [See Appendix III
snnexure No 83]

Plan Publicity in Bombay State

1906. Shri Pangarkar: Will the
Minister of Information and Broad-
casting be pleased to state the amount
of monev <anctioned in 1958-58 for
Plan Publicity in Bombay®

The Minister of Information and

Broadcasting (Dr. Keskar): The Plan-
ning Commission had approved in the
State's Budget a provision of Rs 14-08
lakhs for Plan Pubhicity during 1958-
50

Children’s Films

1907. Shri Pangarkar: Will the
Winister of Information and Broad-
vasting be pleascd to state

(a) the number of Children’s films
produced so far in India; and

(b) the languages in which they
have been produced®
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The Minisier of Infermation snd
Brondoasting (Br, Kwkar): (a) and
(b). mnunbero!ChiHnnsﬂmn
produced by the Children's Film
Society and the Films Division of the
Government of India are as follows:

No. of films Ln:mem

produced

No. of films
produced

Film (2 from Hinds with
Society Indmtlt;zds a version of
from gn one 1n Bengal
films) and T

and another in
Films 17 ¥ 4mn Hma
Diwvision 1 1n Englsh
and 2 1n both

Hinds and

It 15 not possible to give the number
of Children’s films produced by other
producers as these statistics are not
available.

Poona Radio Station

1988. Shrl  Pangarkar: Wil] the
Minuster of Information ana Broad-
casting be pleased to state:

(a) whether any additional improve-
mtol have been made 1n the Poona
io Station during the year 1958-59;

(b) if so, the details thereof; and

(c) the expenditure incurred
thereon?

Minisier of Information and
m (Dr. Keskar): (2) to
(¢) The most important improvement
during 1938-59 was the partial shift-
ing of the Station to a separate and
independent building which will pro-
vide additional office accommodation
and also augment existing studio facili-
ties. The estimated cost on this during
1858-59 is Rs. 97,943.

After the new studios which are
being prepared in this building are
ready, i1t is proposed to shift the entire
Station from its present sife in the
Secretariat building to the new one.

This will contiderably hilp in graiter
facilities for programmes dnd rebt
room ete. for artistes who visit tie
Station.

Haodloom Industry in Bembay

1909, Shri Pangarkar: Will the
Minister of Commerce and Industry
be pleased to state:

(a) the places in Bombay State
where tramning 1s imparted to artisans
in the Handloom Industry; and

(b) the places where handloom
research and design centres have been
established 1n Bombay State?

The Minister of Commerce (Shri
Kanungo): (a) and (b) A statement
15 laid on the Table [See Appendix
111, annexure No 86)

Quota of Sieel for Assam

1910. Bhrimati Mafida Ahmed: Will
the Minister of Commerce and Indus-
try be pleased to state:

(a) the allocation of Steel quota
being made to Assam for small-scale
industries for the period from 1st Apnil
to 30th June, 1959;

(b) whether any demand was made
by the Government of Assam for iron
and steel materials such as roofing
sheets, rods, bars and channels for
development works; and

(¢) if so, the amount of allocation
made?

The Minister of Industry (Shri
Manubhat Shah): (a) 1,730 tons

(b) Yes, Sir.

(c) 4,640 tons

Teachers’ Delegation to Russia

Bhri 8. A. Mehal:
Shri Pangarkar:

Will the Prime Minister be pleased
to state:

(a) whether it is a fact that a

Teachers' Delegation went to Russia
in May, 1959;

1911,
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(b) if s0, the sxtemt of foreign ex-
change facilities granted to it; and

(c) whether it was an officinl dsle-
gation?

The Primes Minister and Minister of
External Affairs (8hri Jawabarial
Nehru): (a) Yes. A S5-member dele-
gation of All India Federation of Edu-
cational Associations visited the Soviet
Union in May-June, 1959 on the
jnvitation of Soviet Teachers' Trade
Union

(b) On the recommendation of the
Ministry of Education, foreign ex-
change upto Rs 2,000 per member was
sanctioned as the period of stay in the
USSR was 40 days.

(c) It was not an official delegation

Development of Handloom Industry in
Andhra Pradesh

1912. Shri M. V. Krishna Rao: Will
the Minister of Commerce and Indus-
try be pleased to state.

{a) the number of small scale hand-
loom industries started in Andhra
Pradesh on a co-operative basis during
1958-59; and

(b) the total amount sanctioned by
way of loans and grants for the deve-
lopment of these industries?

The Minister of Commerce (SBhri
Kanunge)' (a) and (b) No new hand-
foom co-operative societies are report-
ed to have been started in Andhra
Pradesh during the year 1958-59 for
which assistance has been given from
the Cess Fund

State Trading Corporation

1913. Shri Ram Krishan Gupta: Wil
th: Minister of Commerce and Indus-
try be pleased to state:

(a) the particulars of agents
appointed by the State Trading Cor-
poration of India Litd. to sell cement
manufactured in Indm;

(b) the number of stockists appoint-
ed by each agent;

(c) the procedure followed and the
basls and conditions upon which these
stockists are appointed; and

(d) the criteria adopted taking
mﬂwmmmvm

The Minister of (Shrt
Manubha{ Shah): (a) to (d). A state-
ment is laid on the Table. ([See
Appendix III, annexure No 87]

Exchange of Animals with China

Shri Rajendra 8 3
e {Bhrl Bhakt Darshan:

Will the Minister of Commerce and
Industry be pleased to refer to the
reply given to Starred Question
No 1736 on the 8th Apnl, 1859 and
state the latest position in regard to
the proposal of exchanging animals
between India and China®

The Deputy Minister of Commerce
and Industry (Shri Satish Chandra):
The exchange of some animals on a
reciprocel basis took place between
Peking and Lucknow zoos in July,
1959

Public Undertakings

1915. Shri Harish Chandra Mathur:
Will the Prime Minister be pleased to
state whether 1t 1s a fact that under
the present adminastrative set-up of
Public Undertakings the officials are
to continue as Chairmen or Managing
Directors on pari-time basis®

The Prime Minister and Minister of
External Affairs (Shri Jawsharlal
Nehru): There 1s no ban on the
appointm nt of service men as pari-
time Chairmen or Managing Directors
of public unde-takings One has to
take various factors into consideration
n making such appointments e.g the
interests of economy, the amount of
work involved, the stage which the
concern has riached and the like.

Small-Scale Indusiries

1916. Shri Harish Chandra Mathur:
Will the Minister of Commerce and
Industry be pleased to state:

(a) how many new small-scale
industries were established during the
years 1957 and 1958; and
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(b) how many of these are located
at places with a population of less
than fifty thousand?

The Minister of Industry (Shri
Manubhai Shah): (a) 183 new BState
Government Schemes for Small Scale
Industries were sanctioned in 1957-38
and 134 in 1958-59

(b) Information 1s
available

not readily

Emport of Cycles and Sewing Machines

1917. Shri Harish Chandra Mathur:
Will the Minister of Commerce and
Industry be nleased to state:

(a) what 18 the number and value
of cycles and sewing machines import-
ed during the years 1957 and 1853,
and

(b) the necessity for these imports®

The Minister of Commerce (Shri
Kanungo): (a)

1957 1958

No Value No. Value

(‘oud’ (*oo0’
Re.) Rs)
Cycles 90180 9845 7321 944
Secing Mackmes .
Domestic 9749 1353 S92 72
Industrial 13800 4508 4898 1983

(b) Import of Cycles and domestic
sewing machmnes has been banncd
since July 1957 and January 1857 res-
pectively The imports shown above
are maimly against licences granted
prior to the ban.

In the case of Industrial Sewing
Machines also, imports have been
banned or hughly restricted except of
those types which have no indigenous
angle or where indigenous supplies are
not sufficient to meet the require-
ments of the country.
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Trade Agreementy

1818, Shri Shree Narayan Das:
Shri Radha Raman:

Will the Mimister of Commerce and
Industry be pleased to lay a statement
on the Table showing:

(a) the names of the countries
with which trade agreements have
been concluded for the first time
during the current year;

(b) the names of the countries trade
agreements with which have been
revised during this year, and

(c) the names of the countries with
which negotiations for trade agree-
ments are still continuing?

The Deputy Minister of Commerce
and Industry (Shri Satish Chandra):
(a) No trade agreement has been con-
cluded for the first time during the
current year

(b) Trade agreements with Bulgaria,
Czechoslovakia, Hungary, Rumana,
Yugoslavia, Egypt, Afghanistan and
Iraq have been revised during the
current year The trade agreement
with China has been extended upto
31st December 1959 during the current
year, without any change

(c) Negotiations for concluding
trade agreements with Finland, Aus-
tra, Italy and Norway are continuing.
The question of renewing the trade
agreement with Ethiopia 15 under
consideration. .

Small-Scale Industries Board

1919. { Shri Shree Narayan Das:
Bhri Radha Raman:

Will the Minister of Commerce and
Industry be pleased to state.

(a) the important features of the
recommendations made by the Small
Scale Industries Board for intensifying
the development of small industries;
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(b) the reactions of Government
with regard to such recommendations;
and

(c) the extent to which these recom-
mendations have been accepted by
Government?

The Minister of Indosiry (Bhri
Manubhal Shah): (a) to (c). The
Small Scale Industries Board have
from time to time made recommenda-
tions pertaining to all aspects concern-
ing the development of small scale
industries vz early implementation of
programmes already approved by
Government, extension of tramning
facilities, supply of machinery and raw
materials, help to small unmits for
greater participation in Government’s
stores purchase programme, assistance
in marketing, supply of machines on
hire purchase, and credit facilities to
small units Most of these recommen-
dations have helped Government in
formulating their wviews in these
matters and have been implemented

Ashes of the Late Rash Beharl Bose

1920 { Shri Rajendra Singh:
* 1 Shri Bhakt Darshan:

Will the Prime Minister be pleased
to refer to the reply given to Unstar-
red Question No 2989 on the 14th
April, 1959 and state:

(a) whether Government have made
any active contnibution towards
arrangements to be made to bring back
expeditiously the ashes of the late
Rash Behari Bose from Japan; and

(b) if so, with what result?

The Prime Minister and Minister of
External Affairs (SBhri Jawaharlal
Nehru): (a) and (b). The arrange-
ments for bringing back the ashes of
the late Shri Rash Behari Bose to Inda
are being made directly by Rashbeharn
Basu Memorial Committee which 1s
an unofficial organisation. Should this
Oﬂmmimtt.lul:k for help tromm tbh: Gav-

request w con-
sidered,

Manganese Ore Trade

Shri D. C. Sharma:
3981, {sm-l Panigrahi:

Will the Minister of Commerce andf
Industry be pleased to refer to the
reply given to Starred Question
No. 531 on the 23rd February, 195¢
and ‘state:

(a) the number of times the Com-
mittee for the promotion of Manganese
Ore Trade has since met;

{b) the main decisions taken by it;
and

(c) how far these decisions have
been implemented?

The Deputy Minister of Commerce
and Industry (Shri Satish Chandra):
{a) Nil

{b) and (¢) Do not arise.

Compensation for Displaced Persons

1922, Shri D. C. Sharma: Will the
Minister of Rehabilitation and Mine-
rity Affairs be pleased to state:

-
(a) the number of applications for
compensation pending on the 1st April,
1959, State-wise; and

(b) the steps taken to dispose of
these cases”

The Minister of Rehabilitation and
Minority Affairs (Shri Mehr Chand
Khanna): (a) Figures are not main-
tained State-wise but region-wise A
statement showing the number of
applications for compensation pending
on Ist April, 1959 in each region is
lad on the Table of the Sebha [See
Appendix 1II, annexure No B88]

{b) The progress made in the pay-
ment of compensation 1s being care-
fully watched and every effort 1s being
made to expedite the settlement of
the claims. The work was decentrnt
lised 1n the Punjab, Petiala and Delhi
regions by appointing Assistant
Settlement Commissioners in each sub-
region. Targets for the number of
cases which each officer was required
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were fixed. On an uverage,
lo,ooouluambeing Analised every
month At this rate it 15 expected that
by the end of 1080-80 the remaining
-cases will also be finalized.

Entry of Rasakars in India

1923 Shri D. C. Sharma: Will the
Prime Minister be pleased to refer to
the reply given to Starred Question
No 1400 on the 19th March, 1959, and
state the latest position with regard to
the note sent to the Pakistan Gov-
ernment in connection with the Raza-
kar entry into India on the 16th Octo-
ber, 1957

The Prime Minister and Minister of
External * Affairs (Shri Jawaharlal
Nehru): A reply was received from
the Pakistan Government in July, 1959,
to the effect that the persons m ques-
tion were prosecuted and convicted to
various terms of imprisonment accord-
ing to the law of the land The Pakis-
tan Government have been reguested
to intunate the details of offences
<harged with, and punishment awarded
i0, each of the four f{followers of
Allama Mashrigm n question A
reply 13 awaited

Educated Unemployed in Punjab

Shrl D. C. Sharma.
1924. { Shri Ram Krishan Gupta:

Will the Minister of Labour and
Employment be pleased to state

(a) whether the number of educated
unemployed in Punjab has increased,

(b) what has been the effect of the
-scheme undertaken by Government to
reduce educated unemployment,

(¢) whether any further schemes arc
«ander consjderation, and

(d) if so, what are they”

The Depaty Minister of Labour
(Bhri Abig AH): (a) This 15 not
known, but the number of educated
applicants on the Live Registers of
Employment Exchanges in Punjab has
increased

(b) Additional employment oppor-
tunities have been created

{c) mnd {d). All schemes under the

Work and Orientation Centres are pro-
posed to be established in Punjab
during the romaining period of the
present Plan

Industrial Estates in Punjab

1925, Shri D. C Sharma: Will the
Minister of Cemmerce and Indusiry
be pleased to refer to the reply given
to Unstarred Question No 1010 on the
26th February, 1959 and state:

(a) the further progress, if any,
made in the setting up of Industrial
Estates in Punjab State; and

(b) the total amount allotted by the
Central Government to Punjab State
for the above purpose during the
Second Five Year Plan period so far?

The Minister of Industry (8hri
Manubhai Bhah): (a) and (b) A
statement 1s laid on the Table of the
House [See Appendix III, annexure
No 89]

Press Information Bareau

1926. Shri D. C. Sharma: W:ll the
Minister of Information ang Broad-
casting be pleased to state the nature
of the steps taken or proposed to be
taken for exploring all avenues for
effecting further economies 1n the
establishment charges of the Press
Information Bureau”

The Minister of Information and
Broadcasting (Dr. Keskar): The staff-
mng m the technical Sections of the
Bureau was reviewed by the Special
Reorganmsation Unit during 1956-58 and
it was decided by realigoment of work
to reduce the number of officers by
9 and siaff by 19, resulting in a saving
of about Rs 120,000 per annum.
Thirty posts of Information Assistant,
in the scale of Rs 300-20-300, have
been included 1n Grade IV of the pro-
posed Central Information Service, in
the scale of Rs 200-400. Fresh vacan-
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2. As a result of distribution by
scooter-vans of Press material to news.
papers and accredited correspondents
in far-off places in Delhi, it has been
possible to effect a saving of Rs. 7,000
per annum and, at the same time,
ensure quicker delivery.

3. In conformity with the orders
issued by Government from time to
time, economies have also been effect-
ed in such items ms stationery, tours
of officers, conducted tours of Press
parties, photo goods etc.

4. Opening of the new offices for the
distribution of publicity material has
been phased s0 as to spread it over a
longer period.

5. The Photographic Units of the
Press Information Bureau, Publications
Division and Directorate of Advertis-
ing and Visual Publicity have been
integrated to provide for centralized
production of photographs with a view
t{o economy and more effective use of
capacity.

6. It 15 proposed to convert the
branch offices of the Bureau from
Attached into subordinate offices for
reasons of economy and Dbetter
_admanistration

Assistance to Sikkim

1927. Shri D, C. Sharma: Will the
Prime Minister be pleased to state:

(a) the nature of assistance given to
Sikiim for each work dunng the
financial year 19838-59;

(b) the provision made in this con-
nection for the financial year 1858-60
and

(c) the nature of further immediate
or long term assistance sought by the
Government of Sikkim?

The Prime Minister and Minister of
External Affairs (Shri Jawaharial
Nehru): (a) In the financial year 1958-
39 a sum of Rs. 60 lakhs was released
by the Government of India as assis-
tance for the execution of the Seven
Year Sikkim Development Plan, Some
important projects undertaken by the
202 LSD-3.
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Government of Sikkim under the Plan
are;—

(1) Demonstration farms at Gang-
tok, and Lachung;

(2) A nucleus N.ES. Organisation
for Sikkim;

(3) A fruit preservation and canning
factory;

(%) A veterinary Hospital and Pig-
gery at Gangtok;

(5) Services of a Soil Conservation
unit;

(8) Advice regarding project for the
Floating of Timber;

(7) Minor Irrigation Projects;

(8) Installation of Hydro electric
projects at Gangtok and Singtam;

(9) Improvement of
tions;

(10) Establishment of a High School
at Gangtok,

(11) Establishment of Hospitals at
Singtam and Namchi;

(12) TB Chnic, etc

Apart from the grant, the Govern-
ment of India also gave a loan of
Rs, 3 lakhs as contribution to the
scheme for an Aerial Ropeway during
the same year.

communica-

(b) In the current financial year a
provision of Rs. 69'40 lakhs has been
made for giving grant to Sikkim
for the implementation of the Sikkim
Development Plan A further loan
will also be given for the scheme of
Aerial Ropeway.

{c) Apart from the Sikkim Develop-
ment Plan no further assistance has
been sought by the Sikkim Durbar or
approved by the Government of India.

Dispiaced Persons in Bihar
1928. Shri D. C. Sharma: Will the
Manister of Rehabilitation and Mineo-
rity Affairs be pleased to state:
(a) whether all the displaced per-
sons from West Pakistan now in Bihar
have been rehabilitated;
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(b) if so, the number of such dis-
placed persons;

(¢) amount spent on them upto the
1st July, 1959;

(d) whether all the claimant dis-
placed persons have been paid their
compensation; and

(e) if not, the number of displaced
persons who have not so far been faid
compensation?

The Minister of Rehabilitation and
Minerity Affairg (Shri Mehr Chand
Khanna): (a) Yes.

(b) 18,379. -

2y A sumn of Te S Yakns  hes
been incurred as grant and Rs. 4176
lakhsz as loan.

(d) and (e) Out of the 3,247
claimants who had filed compensation
applications 1n Bihar, 2,621 have been
paid compensation in cash, by trans-
fer of property, adjustment of public
dues or by issue of statements of ac-
count. 260 cases have been rejected
and 259 have been transferred to
other regions for finalization along
witht their co-sharer cases leaving a
balance of only 107 cases which will
be paid shortly.

Automébile Industry Reviewing Com-

4

Will the Minister of Commerce and
Industry be pleased to state:

(a) whether the Automobile Indus-
try Reviewing Committee has submit-
ted its report;

(b) 1t s0, the main recommendations
thereof; and

(¢) the decisions taken thereon?

The Minister of Industry (Bhri
Manubhal Shak): (a) No, Sir. The
(Committee is expected to submit its
report in October, 1059,

(b) and (c). Do not arise.

Labour Participation fn Managemant

1930, Shri Ram Krishan Gupta: Will
the Minister of Labour and Employ-
ment be pleased to state:

(a) whether the question of labour
participation in management was dis-
cussed at the 17th Session of the
indian Labour Conference; and

(b) if not, whether a separate meet-
\nE of tripartite nature iz likelv to
pe called to discuss this 1ssue?

The Deputy Minister of Labour (Shrr
Abid All): (a) No.

ib) Not in the near future,

tabour Participation in Management

1931, Shri Ram Krishan Gupta: Wil
the Minister of Labour and Employ-
ment be pleased to refer to the repiv
given to Unstarred Question No. 698
on the 23rd February, 1959 and state:

(a) the results of the scheme nf
jabour participation in management
introduced in factones so far; and

{b) the further action to be taken
in the lhight thereof?

The Deputy Minister of Labour
(Shri Abid All): (a) It 15 too early to
pssess the results of the scheme. The
écheme has been introduced i1n 20
yndertakings

(b) Progress of the scheme is being
watched with interest

Planning Commission Panel sa Land
Reforms

1932. S8hri Ram Krishan Gupta: Will
the Minister of Planning be pleased
to refer to the reply given to Starred
Question No. 1305 on the 19th March,
1959 and state at what stage stands
the guestion of reconstruction of the
existing panal of the Planning Com-
miszion on the land reforms with a
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view to associate members of Parlia-
ment with it?

The Deputly Minisler of Planning
(Shri 8, N. Mishra): The Panel on
Land Reforms has been re-constituted
and it includes among others 12 Mem-
bers of Parliament.

Inquiry into Kerals Plantation Strike

1928, Shri Ram Krishan Gupta: Will
the Minister of Labour and Employ-
ment be pleased to refer to the reply
given to Starred Question No. 36 on
the 10th February, 1059 and state:

(a) whether an enquiry into the
Kerala plantation strike  from the
peoint of view of the Code of Disa-
pline has since been made; and

(b) if so, the result thereof?

The Deputy Minister of Labour
(S8hri Abid Ali): (a) and (b). Not yet
as the then State Government did not
want the inquiry to begin till the
Concibation Board set up by the State
had submitted its report.

Dethi Bace Course Club

1934. Shri Ram Krishan Gupta: Will
the Minister of Works, Housing and
Sapply be pleased to refer to the
reply given to Unstarred Question No
1935 on the 16th March, 1850 and
state:

(a) whether any proposal regarding
the use of land of Delhi Race Course
Club for some other public use has
since been formulated; and

(b) if so, the nature of the proposal”®

The Minister of Works, Hoasing and
Supply (Shri K. C. Reddy): (a) No

{b) Does not anse.

Self-sufficiency in Chemical Goods

1935. Shri Rame Krishan Gupta: Will
the Minister of Commerce and Indus-
"try be pleased to state:

(a) whether India 1s self-sufficient
in the production of basic materials
such as sulphuric acid and caustic
soda required for chemical goods; and

(b) it not, the steps proposed o be
taken to make the country self-suffi-
cient in this regard?

The Minister of Industry (Shri
Manabhai S8hah): (a) and (b). India is
self-sufficient in sulphuric acid. As
regards caustic soda, self-sufficiency is
still to be achieved. Steps have been
takensto import larger quantities of
caustic soda and also to increase the
indigenous production by licenmng
additional capacity for expanmon of
existing units and installation of new
units.

Indastrial Estate, Solan

Shri Ram Krishan Gupta:
"”‘{smmm;

Will the Minuster of Commerce and
Industry be pleased to refer to the
reply given to Unstarred Question
No. 993 on the 26th February, 1839
and state:

(a) whether the scheme of setting
up an Industrial Estate at Solan
(Himachal Pradesh) has been finalis-
ed; and

(b) if so, the details thereof?

The Minister of Industry  (Shri
Manubhal Shah): (a) Yes, Sir.

(b) The estate will have 10 umts
and an admunstrative block. The land
acquisition proceedings have been
completed. The construction work of
the estate will start shortly and 1t is
expected that the work will be com-
pleted during 1960-61.

Cotton Consumption by Handlooms

1937. Shri Pangarkar: Will the
Minister of Commerce and Industry

be pleased to state:

(a) whether it is a fact that the
consumption of cotton yarn by hand-
looms in India has fallen during 1958
59;

(b) if so, to what extent; and
(¢) the ressons therefor?
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The Minister of Commerce (Bhri
Ksnuage): (a) Judging from figures
of yarn deliveries by mills, the answer
is in the negative.

(b) and (¢). Do not arise.

- Dandskaranya Scheme
1938, Shri Panigrahi: Will the Minis-
ter of Rehabilitstion and
Affairs be pleased to state:

(a) whether any recruitment to
services in the Dandakaranya ares has
been made from State Services of
Orissa and Madhya Pradesh; and

{b) if s0, how many and in which

The Minister of Rehabilitation and
Minority Affalrs (Shri Mehr Chand
Khanna): (x) Yes, Sir

(b) 167 officials have been recruited
from State BServices of Orissa and
Madhya Pradesh as detailed below-—

fy o

‘(1) Class I. 5 6
(is) Class I1 6 2
(iii) Class I1I 2 o
(iv) Class IV 22 11
ToraL P 102

GraND TotaL 167

Import of Eayon Grade Pulp
( Shri Narayanankutty
1939. { Menon:
Lsh-lm:

Will the Minister of Commerce and
Indusiry be pleased to state:

(a) whether it 15 g fact that Messrr
Travancore Rayons, Kerala ure im-
porting rayon grade pulp from foreign
countries; and

(b) if 30, what Is the total cost of

the pulp imported during 1957-58 and
1968-507

The Minister of Industry (Shei
Mannbhal Shah): (a) Yes, Sir. .

(b) The particulars of import licence
issued for import of rayon wood pulp
to Travancore Rayons Lid, Rayoa-
puram, Kerala, during July-Septem-
ber 1887 to October-March 1858-89 are
& under:—

Date of issue of bcance Value
in Rs.
B57 . . - . 98437g
2-T1=57 18,090,423
11-7-58 9,332,508
17-9-58 13,85,000
12-12-58 23,555,000

The actual import figures against “the
t:owummmmtmditynm-
able.

Shortfall in Plan Expenditare of
Oriama

1940, Shri Panigmbi: W1ll the Minis-
ter of Planning be pleased to refer to
the reply given to Unstarred Ques-
tion No 2348 on the 26th March, 1959
and state

(a) the departments in which the
reported shortfall 1n the Annual plan
expenditure of 1987-58 occurred in
Ornssa; and

(b) whether the reasons for thus
shortfall have been ascertained from
the State Government?

The Deputy Minister for Planaing
(Shri 8. N. Mishrs): (a) and (b) A
statement is placed on the Table of
the House [See Appendix III, an-
nexure No §0]

Export of Bauxite to Japan

1841. Shri Ram Krishan Gupta: Will
the Minister of Commerce and Imnfdius-

try be pleased to state:

(a) whether the negotiations with
Japan for shipment of bauxite from
Indig have been concluded; and

(@) if g0, the resuit thereof?
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The Minisier of Commerce (Bhri
Kanungo): (a) No, Sir,

(b) Does not arise.

Manufacture of Antibioties at Okhila
1942, Shri Ram Krishan Gupta: Will
the Minister of Commerce and Indws-
try be pleased to state:

(a) whether the scheme to manufac-
ture antibiotics wath Italian help by
a private irm at Okhla, has been
finalised and approved; and

(b) if so, the details thereof”

The Minister of Industry (Shkri
Manubbai Shah): () and (b) The
scheme which envisages the basic
manufacture of chloramphenicol with
the collaboration of an Itahan firm 1=
still under examination

Development Council for Salt Industry

1943. Shri Khimji: Will the Minis-
ter of Commerce and Industry be
pleased to state whether there 1s anv
proposal to constitute a Development
Councll for the Salt Industry?

The Minister of Industry (Bhri
Manubhal Shah): A stalement 1s given
below.

SeaTeMExY

As Salt 13 not ncluded 1n the st
Schedule to the Industries (Develop-
ment and Regulation) Act, 1951, a
Development Council for the  Salt
Industry cannot be constituted under
the provisions of the Industries (Deve-
lopment and Regulation) Act, 1851
But there iz already a Central Salt
Advisory Board with functions similar
to a Development Council

Ashoka Hetel
Shri Osman Alli Khan:
1944, 4 Shri Ajit Singh Sarkadi:
Shri Wodeyar:
| 8hri Damar:
Will the Minister of Werks, Hemsing
ind Supply be pleased to state:
(a) whether the Ashoka Hotel has
nade profit during the six manths end-
ng March, 1908;

(b) if s0, what is the profit made:
and

(c) whether the half-yearly balance
sheet has been published?

The Minister of Works, Housiag
and Supply (Shri K. C, Reddy): (a)
and (b). The Balance Sheet for the
six months, ended March, 1959, has
not y#t been finalised, but the tenta-
tive figures worked out indicate that
the Hotel will show a profit for this
period

(¢c) The Balance Shcet will be pub-
lished and laxd before Parliament
after 1t 1s adopted by the shareholders

at the General Body meeting likely
to be held by 3!st December, 1959.

Export of Mangoes

( Shrimati Mafida Ahmed:
1945. { Shri Assar:
| Shri 8. A. Mehdi:

Will the Minister of Commerce amd
Industry be pleased to state:

(a) the quantity of mangoes ex-
norted so far during the current
Season =

(b) the names of the countries to
which they have been exported;

(c) the amount of foreign exchange
earned thereby:

(d) whether Government’ have given
any facilities and concessions for the
export of mangoes, and

(e) if so, the details thereof?

The Deputy Minister of Commeree
and Industry (Shri Satish Chandra):
(a) 14086 Cwts during January-May,

1959 Figures beyond May, 1859 are
not yet available,

(b) UK., USSR, Sweden, Norway,
Irish Republic, Denmark, Germany
West, Netherlands, Belgium, France,
Switzerland, Austria, Crechoslovakia,
Aden, Bahrein Is, Kuwait, Truecl
Oman, Pakistan West, Ceylon, Singa-
pore, Maslays, Hongkong, Lebanon,
Israel, Muscat, Saudi Arabia, 1Irag,
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Iran, Afghanistan, Indonesia, Ji
Mauritius, e,

Nepal, Ghana, Seychefles,
Mozambique, Fr. Somaliland and
Canda,

() Rs. 7,17,086.

(d) No, Sir.

(e) Does not arize.
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Export of Paddy from Nepa! to India

1947. Shri Bibhuti Mishra: Will the
Prime Minister be pleased to state:

(a) whether it is a fact that the
Nepal Government charges high duty
on export of paddy from Nepal to
India, from Indians who have got
lands in that country; and

(b) if 50, whether Government con-
template to take any steps to get thic
duty reduced?

The Prime Minister and Minister of
Extornal Affairs (Shri  Jawaharial
Nebhru): (a) The Government of Nepai
charges a uniform rate of export duty
on paddy. There is no discrimina-
tion against any class of cultivators.

(b) Does not arise

Amendment of Labour Acts

1948. Shri K. N. Pandey: Wil the
Minister of Labour and Employment
be pleased to stale:

(a) whether 1t 15 3 fact that differ-
ent parties have been invited by Gov-
érnment to suggest changes in labour
Acts Iike Factories Act, Minimum
z;ges Act and Payment of Wages

(b) if s0, the main suggestions made
by them; and

(c) the reactions of Govcrnmen*
thereto?

The Deputy Minister of Labour
(Shri Abld Al): (a) No Certain pro-
posals in respect of the Payment of
Wages Act were circulated to State

ments and all-India Organisa-
tions of employers and workers for
Gpinion.

(b) and (¢). Do not arise. Various
tpinions on the proposals mentioned
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jn the answer to part (a) have been
recelved and some of the important
suggestions are as follows:—

(l) Provision for issue of pay-
dockets;

(ii) Increasing the time-limut for
presenting claims;

(lil) Enhancement of penalties for
contravention of the provisions of the
Act.
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Muniswamy:
{ Shri P. C. Borosah:

Will the Prime Minister be pleased
te state;

(a) whether it is a fact thn-‘lh-;
Pakistan: troops violated the cease-fire
agreement on the 22nd June, 1959 i~
Ur: Sector (Jammu and Kashmir) by
attacking Indian soldiers who were
drawing water from a well;

(b) the number of Indian soldiers:
who were killed and wounded;

{c) whether the Government of
India have approached the Unuted
Nations Observers in this matter,

(d) if so, the outlcome thereof; ard

te) whether Government propose
to claim compensation {rom the Gov
ernment of Pakistan?

The Prime Minister and Minister of
External Affalrs (Shri Jawaharial
Nehru): {(a) Yes, Sir. On June 22,
1859, at 1650 hrs, a water drawing
party consisuing of 10 other Rank:
which was on its way to draw water
from a water point on our side of the
cease-fire lne in the Uri sector was
fired at by PAK/POK troops. The
finng on our party and a picquet con-
tinued intermittently with rifies and
a light machine gun till 2230 hrs. Our
party did not return the fire

(b) No Indian soldier was wounded
or killed but 2 Other Ranks, one of



§$7§ Written Answers BHADRA 10, 1881 (SAKA) Written Answers

them armed with a rifie and carrying
some ammunition, were taken away
by PAK/POK troops.

(c) A pease-fire viplation complamnt
was lodged with the UN. Field
Observer Team.

(d) After investigating the matter,
the Chief Military Observer awarded
a Violation against Pakistan Armed
Forces and also held them responsible
{or the early return of the two Indian
soldiers together with the rifle and
ammunition carried by one of them,
when captured

{e) For the present, the High Com-
mission for India in Pakistan has
lodged a protest with the Governmen:
of Pakistan against this unprovoked
violation of the Cease-Fire Agreement
and asked for the early return of the
two Indian soldiers together with the
rifle and ammunition carried by offit
of them, when captured

Small Scale Industries Products

1953, Shri Pahadia: Will the Minie--
ter of Commerce and Industry be
pleased to state:

(a) whether Government have pur-
chased more products made through
small scale industries during the last
few years; and

(b) if 20, what is the increased per-
centage during 1988-597

The Misnksier of Indwstry (Shri
Mansbbal Shad): (2) Yes, SiF.

(b) About 318 per cent over the
figuse of 1997-88.
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Popularisation of Handloom Fabrics ia
Foreign Countries

1358. Shri Shankaraiya: Will the
Minister of Commerce and Industry
be pleased to state:

(a) whet steps have been taken bv
the Al India Handloom [Fabrics
Marketing Co-operative  Societv
(Limited), Bombay to popularise hand
loom fabrics in the foreign markets,

(b} whether any loan or grant ha<
been given for the purpose since 1857

(e) if so, what 1s the amount, and

(d) what steps have been taken b
the Society to work in consultation and
collaboration with Indian Embassie-
and trade offices in different places®

The Minister of Commerce (Shri
Kanunge): (a) to (d) A statement 3
inid on the Table. [See Appendix III,
annexure No 91]

Lecal Development Werks
Programme

1957. Shri Viswanatha Reddy: Wil
the Minister of Planning be pleased
to state:

(a) whether any review of the
schemes of Local Development Works
undertaken dunng the past two years
has been conducted, and

(b) if so, the results thereof”

The Deputy Minister of Planning
(Shri 8 N. Mishra): (a) and (b)
Reports received from the various
State Governments have been examin.

Vgere

ed and a statement showing the pro-
gress made during 1938-57 and 1997-
38 Is piaced on the Table of the
goule. [See Appendix ITI, annexure
o 93]

'Pcrh- .
1858, Shri P. K. Dee: Will the Min-

(a) whether India has large re-
sources of essential oil bearing plants
capable, of producing perfumery
materals and if so, what are those;

(b) the quantity of such raw mat-
erials exported to foreign countries
during the last five years (year-wise):

(c) the amount of foreign exchange
spent during the last five years (year
wise) for the import of perfumes, and

(d) the steps being taken for the
manufacture of perfumes in this
country?

The Minister of Industry (Shri
Mannbhai Shah): (a) Yes, Sir  The
details of essential o1l bearing plants
capable of producing perfumery mat-
erial are given in the statement en-
closed

(b) and (¢) The required infer-
mation 15 furnished 1n the statement
{Sce Appendix III, annexure No 53]

(d) The units engaged 1n the manu-
facture of perfumes, perfumery com-
pounds and synthetic essential oils
are being given facihties necessarv
to set up production with a view to
meet internal demand and also to
cater for export markets

Moreover the imports of finished
or semi-finished perfumes is beine
restricted to the barest minimum

Map of Kashmir

1959. Shri Kalika Singh: Will the
Prime Minister be pleased to refer
to the reply given to Starred Ques-
tion No 2238 on the 5th May, 199
and state the outcome of the steps
tsken with regard to the wrong de-
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lineation of Kashmir's position in the
map attached to the handbook ‘Com-
monwealth in Brief*?

The Prime Minister and Minister
of Exiernal Aflalrs (Shri Jawaharial
Nehru): The Covernment of India
have been informed by the UK High
Commission that the authorities 1n
London have agreed L0 give urgent
consideration to amending the texts
in question in such a way as to eli-
minate Indian objections; Indisn
views will be fully taken into account
in framing subsequent editions Pend-
ing this consideration, documents von-
taining maps and words to which eb-
jection was raised will not be dis-
tributed in India

Government Advertisements

Shri V. F. Nayar:
188 ¢ Shri T B. Vittal Rao:
Shri Raman:

Will the Miruster of Information
and Broadcasting be pleased to state:

(a) what 1s the principle of dmstri-
buting advertisements routed through
the Directorate of Adverusing and
Visual Publicity to the daily papers,
and

(b) whether the Government of
India will lay on the Table a state-
ment showing the total value of ad-
vertisemicnts so given by the Director-
date to each of the Malayalam Dailies
in Kerala with the certified circulat-
ion in the years 1957-58 and 1958-59°

The Minister of Information and
Breadeasting (Dr. Keskar): (a) The
criteria followed in dustributing Gov-
crnment adverusements are effective
circulation, regularity in publication,
clazs of resdershup, adherence to ac-
cepted standards of journalistic ethics
and other factors such as production
standards and the languages and area-
intended to be covered,

(b} Advertisements are given pc-
cording to requirements of each -
lease Rates and pevmentr 1o var-

ious newspapers are negotiated 1n-
dividually with each paper on the
understanding that the payments and
rates will remamn confidenual and
are not revesled either to other news-
papers or the public Government
does not consider it desirable 1n pubtic
interest to disclose the amounts paid
to particular newspapers

*Educated Unempioyed in Andhra
Pradesh

1981, Shri M V. Krishna Ras: %4
the Miruster of Labour and Employ-
ment be pleased to state:

(a) whether the number of adua-
cated unemployed in Andhra Pradesh
Lrr cocraesny) -

(b) what has been the effect of
schemes undertaken by Government
{o reduce unemployment;

(c) whether any further schemes
for Andhra Pradesh are under con-
siderauion; and

(d) 1f =0, what are they?

The Deputy Minister of Labour
(Shri Abid Ali): (a) This is not
known, but the number of educated
applicants on the Live Registers of
Emplovment Exchanges 1n Andhra
Pradesh has increased

(b) Additiona] Employment cp-
portunities have been created.

t¢) and (d) AN schemes under
the Plan are designed to increase em-
ployment directly or indirectly Three
Work and Ornentation Centres are
proposed to be established n And.l_ara
Pradesh during the remairung period
of the present Plan

Technical Training in Panjab

19¢2 Shri Daljit Singh: Will the
Minister of Labour and Employment
be pleased to state

{a) the amount mven as granty-.r-
aid to the Punjab State for the deve-
lopment of technical training during
1959-80 so far: and



5581 Written Answers SEPTEMBER 1, 1900 Written Answers 5583

(b) the heads for which it is to be
utilised?

The Deputy Minister of Labour
(Sl Abid Al): (a) An amount of
Rs. 34.00¢ lakhs has been provided in
the Budget Grant to be given as
Grant-in-aid to Punjeb during
1 for the development of Tech-
nical Training. The aid will be actu-
ally adjusted towards the end of the
financial year against the Ways and
Means Advances.

(b) For the training of craftsmen.

Stevedore Workers at Bombay

1963. Shri Anthony Pillai: Will the
Minister of Labour and Employment
be pleased to' refer to the reply given
o Unzarred Question Wo. 4252 on the
Sth May, 1959 and state the steps
taken to remove the anomaly of the
variant rates of holiday pay, leave
salary and time-rate pay admissible
to the stevedore workers at Bombay
port?

The Depuiy Minister of Labour
(Shri Abid All): The matter has been
referred to arbitration.

Steering Commiitee on Wages

M{MLMHM:

'\ Shri Anthomy Pillai:
Will the Minister of Labour and
Kmployment be pleased to refer to
the reply given to Unstarred Ques-
tioa No. 4257 on the 8th May, 1939
and state:

(a) whether the Steering Committee
on Wages has szince submitted to Gov-
ernment any report about the work
it has completed;

(b) how often this Commitiee has
met during 1859 so far; and

(c), what progress has been inade
in earrying out the Wage Census?

The Deputy Minister of Labewr
(Shrt AbM AM): (a) The Steering
has examined the

(b) One. On 16th July, 1988.

(c) The survey intends to cover
2,58 industrial units. Of these 2,713
upits were covered by the end of
July, 1988. The field work is expect-
ed to be completed by the end of
Avgust, 1059,
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Cedic of Discipiine

1908 Bhri A. K. Gopslan:
Shrimati Parvathi Krischsan:
Will the Minister of Labenr and
Rpleoyment be pleased t0 mate:
(s) the number of complaints re-
ceived by Government since June,
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1908 from the Labour Unions and the
All India Trade Union Congress
<charging the employers for violatiom
of the Code of Discipline; and

(b) the action taken on all those
complaints?

The Deputy Minister of Labour
(Shri Abid Al): (a) From June 1958
to July, 1938

(1) From all other Labour Unions—
175

(ii) From AITUC and i1ts afMliates—
n.

(b) After investigation breaches of
the Code were brought to the nctice
of the employers as well as their
Central Organisations with the re-
quest to set them right andlor avoid
them m future

Hindustan Machine Tools Ltd., Banga-
lere

1967. Shri Tagamani: Will the Min-
ister of Commeree and Industry be
pleased to state

(a) whether any targets have been
fixed for the year 1958-60 for thc
manufacture of lathes, milling mach-
ines and radial dnlls at the Hindustan
Machine Tools Ltd, Bangalore,

(b) if so, the number thereof, cate-
goy-wise,

(c) the outstanding balance to be
cleared against the orders received
during 1858-59, and

(d) the production attained in re
gard to the above items upto the end
of August 1959°

The Minister of Industry (Shri
Manubhai Bhah): (=) to (d) A
statement 13 laxd on the Table [See
Appendix III. annexure No 9]

Indian Nationals in Java, Sumatra and
Earmss

198. Bhrimati Manjula Devi: Wil

the Prime Minister be pleased to state

(s) the number of Indian nationals

engaged as plantation labourers in
Javs, SBumatra and Borneo;

(b) the service conditons of these
Indian nationals; and

(c) the number of Indmn nationals
employed in other indystries in those
countries and the service conditions
thereof”

The Prime Minister and Minisier of
Fxternal Affailrs (Shri Jawakarial
Nebhru): (a) to (c) The Government
of India have no information on the
subject Information has been called
for and will be placed on the table of
the House when received

Duncan Stration and Cempany Litd,
Bembay

1969. Shri §. A. Mehdl: Will the
Minuster of Commerce and Industry be
pleased to state

(a) whether it is a fact that a probe
into the working of Duncan Btratton
& Company Ltd, of Bombay has been
ordered,

{b) if so. the reasons thereof. and

(¢) what 1s the outcome of this
enquiry”’

The Minister of Commerce (Shri
Kanuango): (a) Yes, Sir Under section
235(c) of the Act, 1956, two Inspectors
were appointed on 25th May, 1059 to
investigate into the affairs of the
company

(b) There were several complamnts
from the shareholders of the company
alleging gross musmanagement m the
affairs of the company The Registrar
of Compames, Bombay, after making
enquiries on the allegations, sent a
report to the Government under Sec-
tion 234 of the Companies Act, 1856
recommending an nvestigatton. The
Government ordered the investigation
on a consideration of the said report

(¢} The investigation 1s still in pro-
gress
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Manufacture of Hand-made Paper in
Manipur

1976, Shri L. Achaw Singh: Wwill
the Minister of Commercoe and Indus-
try be pleased to state:

(a) whether any financial assistance
was extended to individuals or socie-
ties in Manpur for the manufacture
of hand-made paper; iy

(b) if so, the amount of financial
assistance allotted during 1957-38,
1958-59, and 1950-60 so far and the
production targets achieved; and

(c) how the paper has been utilised
[7H dupoud.of’

The Minister of Indusiry (Shri
Mangbbhai Shah): (a) No financial
assistance has been extended to indi-
viduals or societies m Manipur, for
the manufacture of hand-made paper
by the Khadi and Village Industries
Commussion, so far,

(b) Does not arise
(c) Does not arise

Drug Units

Shri N. R. Muniswamy:
Shri Hem Raj:
Shri Warlor:

{ 8bri Kodiyan:

Wil the Minister of Commerce and
Indusiry be pleased to state:

N

(a) whether Government have since
received the report from the Commut-
tee set up under the Planning Com-
mission for the location of drug units
to be set up 1n India with Soviet aud;

(b) 1f so, what are the mawin pro-
posals submitted by the Committee;
and

(c) the reactions of Government
thereto?

The Minisier of Industry (Shri
Shah): (&) to (c). The

Report of the Drug Projects Locstion

Committee is expected to be submitted
to the Planning Commission in the
first week of September, 105§. Govw-
emment would examine the Report of
the Committee us soon as it is receiv-
ed.

Cement Factory in Assam

1972. Shri Basumatari: Will the
Minister of Commerce and Industry
pe pleased to refer to the reply given
to Starred Question No 683 on the
4th March, 1858 and state the progress
made so far in setting up the cement
factory at Umtynagar in Khasi and
Jaintia Hills (Assam)®

The Minister of Indostry (Shri
Manabhal Shah): Exteraion of vone
for the establishment of the proposed -
cement factory with an initial annual
cRpacity of 66,000 tons of portiand
cement has now been granted upto the
30th June, 1961 due to antcipated
delay m the delivery of a part of the
plmnt and machinery, and posaible
change in the location of the factory.

Suort Norick QUESTION

impeading Closure of Hotel Cecil,
Delhi

8. N. Q. No. 8 SBhri Keghava: Will
the Minister of Labour and Employ-
mwent be pleased to state-

(a) whether 1t 13 a fact that about
250 employecs of Hotel Cecil, Delhi are
going to be thrown out of employment
as a result of the closure of the hotel;

(b) whether the employees of the
hotel have offered to run 1t on co-
operative basis and invest in it the
gratuities eic,, earned by them; and

(¢) what measures Government pro-
pose to take to save the employment
of these people?

The Deputy Minister of Labour (Shri
Abid All): (a) and (b). Yes

(c) It has not been found possible
to continue hotel business in the pre-
sent premises dus to legal and finan-
cial considerstions.
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1% hee.
MOTIONS FOR ADJOURNMENT

REPOSTED RESIGNATION OF Clisr or
Army Brarr

Mr. Speaker: 1 have recaved
noticeg of some adjournment motions,
one from Acharya Knpalani, one trom
Shri 8 M Banerjee, then from Shn
Prakash Vir Shastr), Shnn Mahanty,
Shri SBupakar, Shri Sadhan Gupta and
Shri Tradib Kumar Chaudhuri The
ane tabled by Acharya Kripalam

*The serious stuation arising
out of the reported resignation of
the Chuief of the Army Staff to be
followed by the resignations of the
other service chiefs”

Shri Raghunath Singh (Varanasi)
This i1s a very serious matter

Mr. Speaker: It is no doubt serious

Acharya Kripalani (Sitamarhi) Mr
Speaker, you know that in all these
twelve years, | have never moved an
adjournment motion This 15 a very
important i1ssue The news has been
published 1n one of the important
dailies of Delhi, which 1s not known
for giving sensational news Even if
this were not so there ware recently
rumours afioat that something disturb-
ing 15 happening in our armed forces
In the Rajya Sabha, there was a
question asked about the promouions
that had been given It was sad
that the promotions were disturbing
the Defence Services, that the promo-
tions were not guided by longevity
of service or menit but by certain
preferences [ am sorry to say—and
the Defence Minuster will excuse
me—that it was held that those pre-
ferences were based wupon political
considerations which have never been
brought into the Army, and that the

:Nﬂer has some political preferen-

Mr. Spoaker: What dbes he mean
r‘lt!ul\tﬂ'! He meang it was

Adjournment

Acharys Kripalani: 1 mean 1t was
held by the public

Mr, Speaker: He must have some
authonty to state 1. 1 am a lawyer
and therefore when 1t 1s saud ‘held’,
1 take 1t as held by a Judge or some
authority,

Acharya Kripalani: We are hving 1a
a democracy What the people feel
and what the Press feels 1s of consi-
derable importance

Mr Speaker: 1 do not deny it i
thought it meant ‘alleged’

Acharya Kripalani: The 1deas about
political preferences have been accen-
tuated in the public mind When our
Canberra jet Plane was shot down in
Pakistan the Defence Mimuster kept
denouncing that act of aggression re-
peatedly from day to day But there
has been aggression on our borders
from other guarters, about which he
1s very significantly silent

Mr Speaker. How does the hon
Member assume that®

Acharya Kripalani: 1 feel he ddes
not consider that that aggression 18 as
important as the other aggression
This raises an important issue

Mr. Speaker: We are not going nto
other matters

Acharya Kripalam. If such rumours
and such notices in papers, that
are not known for publishing sensa-
tional news, go on, they will have a
very demoralising effect upon our
armed forces Not to talk of our
armed forces, they will have a demo-
rahising effect on the public We
want the public now to be very care-
tul and also to be very“alert, because
we are faced with certain difficulties
which arise on  our borders—which
have been admutted The attitude of
«ome of our neighbouring countries s
inimical to us

Therefore, both for the sake of the
morale of the people and that of tne
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Defence forces, it is ncessary that we
take immediate notice of thiz matter.
The most thing at this criti-
«al time is that our Defence Minister
has taken up an assignment in the
UNO which will take about three
months time. 1 really wonder how a
Defence Minister could take up this
assignment. (Interruptions).

Shri 8. M, Banerjee (Kanpur): I
want to say something.

Mr. Speaker: Order, order

Acharys Kripalanl: Therefore, I
feel that this is & matter of imme-
diate impertance. Hence, 1 have tabled
this adjournment motion. You will
allow us to discuss it

Some Hon. Members roze—

Mr. Speaker: All other motions
relate to the same matter,

Shri 8. M Banerjee: My motion is
«different.

Mr. Speaker: | believe all hon
Mémbers have seen the froni-page
newsg m the Statesman Ewidently,
these motions have been tabled on
the basis of thatt When the hon.
Member mentioned about the occupa-
tion in the north and in the east, I
think he merely wanted to refer to it.
and not to discuss it here Just now
the matter before us s limited

Shri 8. M. Banerjee rose—

Mr. Speaker: Order, order Why is
he in such a hurry? It is reported
that a senior officer, the Chief of the
Army Staff, has resigned and the
others are likely to follow suit. Evi-
dently, Acharyaji wants to say is that
whatever be the reason, if they want
to vesign, in any case, this is not the
propitious occasion, when there Is dis-
turbance here and there. Therefore,
he feels anxiety when all of
them - jointly try to resign or
resign one after the other. 1T am

The Minister of Parllamentsry
Affalrs (Shri Satya Narayan Sinba)
rose—

hat): Let him answer one or twe
peints also

Acharya Kripalani: May I submit
that there is no attack on the Com-
munist Party? (Interruptions),

Mr Speaker: Does Shrt 8 M
Banerjee want to explain anything
relating to his adjournment motion?

Shri S. M. Banerjee: [ was equally
surprised to read this alarming news.

Mr Speaker: That 1s all right What
15 1t that he wants to know?

Shri S. M. Banerjee: My adjourn-
ment motion is somethung different
Let me have one minute to explam.
(Interruptions)

Shri Tangamani (Madura:): When
an hon Member who has tabled an
adjournment motion wants to place
before you the facts, I humbly request
that he may be given an opportunity
to do so. If he is pulled up by the
Chair, how can he make his submis-
sion?

Mr. Speaker: At this stage, I am
only interested in seeing whether it
is an urgent matter, a matter of public
importance and a3 matter which ough
to be discussed or not. 1 heand

-
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Journmant
Acharya Kripalani. 1 read out the
nanies of other hon. Members. Prima
focis, this ls a very sericus matter, if
the information is correct (Imterrup-
tions).

Acharys Kripalani; I am sorty the
Communists do not think like that.

Mr. Speaker: They also thought like
that. Otherwise, Bhri S. M. Banerjee
would not have tabled that motion.

Shrimati Renm Chakravarity: I
would beg of you to consider one
thing. On all previous occasions,
when an important matter has been
placed before us, everybody has been
allowed to have hig say. I think
Acharya Kripalani forgets that the
Communist Party is the leading Oppo-
gition in this House. We can certainly
make our submission before the hon.
Minister replies. Surely, we can ask
that he should also take into conside-
ration certain questions which are in
our mind. What right has the hon.
Member, Acharya Kripalani, to get up
and say that this is np attack on the
Communist Party and Communists are
nof being attacked? Communists have
every right to place their point of
view before you, Sir. (Interruptions)
Of course, he gets much more indulg-
ence. That is true. We only want to
say that when the hon. Minister
replies, we should like him to say whe-
ther there is any significance in the
fact that General Ayub is coming
today, this gentleman, Thimayya,
offers his resignation today and there
is a whole scouting of the affairs by
Carisppa. We should like to have an
answer (Interruptions)

Mr. Speaker: 1 have heard suffi-
ciently.

©  Shri 8. M. Banerjee: Give me an
w‘“‘“’i SII'.

Mr. Speaker: What is the opportu-
Hlt!fot?lltttuerpllinwhlt wWas
ippeared In the newspaper? (Inter
ruptions). Before hon. Members pro-
cead further let me hear the hon. Min-
23 L&D 4.

ister also. Then 1 will give them an
opportunity.

Beveral Hon. Members: Order, order.

Shri 8. M. Banerjee: What 1s this
order?

Mr. Bpeaker: The order 1s that when
I get up the hon. Member, apart
fromeany other orders, will kindly
resume his seat and thereafter he will
get up with my permission and tell
me what he wants to say.

At this stage, the news in the news-
paper is alarming. Hon. Members
have no further information than what
has appeared in the newspapgr. There-
fore, let me hear the hon. Minister,
immediately, and then hear other
hon. Members also. I am not going

to dispose of it before hearing other
hon. Members.

Shri Nagi Reddy (Anantapur):
Acharya Kripalani was bringing in
extraneous matters That was the
whole trouble

Shri Satya Narayan Sinha: Mr.
Speaker, Sir

Shri Tridlb Eumar Chandhuri
(Berhampur): When the hon. Minister
of Defence 1s here let us have a state-
ment from hum and not from the
Minister of Parliamentary Affairs.

Mr. Speaker: Order please. I have
called the hon Minister who has stood
up first

Shri Satya Narayan Sinha: As per-
haps you are aware, the Prime
Minister has gone to receive a very
distinguished visitor at the Palam
aerodrome (Interruption). Therefore,
1 would request you to defer the dis-
cussion of this motion till tomorrow
or the day after tomorrow when the
Prime Minister will be available. He
has asked me to convey this request
to you and to this House through you.
(Interruptions).
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Bhri Asoka Mehta (Muzaffarpur)-
This 1s a matter which has exercised
the minds of all of us here News
af this kind cannot bhe allowed to
remain uncontradicted or uncorrected
or whetever 1t 15 for 24 or 48 hours
The Defence Minister is here, and I
think the House 1z entitled to hear
from him as to what the situation 1s
I realise the Prime Minister 1z absant
from here because he cannot help
it We know with what courtesy the
Prime Minister always treats this
House But this 1s a matter which
affects the Minister of Defence The
Defence Maimister 1s here 1 do not
think the House can be allowed to
remain here 1n a position of complete
mukmnn.wﬂen tie 18 rHere withdout
satisfying the House as to what the
posation 18

Shri 8. M. Banerjee. My submission
is this In the newspaper it 1s alswo
said that the Prime Minister has been
apprised of the situation If this news
1z correct that the Prime Mmister has
been apprised, 1t 18 for the Prime
Minister if he feels 0 to make a
statement

Shri Mahanty (Dhenkanal) Mr
Speaker, Sir, from what the hon
Minister of Parhamentary Affairs has
stated, we understand that the Prmne
Minister wants this to be postponed
for a day or two when we can discuss
it We are not considering the merits
of the adjournment motion, we are not
considering the merits of the point at
1ssue  What we are trving to discuss
now is the admissibility of the motion
You have heen pleased to observe that
the matter is of serious public impor-
tance Our minds are grestly exer-
cised over this bit of news The hon.
Minister of Defence is here He can-
not keep silence over the matter It
is of such great 1mportance After
listening to him it will be for vou and
for the House to decide whether the
adjournment motion should be admit-
ted or not To start with the hon
Minister of Defence can say whether
the news report has any basis or not

SEPTEMBER ), 1058
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Shri Jaipal Singh (Ranohi West—
Tribes): 1 think Sir,
there is one particular issue also other
what is reported in the newspapar
Ahd which Acharya Kripalani has
8lgo mentioned that it Is not merely
What has appeared in the particular
Paper In fact, I think this matter has
8bhpeared in two papers, one here and
Ohe elsewhere But it 15 the other
thing that has led to this 1 think
’lcham Kripalant's emphasis was on
that—all the talk that has been going
Oh It 1s not merely fixed dowm to
“hat has appeared in the Press We
hyve to take it in two parts Supposing
2 statement dispenses with the first

Part the second part still remains

An Hon. Member: However, the
CGuntry should be taken into confl-
déncc with regard to the whole affair

Shri Satya Narayan Sinha: I may
844 a word in connection with what
the hon Members have said just now
The Prime Minister told me that he
“ould very much like that he should
d¢a) with it himself and therefore his
Tequest 15 there 1 do not know if
the Prime Minister will be available
Rere at 1 pm (Interruptions)

An Hon Member: Why not the
Defence Minister tell us®

Shri Satya Narayan Sinha 1 say it
1% the definite request of the Prmme
Minister, that it is a very serious
Matter and that he would deal with
the whole thing himself 1 think
it s ordinary courtesy that the House
Should concede He is the Head of the

overnment, Sir (Interruptions.)

An Hon, Member: Why not the
Defence Minister state facts®

Shri Mahasty: Why not the Defence
Mymuster go to Palam*

Shri Satya Narayan Sinka: The
Pryme Minister has made a definite
Téquest The House should concede
thyt  What i3 all this action?



s303 Motions for Ad- BHADRA 10, 1881 (SAKA) Motioms for Ad- 5506

The Minister of Delence (Shri
Kvishns Mesen): Sir, it is not dis-
courtesy to the House that 1 am not
participating in this debate 1 have
discussed this matier with the Prime
Minister this morning and it was
considered desirable—as 1t has been
put by the Minister of Parliamentary
Affairs—that he should deal with the
matter himself because it is not in a
narrow sense—as the purport of the
motion seams to be deait with by the
Defence Minister only Thare are all
kinds of things along with it  After
all, we function as a Government and
it ix for the Head of the Government
to decide how 1t is to be dealt with

Shri Ranga (Tenali) I would like
to make a small submussion If you
are pleased to admit the motion it 1s
sttll open to the Prime Minmister to
be present here in this House toda:
when the motion can be taken up Wt
all know that all that goes on between
the Defence forces and the Minister
and the Ministrv has been kept as a
kind of purdah from this Parhament
as well as other countries also It is
not usual that this kind of news
comes up at all When it has comr
we would like o know, we would hike
to be assured that no hasty action
would be taken We would like to
know whether resignation had been
submitted at all, whether i1t has been
accepted, whether it is going to be
accepted and all that We would like
to have an assurance that before any-
thing is done, no untoward action is
taken by the Defence Minister or by
the Government.  (Imterruptions.)

Mr. Speaker: I have heard both
sides Now, the only peint 1z the
request of the Minister of Parha-
mentary Affairs or the Defence
Mimister that we ghould not go into
this matter now It Iz a matter of

objects to this House being fully
informed of all that has happened
And, this House will only be too
glad to know that this rumour is not

journmaent

territories being occupied here and
there and trouble somewhere

But the House will also appreciate
that the hon Prime Minister should
have his say 1n all such matters as
this when all sorts of allegations are
made Reference has been made by
Acharya Krnipalan: to the fact that on
account of some steps taken by the
Defence Minister all this has been
brought about It 15 his rght to
make promotions, appointments etc
(Interruptions) ‘Therefore, 1 do not
think any purpose will be served by
rushing this matter through It 15 not
as If there 15 an invasion today There
1s 8 threat of resignation—of a pos-
able resignation If we adjourn it to
day after tomorrow, this matter might
also be settled by then I, therefore,
think that m view of the fact that the
hon Prime Minister 1s absent—he is
also the Leader of the House—and
the hon Defence Mimnister saying that
it 1s a matter which has to be colla-
borated with the Prime Minister who
1t absent due to unavoidable circum-
stances this may be adyourned 1
hope and trust that everything wnll be
clear bv dav after tomorrow .

Shri Frank Anthony (Nommnated—
Anglo Indians) Why dav after to-
morrow?® (Interruption:s)

Mr Speaker In the meanwhilt

Shri Namshir Bharacha (East
Khandesh) Why not bv four o'clock
todav?

Shri Ascka Mehta If the Prime
Minister 1< free 1t should be taken up
today?

Mr Speaker: On the other hand, if
there are serious developments, 1 hope
the Prime Minister and the Defence
Minister will come to the House, 1nd
give us full facts If :n the meanwhile
there 1s any difficulty (Inter.
riptions ) After all, they are the per-
sons who are in possession of facts
Thev will have to asceriain some facts
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also. Therefore, 1 will give them time
till day after tomorrow. I leave it to
them to come to this House tomorrow
in case they apprehend anything seri-
ous so that nothing is lost. So, I hold
over this motion with this reservation
that in case any serious development
happens, they will come here or if 1
find any serious development happen-
ing I would have no hesitation in
bringing it up tomorrow.

Shri Asoka Mehta: This 15 a serious
news; it should be contradicted at
least, if it js wrong. It does not take
24 hours or 48 hours to contradict a
news like this. .. (Interruptions.)

Shri Frank Anthony: On a point of
order, with due respect to you. This
is something quite extraordinary and
unprecendented that an adjournment
motion which is posited on some kind
of information which is presum-
ably within the purview of the Gov-
ernment should be postponed, not for
24 hours but for 48 hours. It involves
a privilege of this House. Are we not
entitled to information which is pre-
simably with the Minister in charge
of this portfolio immediately, on a
matter which is admittedly of the
most urgent, vital, public importance?
48 hours will make this House func-
tus officio and will bring us into con-
tempt with the rest of the country.
Are we not entitled to immediate In-
formation which is presumably in his
possession? Wa may not take a deci-
sion on this matter. The Prime Min-
ister may come and set it in the pro-
per perspective. But what is the right
of this House? Here is an adjourn-
ment motion. We are asking for cer-
tain information. Presumably, the
Minister who is in sole and exclusive
charge of that Ministry has that in-
formation. Are we not entitied to get
it immediately?

Acharys Kripalani: We should also
know what is hapepning in the army
now. The army is very sensitive...
(Interruptions.)
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interrupted to discuss that matter and
if you put it off for 48 hours, what
is the use of having adjournment
motions?

Mr. Speaker: I have heard the point
of order. )

Shri Mahanty: Sir, 1 have a point
of order It is very simple. With the
complicity of the Prime Minister in
these matters, it is now going to be
established in this House that the
Defence Minister is not responsible
for his portfolio but the Minister of
External Affairs is responsible for
Defence That creates an impression
that there 15 an honorary Defrnce
Minister, also there Is another genuine
Defence Minister. It is misleading
the House to say that the Prime Min-
ister will come every time to defend
hus colleague. That is a bresch of
privilege of this House. While the
Minister is here, he remasins sifent.
Why does he not go to Palam to
receive General Ayub Khan......
(Interruptions.) How can he be here
and yet refuse to answer?

Shri Jaipal Singh: I desire only to
mention a point of procedure that
crops up. I support the hon. Minister
of Parliamentary Affairs; I do not
often support him but this time 1 feel
that 1 ought to. After all, it s a spe-
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journment

question of oprocedure is this.
When an adjournment motion s
raised here and no reply is forthcom-
ing from the Government, I want to
know whether you, Bir, in the Chair,
automatically accept the adjournment
motion. Or, what do you do?

Mr. Speaker: 1 do not accept or
1 do not reject. 1 do as I on the facts
.  An adjournment
motion is tabled. The answer may not
be forthcoming for the reason that
they are not able to answer, in which
case, if it is serious, I will allow the
adjournment motion. Or, they may
not hke to answer because it is such a
trivial matter and I myself will dis-
pose of it or reject it. Therefore, the
mere absence of an answer does not
force me to decide ane way or another.
I have to decide myself. There 15 no
doubt that this 1s & serious matter. In
all these metters, the hon, Members
never seem to be very short 1 have
rejected a number of motions for ad-
journment which were merely based
on some newspaper report The only
difference between them and this is
that this relates to a very serious
matter; if 1t 1s true, it _will affect the
entire fabric of our country at this
critical juncture when we are threat-
ened about our security on wvarious
sides. The question is whether, that
rumour is true and whether we should
not pursue that matter and try to
rectify it, it it is true, before it is too
late. Certainly I appreciate the difi-
culty. All the same it 15 a newspaper
report. The hon. Minister does mnot
want to avoid in this House. The
Prime Minister would be the first here
even in regard to matters relating to
others on account of the serious res-
ponsibility that he holds as the Prime
Minister. There is a jont responsibi-
lity. As a matter of fact, it is he who
distributes the portfolios to wvarious
Ministers. He is responsible to this
House as much as the others. We take
not any individual Minister to tusk
but the Cabinet as a whole to task.

journment

and tell us....(Interruptions.) Order,
order. I cannot allow this. We have
done this sort of thing very often, The
Prime Minister is absent here. If 1
adjourn this House, I am adjourning
this House tll 4 o'clock, if I accept
this suggestion. How can I accept it
without any further information as to
how far it is in the public interest to
decide this matter here? We are
merely proceeding on a report. Ig it
a report from one of the Ministers of
the Cabinet? I am really suprised
that I should be forced to come to a
conclusion based merely on a news-
paper report, and if we go on discuss-
ing, it may be too late to r¢pamr the
damage. . .(Interruptions.) Order,
order. I think the hon. Prime Minis-
ter's request through the hon. Minis-
ter of Parliamentary Affairs is a rea-
sonable one Under normal circums-
trances. 1f the hon Prime Minister has
said ‘1 will look into this questiom;
I am not yet apprised of it’, I would
hold over the motion So, this will
stand over till tomorrow. Let the hon.
Prime Minister and also the Defence
Minister come and let us hear further
as to what should be done. I will take
a decision tomorrow regarding the
adjournment motion. It will stand
adjourned till tomorrow

Acharya Kripalani: Sir, «1 accept
your ruling but the country is entitled
to know today what is happening in
the Army

Mr. Speaker: I am sorry I cannot
force him to do s0 Now, the House
will proceed with its other business

FooD SITUATION

Shrimati Remmu Chakravartty:
Sir, we have tabled some adjournment
motions It is a question affecting the
people of Bengal. There is a huge
mass upsurge and three lakhs of people
are affected. They have been demand-
ing that the food policy should be
changed. 500 people are in jails. We
should like to know whether we can
discuss these matters.

Mr. Speaker: Same hon. Mem-
bers have tabled adjournment motion
on the food situation in Bengal or the
food situation in the country..,.....
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(Interruptions.) They want that the
food policy should be discussed. It is
only two or three days ago, last week,
a speech was made by the previous
Minister of Food and he said that it
was his last speech and he resigned. I
have rejected this adjournment motion
on the ground that it is only & few
days ago that this problem was dis-
cussed in this House.

Shri S. M. Banerjee: The situa-
tion has changed.

Mr. Speaker: The Minister has
changed, the situation has changed.
I shall tieat it as a calling attention
notice and reguest the hon. Minister
to make a statement regarding this
matter tomorrow. Let us sec what
arises out of that. If anything more
is to be done, I shall consider that.

Shri S. M. Banerjee: Will you kind-
ly allow us to put certain question?

Mr. Speaker: Very well

12.29 hrs.

RE: PROCEDURE FOR DISPOSAL
OF ADJOURNMENT MOTIONS

Shri Tangamani (Madurai): Sir,
today Bulletin—Part II, paragraph
2916—had been circulated to us and
it deals with the procedure for the dis-
posal of adjournment motions. We
are really grateful for the many
directives that are given here. But my
submission is that those points that
have been mentioned are more in the
nature of amending the Rules of Pro-
cedure. There are also some 41 points
given. 1 want to know whether this
will be referred to the Rules Commit-
tee. ... (Interruptions.) I also want
to know whether the House will have
an occasion to discuss it because the
matter is very important. It has also
been stated that the grounds mention-
ed or given there are typical and not
exhaustive. My submission is that this
matter should be referred to the Rules
Committee and a comprehensive
amendment to the rule made in the
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Rules Committee and submitted to
this House. :
Mr. Speaker: Hon. Members come
with a number of adjournment
motions from tiime to time as they
find there are certain important
matters which ought to be brought to
the notice of this House. During the
course of our parliamentary life both
after 1947 and before 1947 a number
of adjournments motions have been
tabled. There are also decisions of
the Chair. I have been asked from
time to time to give the reasons how
I have disposed of an adjournment
motion. Therefore, I thought that
instead of writing out the reasons
each time I may give all the things
that I generally take into considera-
tion. I need not have issued this
bulletin, I could have kept all those
things to myself. Thi#® does not re-
quire any change of rule. The rule is
already there vesting jurisdiction with
the Speaker to dispose of an adjourn-
ment motion or to give consent. Only
after the Speaker has given his consent
an adjournment motion will be brought
before the House for discussion.

Generally the four broad considera-
tions are whether it is a definite
matter of urgent public importance.
It also must relate to this House and
the House must be responsible for
that matter. I have noted down a&as
to how 1 have exercised this power.
If any hon. Member wants to make
any suggestions regarding the points
enumerated in the bulletin—I am only
inviting suggestions—I shall receive
all those suggestions and consider
them. If I consider that any change
in the rule is necessary, I shall
try to place it before the Rules
Committee, As it s, rules
are sufficient, In  working out
the rules these are the conventions
that have been established so far. As
I said, it will be open to hon, Members
to write to me, and, if necessary, I
shall have a discussion in the Rules
Commitiee later on. I would not rush
this through. In the meanwhile, hon.
Members can write to me in what
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particular manner these conventions
have to be modified.

Shri Braj Raj Singh (Firozabad): I
would suggest, Sir, that you may be
pleased to call a conference of all the
political parties (Interruption),

Mr. Speaker: Order, order. One at
a time.

Shri Hem Barua (Gauhati): While
the draft rules were made, may I
know, Sir, whether you consulted the
representatives of the different politi-
cal parties or you drafted the rules
according to your own ideas or feel-
ings?

Mr. Speaker: These are not rules.
These are things that I have been say-
ing everyday. On one occasion when
there was som>2 discussion regarding
an adjournment motion Shri Jaipal
Singh himself asked me to convene a
meeting of all the representatives of
the various groups, I convened a
meeting as early as 1958.

Shri Braj Raj Singh: All were not
present.

Mr, Speaker: If all were not present
even in spite of my having
called them, it is more their
look-out than mine. I sent
notice to all the representatives
of the various groups. We met and we
have evelved a convention, though one
or two Members may not have agreed.
If I wait until every Member agr:es,
I cannot get along with any work in
this House. Immediately I mentioned
in the bulletin that these are the con-
ventions that I propose to follow. I
have only r:produced them here in the
bulletin to which the hon. Member
referred. I have also given the rulings
on various items that have been taken
into consideration. Therefore, this
does not involve any change of rule.
I have only put down in a single sheet
of paper the practice that has bcen
adopted and the grounds on which
adjournment motions have been allow-
ed or rejected.

As T said earlier, I am willing to
receive rcpresentations from all the

Members regarding any of these
matters. I will duly consider all of
them, and if I think it is necessary I
will have a talk with all the represen-
tatives of the various groups.

Shri Braj Raj Singh: That is neces-
sary, Sir, for the smooth working....

Mr. Speaker: Certainly, I shall call
themi. After receiving all the repre-
sentation I shall once again call a
meeting of the representatives or
leaders of the various groups. After
giving consideration to all representa-
tions, if any of those items has to be
rejected or thrown out I shall certain-
ly do so.

Shrimati Renu Chakravarity (Basir-
hat): May I submit to you, Sir, that
this matter has been exercising our
minds quite often recently. As you
yourself have said to-day, some of us
never agreed to this—we also made it
2lear on the floor of the House—and
some other hon.” Members were not
present. 1 would beg of you, there-
fore, to convene a meeting so that the
whole matter may be discussed there.
If we are to understand now that the
grounds of disallowance of adjourn-
ment motions have been gathered to-
gether on the basis of what has actual-
ly happened in the House, on the basis
of the precedents, I should like hum-
bly to submit to you that these have
not been very correct grounds, be-
cause I find here action taken by....

Mr. Speaker: I am not prepared to
go into the details now. I have said
that hon. Members may write to me
regarding this. Nothing is going to be
decided now. If any hon. Member
has any objection to any of the 41
items given there, he may write it
out. I shall call a meeting of the rep-
resentatives of all groups myself and
sit together with them (Interruption).
Order, order. This time, instead of the
hon. Member coming to the meeting 1
wish the leader of the group attends
it.

Shrimati Renu Chakravartty: It is
decided by our party as to who should
reprcsent the party.
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of proceedings and copies
minutes of the meetings where
was present, but she still
(Interruption). Order, order. There-
fore, it is rather surprising, and I have
come to the conclusion that the meet-
ings with the representatives of vari-
ous groups seem to be becoming more
and more useless. Anyhow, I will give
an opportunity.

Shrimati Renu Chakravartty: Sir,
this 15 a very unfortunate way of my
having to contradict you. On 24th
September, 1958 when you stated on
the floor of this House that we have
agreed to this, I read out the letter
which I sent you On a pownt of per-
sonal explanation, Sir, I may say thus
You said that an agreement was reach-
ed, As you know, no agreement was
reached with regard to this matter
Therefore, I do not want the House to
feel that having agreed to something
in your chamber we are breaking it
on the floor of the House. Then, you
said: “T am aware that 20 far as the
hon. Member is concerned it was half
consent and half non-consent”. Every-
body laughed at that and I thought the
matter was clear.

bt

Mr. Speaker: What matter was
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pared to say that unless the hon, Mem..
ber agrees 1 would not proceed with
any work.

Shrimati Renu Chakravartty: I never
asked that (Interruption).

Mr. Speaker: Therefore, the hon.
Member is bound by the declasion of
the majority, which I have mccepted
and communicated to her once, twice
and even thrice. Still she goes on
persisting.

Shrimst! Renu Chakravartty: Let
me explain, Bir, that 1 never received
any communication from you except
the minutes of the meetings which I
asked for

Mr. Speaker: I sent Iletters after
letters.

Shrimati Renun Chakravartty: ]
have not received any letters from you
on this matter.

Mr. Speaker: Not from me direct,
but from my office.

Shrimat! Renu Chakravarity: From
the office also I have received nothing
exccpt the minutes which I asked for.

Mr. Bpeaker: All right. Let us pro-
ceed

Shri S, M. Banerjee (Kanpur): B8ir,
I want some clanfication

Mr. Speaker: Let us proceed The
matter stands at present like this,
Hon. Members may look into the
bulletin and if anyone of them takes
exception to any of those tems or
would like any of those conventions to
be modified, he or she may write to
me After I receive all such letters 1
will send for the leaders of groups. Let
them come themselves or send thelr
proper representatives. We will then
sit together and come to a conclusion;
of course, we will go by the majority
notwithstanding the fact that one or
two have not agreed (Interruption).

Shri 8. M. Banerjes: If we go by
the 41 points enumerated here, I am
afraid no adjournment motion can he
taken up—1 am telling you very hones-
tly. Therefore, I would request you te
keep this in abeyance.
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Mr. Speakesr: Let him say that all
these points are useless, I have no ob-
jection.

Shri 8. M. Bansrjee: They are very
uieful, but not of so much use to us

Mr. Speaker: Very well Let us
proceed.
1249 hra,
STATEMENT RE BREACH IN

DVC CANAL

The Minister of Lririgation and
Power (Hafix Mohammad Ibrahim):
Shr; Muhammed Elias moved an ad-
journment motion 1n the Lok Sabha
on the 11th August, 1958, about the
serious situation caused in the Dis-
tricts of Howrah and Hooghly (West
Bengal) due to the heavy floods
occasioned by the Nawvigation Canal
of the DVC overflowing and des-
troying thousands of bighas of paddy
culyvation and forcing the people of
the locality to abandon their home
steads and livestock On an enquiry
by the Speaker about the avalabihity
of information on the subject, 1 pro-
mised to make a statement 1n the
House after collecting the required
information ‘The facts have now
been ascertained

Breach in the Navipation Canal—
On the evening of the 4th August,
1939, water level in the Navigation
Canal at the regulators at Bomchee
and Hoyra in the Dustrict of Hooghlv
rose above the full supply level of
the canal and breached the left em.
bankment of the left bank mam canal
near chainage 4006. As a result of
thig breach, an area of 3 to ¢ sq
miles in the distnct of Hooghly was
fiooded with hardly any residual
damage. Bome remdents of the
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Canal

neighbourhood vacated thewr home-
steads on the 4th August but returned
on the following day when the water
level receded The DVC have re-
ported that having regard to the
heavy precipitation which occurred
m the first week of August, they
reduced the discharge of water in the
Cang) very much below the quantity
indented for Despite this precaution
water level in the Canal rose
above the full supply level at Bom-
chee and Hoyra owing to the un-
precedented raing between the 3rd
and the 5th August, 1858—a rainfall
of 5 84 inches was recorded on 3rd
August, 1959 alone in the Burdwan
area The regulator gates' al Bomn-
chee and Hoyra ware opened tu their
maximum extent but owing to the
great pressure one gate at each of
these regulators sbipped from its posi-
tion, thereby restricung the flow of
water down-stream This resulted in
the breach The breach was caused
primarily by exceptional concentrated
rainfall and cannot be ascribed to
any act of omission or commis 1oh on
the part of the DVC The flooding
occurred only n the district ,of
Hooghly

Breach wn the Cut jrom the Kunti
to the Hooghly —Another flood was
caused 1n the Hooghly District during
the 1st week of August, 1959, due to
breaches in the Cut from the Kunh
to the Hooghlv There are two re-
gulators on this Cut—the head regu-
lator 1 at Bagdanga and the tal re-
gulator at Baidyabat Owing to
heavv rains 1n the latter part of July
and in the first few days of August
the head regulator gates were over-
topped on the night of 4th August,
18958 One pair of gates was displac-
od under heavy pressure of water
The overstopping rapidly filled the
cut down-stream of the head regula-
tor and also began to overtop the em-
bankments On the morming of the
S5th August, the Distnict Magistrate,
Hooghly, visited the area and under
hs direction, the tail regulator ga
were opened in order to let out
water accumulated in the Cut.

PEF
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outflow was not, however, sufficeint
on account of the high level of the
water in Hooghly itself.

On the afternoon of the 5th August,
1959, a group of about 125 local
villagers assembled at the head , re-
gulator at Bagdanga, overawed the
gate Khalasi and forcibly opened the
remaining gates as a result of which
the volume of water that had been
held back on the upstream side of
the regulator rushed down the Cut
and breached the embankments on
both the sides. On the Southern side
of the Cut, there is the Dankuni
drainage basin which had already re-
ceived its share of the heavy rainfall
and being a depression, could not

drain out quickly in the weather con-

ditions then prevailing.

Attempts to close the breach were
made immediately and the local peo-
ple gave whole-hearted cooperation in
this task. Closure was effected on
the 9th August.

According to the estimate of the
West Bengal Government, the maxi-
mum extent of flooding was 12 sq.
miles which came down to 6 sq. miles
on the 10th August. The final resi-
dual damage is estimated to be about
3 sq. miles including areas in the
nearby Dankuni drainage basin which
drains independently into the Hoogh-
ly. No loss of life or houses has been
reported. -

Shri Muhammed Elias (Howrah):
The residents of the area who have
lost their paddy fields have made re-
presentations for help and loans. May
I know whether Government is giving
any help and loans for re-cultivatior.
of their paddy?

The Deputy Minister of Irrigation
and Power (Shri Hathi): It is for
the West Bengal Government to look
into that,
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Shri Muhammed Elias: They
also sent it to the D.V.C.

Shri Hathi: But that should be con-
sidered by the West Bengal Govern-
ment.

Shri Prabhat Kar (Hooghly): Even
now, as late as today, after one month,
the water is still on the field, and up
till now no steps have been taken.
May I know whether any efforts have
been made by the D.V.C. to clear
the fields of the water, because even
after one month, in hundreds and
thousands of acres the water is still
in the fields?

Hafiz Mohammad Ibrahim: As far
as the information received by us is
concerned, there is no such mention
anywhere that still water is collected
in any area which was flooded as
mentioned in the statement.

Mr, Speaker: Very well. If that
is so, steps will be taken either by
the D.V.C. or by the local Govern-
ment. .

have

12.45 hrs.
KERALA APPROPRIATION BRBILL

The Deputy Minister of Finance
(Shrimati Tarkeshwari Sinha): Sir,
on bzhalf of Shri Morarji Desai I beg
to move:*

“That the Bill to authorise pay-
ment and appropriation of certain
further sums from and out of the
Consolidated Fund of the State
of Kerala for the services of the
financial year 1959-60 be taken
into consideration.”

Mr. Speaker: The question is:

“That the Bill to authorise pay-
ment and appropriation of certain
further sums from and out of the
Con-olidated Fund of the State
of Kerala for the services of the
finaneial year 1959-60 be taken
into consideration.”

Tke motion was adopted.

*Moved with the recommendation

of the President.
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Mr. Speaker: The question is.

“That clauses, 1, 2, §, the Sche-
dute, the Enacting Formula and
the Long Title stand part of the
Bill",

The motion was adopted.

Clauses 1, 2, 3, the Schedule, the
Enact.ng Formula and the Long Title
were added to the Bill

Shrimati Tarkeshwari Simba: Sir, |
beg to mowve:

“That the Bili be passed’

Mr, Speaker: The question 15
‘“That the Bill be passed”

The motion was adopted.

1247

MOTION RE FOURTEENTH RE-
PORT OF THE LAW COMMISSION—
contd.

Mr. Speaker: The House will now
proceed with the further considcra-
tion of the following motion movea
by Shri Ram Krishan Gupix on the
2hth August, 1959, namely —

“That thi, House takes note Ji
the Fourteenth Report of the
Law Commussion on the Reform:
of Judicial Administratior.
(Volumes ! & I1I) laud on the
Table of the House on the 2%h
February, 1950."

Shn B. N. Datar may continue hi»
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of the Law Com-
mission

Now, the last pownt that I had then
2een dealing with was an important
jucstion 1n which considerable inter-
est 1s taken by hon Members, namely,
the separation of the judiciary from
the executive I was pointing out
that i ihree States, and by now
one mol. State, thire hag besen com-
plcle separation of the judiciary from
the ¢xecutive In respect of the other
States [ shall briefly point out what
the position 13

So far as the Stat: of Bihar 15 con-
werned, 1n tweive out  of seventeen
districts, the separation has been al-
1cady in force And so far as the re-
maining five districts are concepmed,
th, State Governmenl are now con-
«idering as to when the separation
should be further introduced

In Madhya Pradesh, may I point
nut that therv 1s complete separation
of the judiciary from the executive in
the whole of the States except the
Mahakoshal tegion The State Gov-
ernment have decided to effect such
separation mn thy Mahakoshal region
alo, and the question of implentent-
ing this deciuion 15 engaging thewr
attention

In Mysoi¢, svparation of the judi-
ciary from the cxecutive hag  since
been effected 1n the whole of the
Statc except Coorg To complete
their scheme the Government a:-
considering the question of posting a
Judicial Magistrate in Coorg

In the Stute of Punjab, there is de
facto <eparation of the judiciary from
the uxecutive in the area of the erst-
while. PEPSU and also in some dis-
tricts of the erstwhile Punjab States
And that was done by means of vxe
cutive orders The question of -
troducing complete separation
throughout the present State of Pun-
jab and also legaslation
v engaging the attention of the State
Government.

In UP. the scheme for the separa-
tion of the judiciary from the execu-
tive is 1n operstion In twenty out of
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fifty-one di.tricts of the State, and
the State Government are considering
the question of introducing complete
separation throughout the State of
UP. during the next two years.
In West Bengal a scheme for the
separation of the judiciary from the
executive has been in operation * in
all the districts of the State since last
year and necessary legislation in this
rewpect is going to be undertaken
With regard to the other States, tht
guestion w still under consideration
For example in the States of Assam,
Orissa and Rajasthan, they have
taken pu!ll;:i.mry steps.

Thas it will be found that wmost of
the States have already taken re-
courie either to legislative measures
or to executive measures for the pur-
pose of effecting the separation of
judiciary from the executive.

Another question was raised as re
gards the recommendations of the
law Commussion and that was, there
ought to be no trial by jury at all
The House is aware that about three
years ago we had an amendment, a
detailed amendment, to the Code of
Criminal Procedure, and then the
position was made clear The provi-
sions relating to trial by jury wer:
Tetained and 1t was left to the vari-
ous Siate Government; either to con-
tinue the system of trial by jury or
to abolish it as they thought fit. In
the light of that, 1 shall point out
what the present poiition is Though
it is true that the Law Commission

bay, Calcutta and Madras, it will be
found that this system of trial by
jury is in force and has been gene-
rally found to be satisfactory Out-
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%ﬁﬁ: point I was urging was that in

cy towns of Bombay,
Calcutta and thh system has
been found to be fairly satistactory

Therefore, the question arises as
to whether, when such a system is
tound to be satisfactory, it should be
abolished at all After all, trial with
the aid of a jury iz an important ele-
ment in the administration of justice,
in that it associate; the people there-
with. Therefore, the abolition, if at
all it is to come, should ceme out of
the desire or the wishes of the State
Governments, and wherever this sys-
tem has been working fairly well,
there should be no hurry to put an
end to 1t altogether There are some
States where the system is in opera-
tion For exumple, in Bihar, in ten
out of the 17 districts, the system 15
alrcady working In Madhya Pradesh,
in three out of 43 rcvenuce districts,
it has been working In Mysore, un
ninc out of 19 districts, thig syitem
has bren in force  In the following
States, the trial by jury 11 nk in
operation at all They are: Andhra
Pradesh, Assam, Kerala, Orissa, Pun-
jab, Rajasthan and Uttar Pradesh
Therefore. so far as this question ls
concerned, though it 1s true that the
Law Commussion have recommeadea
the abolition, sull, the policy of the
Government of India is to leave it to
the States concerned so that they can
take into account their own expen-
ence so far as trial by jury is con-
cerned As it 15, we should rather
leave the question to them

Certain other suggestions were
made For example, it was »aid that
the system of investigation should be
perfect; that there were many defucta
in thuis system and that ag far as
possible the investigation should be
scientific. In this respect, may I point
out that there are, in certain Siates
like West Bengal, what are known
as forensic laboratories where it is
possible to have an investigation con-
ducted on modern and sclentific lines.
The Government of Indis also have
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of effecting proper and expeditious in-
vestigation, That is a point which
has always engaged the attention of
Government. We are anxious lo see
that, firstly, there is a proper system
of investigation and secondly that the
investigation is carried on as expedi-
tioualy as possible

Some hon. Members suggested that
the confessions of the accused person
should be recorded only beforc cer-
tain officers. Here, may 1 pont out
that when an accused person 1s in-
clined o make a confession, then he
has to be brought before a magis-
trate and the magistrate takes all
proper precaution: to see as to whe-
ther the confession i1s not hkely to
be voluntary or whether the
confession likely to be masde by
him is under a possible coercion
of certain  authorities That is
the resson why most of the high
courts have laid down very proper
precautionary rules that have to b
followed before the magistrates ac-
tually record the confessiont There-
fore. the present system is fairly
satisfactory and no further change<
are necessary In that respect

Another larger question was rased
as to whether legal asmistance was be-
ing offered ta poor hitigants So far
as the general question is concerned,
my hon. colleaguc, the Law Mnister,
will deal with 1t, but, as it has a
bearing on Scheduled Castes and
Scheduled Tribes, to that exten!, my
Ministry is also seized of that que:-
tion We sre making grants 1¢ the
various State Governments on a 50-50
footing. Since 1035 we have been
making granis to them on this basic
and a number of States have taken
sdvantage of this particular aid bv
the Government of India. I would
not deal with it at great length, but
1 may point oul that in respect of
Scheduled Castes legal assistance s
provided by the Governments of
Andhrs Predesh, Bihar, Bombay.
Kerala, Madhya Pradesh, Madras,
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Orissa, Punjab, Rajasthan,
Uttar Pradesh, Jammu and Kashmir,
Pondicherry, and the administrations
of Dethi, Fumachal Pradesh and Tri-
pura. In respect of the Scheduled
Tribes also, iIn 2 number of States
such aid is bewng offered. It was not

necassary for me to pursue this point
but for

£hri Binhasan Singh (Gorakhpur):
So far as Uttar Pradesh is conccerned
no legal aid is offered to the pour
litigants.

Shri Datar: Are they not being
helped in Uttar Pradesh?

Shri Sinbasan Singh: In Gorakhpur,
1 know that no help 1s given. I am
not sure about the position in othcr
districts

Shri Datar: This 1s the information
that we have got Legal assistance is
provided by the Governmenis of &
number of States Yes, 1 now find
that so far as the Scheduled Castes
and Scheduled Tribes are concerned,
no help has been asked for by Uttar
Pradesh from the Central Guvan-
ment  But there are a number of
States to which such aid has been
given on the basis which I mertioned,
and I am happy to point out that
large sums of money are being spent
in giving legal aid free to Such per-
sans as are entitled to it or as are
in need of 1t

Shri Sinhasan Singh: Has oot
Uttar Pradesh asked for any legal
ad?

Shri Datar: It has not asked S0
far a¢ the que<tion of aid to the Sche-
duled Castes and Scheduled Tribes
in Uttar Pradesh is concerned, the
hon Member 1s nght But they are
dealing with thus question on the
basis of their own resources Possibly
thev are dealmg with this question
on a general footng and not on the
footing of Scheduled Cactes and Sche-
duled Tribes only I have given the
information which I Keve got so far
as these States are concerned

The last question to which un hon.
Member made a reference was that
the high courts were not working for
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an adequate number of days. On this
aspect, the House is aware that we
had a discussion on two Bills before
this House—The Supreme Court
Judges (Conditions of Service) Bill
and the High Court Judges (Condi-
tions of Service) Bill. In those Bills,
it was laid down that so far as this
question is concerned, in the case of
the high courts it might be open to
the President to fix the number of
days. It was also pointed out that
the fixation of the vacations would
be madec after consulting the State
Governments and the High Courts.
We have taken up this question with
the various State Governments and
1 am happy to find that there are a
number of States where already the
number of days is 210. In some States
it will be 210 from this year and in
the case of a number of others it
will be 210 from the next year. There
are only two or three cases where
the number is not so large We are
trying to persuade the High Courts
through the State Governments to
see to it that this minimum number,
which has been laid down at thc Law
Ministers" conference some year: ago,
fs Mmaintained This matter 13 being
pursued and implemented with the
consent or the concurrence of the
wvarious High Courts So, that prob-
lem has been solved to a large extent
and it will be fully solved as early
as pogsible by the largest measure of
persuasion which is likely to be effect-
ed in such cases. So, I might inform
bon, Members that the position s
fairly satisfactory in that respect.
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that their dignity ought to be
tained in the interests of the proper
administration of justice.

Bir, 1 have dealt with a number of
poimnts with which my Ministry is more
or less directly concerned.

Ministry of Justice should be formed.
Before it is formed, they have recom-
mended that a Judicial Secretary
be appomnted to look into the co-
ordination work. May I know whe-
ther Government have appointsd a
Judicial Secretary.

Shr! Datar: For what purpose?

Shri Sinhasan Singh: In thelr last
recommendation about the Ministry of

Justice, they have suggested it.

Shri Datar: The whole repert is
under consideration The Government
of India are considering the various
recommendations to the extent they
are concerned. The State Govern-
ments are also considering it, because
the largest measure of judicial work
15 done by the variows courts in the
various States.

Shri Sinhasan Siagh: Just before
signing the report, the Law Com-
mission have recommended that Gov-
ernment should appoint & Judicial
Secretary to look Into matters of co-
ordination between the Ministry of
Home Affairs and the Law Ministey.
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Shri Datar: 1 replied to this ques-
tion yesterday when I dealt with the
recommendation for the establish-
ment of & Ministry of Justice. Possibly
the Judicial Secretary, which the hon
Member has in view, will have some-
thing to do provided a Ministry of
Justice is established Both these
questions go together. In any case, I
can assure the hon. Member that the
whole question is under full examu.
iation and whenever Government
iake proper steps, naturally the other
incidental steps will also follow.

Shri Khushwaqt Rai (Kheri): In
page 1228, the Law Commission have
said:

“The establishment of a Mmnu-
try of Justicc may take some
time It 15, therefore, necessary,
particularly in view of the fact
that subjects with which we deal
tn this respect are matters dealt
with partly by the Home Minis-
try and partly by the Law Minis-
try, that a Special Officer of the
appropriate status and experience
should be appointed to take up
the consideration of our recom-
mendations with the State Gov-
ernments with a view to thermr
speedy implementation ™

We want to have some information
about the appointment of this Spe-
cital Officer

Bhri Datar: Government are examin-
ing this question also.

Shri Ram Krishan Gupia (Mahen-
dragarh): May 1 know whether there
18 any propasal to give legal aid o
workers and the labour class, just
like other poor persons?

Shri Datar: Poor Ltigants would
include the labour class also When-
ever there are any cases against them,
they would also come under that.

The Minisier of Law (Bhri A. K.
Sem): Mr. Speaker, Bir, much of my
work has beem made light by my
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colleague, Shri Datar and I think I
shall have very little to deal with in
the course of my intervention. BSo

not propose to say anything. The
point has been covered by the Home
Minister in the course of his reply
on the floor of the House during the
debate of the Home Ministry’s Grants
this year 1 had also dealt with this
matter during the debate on the
entire Law Commission report when
the Law Ministry's Grants were dis-
cussed this year 1 am afrald we
have hardly anything new to add

I only wish to say one thing and
that is this, that we are certainly
agreed, all of us here, that nothing
should be done or said 1n public
which undermines the prestige of the
judiciary, whether they are judges of
the High Courts or of the subordinte
tourts So far as the judiciary is
concerned, every democracy must
preserve its integrity and prestige, It
1< on the independence of the judi-
ciary that the future of our Consti-
fution depends.

In fact, 1 was myself struck with
admiration when I went through
many of the judgments of the judi-
ciary both in the High Court and the
subordinate courts in the State of
Kerala during the last 27 months
Kerala 1z a State which possibly did
not enjoy the tradition of a very
strong, independent and fearless judi-
ciary as some of the other States At
least that 15 what the people thought,
because 1t belonged to an Indian State
and i1t did not have the advantage of
the fearless judiciary, which some of
the other States, had, even during
the British days But I was struck,
as 1 said, with admuration when 1
found magistrates, subordinate judges,
High Court judges, all without any
exception, coming up to the occasion
whenever the rights of any citizen
came up before the court for determi-
nation or whenever there was a com-
plaint that there was infringement of
either individual or fundamental
rights That to my mind shows, if
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any proof was necessary, how neces-
sary it is for our Constitution to be
supported by a fearless judiclary
everywhere, whether they belong to
the subordinate courts or the High
Courts. Therefore, I shall try to
modify or, if I may say so, add to
the remark of the Law Commission
on the judiciary, by saying that
nothing should be done or said in
public which hurts the judiciary,
whether they belong to the subordi-
nate judiciary or to the High Court
level. We must see that our judges
are respected Even when they go
wrong the proper course is to have
them corrected by taking the matter
to the higher courts, and not by
attacking the judges publicly. Of
course, if there are any lapses in their
conduct outside their judiciary duty,
then like any other citizen they would
be open to criticism.

But I have been pained to notice
myself that a responsible Commisison
has indulged in remarks which have
not improved the presiige of the judi-
ciary though I am sure this was
never intended by the Law Commus-
sion. Reading the report one carries
the impression as if the judiciary has
been packed during the last twelve
years of our independence with men
who possibly do not rise to the same
stature as we expected them to. That
is, wunfortunately, the impression
which has been created in the public
mind generally And 1 am positive
that the Law Commission never
intended that that impression should
have been created, but their rather
wide remarks all over the report
concerning the judiciary have created
the impression that the best men
have not been taken that men
have been taken on extraneous consi-
derations and, therefore, the quality
of the judiciary has suffered.

(Budaun)
Not in every case

Shri A, K. SBea: Anyhow, that s
the impression created. I am sure in
no case has the quality of the judi-
clary suffered since our independence

the Law
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I am bold enough to say that.

had been bad judges in the past and
there would be bad judges in the
future, as in every other
But a bad judge s no to
his duty. He may be wrong in his
judgment, But nowhere have we
found judges, ever since
dence, whether in the High Courts or
in the subordinate courts, whe have
been dishonest to their supreme
duty of dealing with or dispensing
justice as between man and man.
And, as I said, history of the Kerails
judiclary during the last 37 months
has proved, if proof was needed, that
the judiciary all over the country
stands on very sound foundations and
it still consists of men who are not
afraid of anyone. They may be wrong
and they may do wrong, as all huxian
beings do Judges go wrong in
every country. Otherwise, there would
have been no necessity of courts of
appeal, or the Supreme Court, or the
House of Lords, or other supreme
tribunals

But the whole question i1s: have
they been dishonest to their funda-
mental duties which they owe to the
public and to the State’ And have
they also proved untrue to the oath
which they have to take when they
take up their judicial duties? I must
say without any fear of contradic-
tion that the judges in independent
India have proved equal to, if not
better than, their predecessors during
the British days, and I think we owe
1t to the Judiciary outside this House
to acknowledge it on the floor of this
House That is the least we could
do to pay our tribute to the magnifi-
cent judiciary with which we have
been endowed by the Constitution
and under the Constitution. That is
enough for mc to say with regard to
the chapter concerning the High
Courts and the judiclary.

Then Shri Ram Krishan Gupla
talked about benches of High Courts.
1 am afraid, personally speaking—
here again 1 am not speaking for the
Government, because no declsion has
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desh, both the courts of Lucknow and
Allahabad have their own traditions

which have served their own purpose,
having regard to the huge size of the
State, its huge population and various
problems which make 1t difficult for
litigants to reach one bench located
in one place from distances which
may be very long 1n particular cases
Yet, in other cases, other f{actors
might dictate the formation of only
one High Court located only in onec
place

For instance, the question of Rajas-
than has been taken No doubt
there was this question of convemence
of litigants reaching the High Court
located 1In a particular place, but
there were so many other factors
governing the question of locating
one untified High Court in Jodhpur
Those facts have been consmidered in
detail by the Capital Enqury Com-
mittee Jaipur, fortunately, has been
endowed with most of the offices
belonging to the State of Rajasthan
and also to the Centre Jodhpur
which was an important State beforv
integration, lost almost every impor-
iant office. There was, therefore, a
demand, which could not be dismissed
summarily, for bhaving at least the
High Court located there. For ins-
tance, why is the main High Court
located in Allshabad in Uttar Pra-
desh though the capital is at Luck-
now? There was some reason for it
MLSD-5,
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.pm from history, apart from the
tepditions of the Allahabad High
Ceurt

Bhri Raghubly Sahai: Formerly,
th¢ capital was also in  Allshsbed.

Bhiri A. K. 8en: So far as Rajas-
{p® is concerned, there was no State
ot Rajasthan before. As I said, his-
tofy, sometumes accidental circums-
tahces, local factors, exigencles or
th€ needs of the population of a parti-
cJlar area and various other factors,
make the choice of either one or
more benches desirable for a parti-
eplar place, whereas the game choice
Y, not_hold_ggod_for_ another. State..
xyherefore, as I said, speaking perso-
ptlly myself, I am not prepared to
gccept straightaway the recommenda-
pon of the Law Commission that
ghere should be one bench throughout
she State It mnay be that in parti-
cular places there would be justifica-
gion for having one bench and yet
yn other cases that may not be so but
on this—I] speak entirely personally
snd not on behalf of the Govern-
ment. because 1 have made 1t quite
cicar that the Government has not
decided on this matter—apart from
the question of the State of Rajasthan,
in which case a decsion was taken
quite a long time ago

Pandit D. N. Tiwary (Kesara):
May I ask one question®
Mmster of Home Affairs, while
speaking  vesterday, categorically
stated that in future there will be no
addittional benches in any of the
States 1< that the view of the Gov-
ernment”

Shri Datar: 1 never said so [ have
said 30 “subject to the realities of the
situation” That 1= how the

press
have reported

Shri A. K. Sem: Knowing Shn
Datar as I think I do, I am wery
surprised to hear that he could ha

made such a sweeping statemen
cause the report that I read toda
gave quite a different picture. Wha
he sald was that the utmost consi

Ko
- ga

[]
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deration would be given to the recom-
mendations of the Law Commission.
There is also the feeling that a uni-
fied bar located in one place is good
Of course, it is an important thing. It
is true that a good bar is not created
unless it s located in one place in
one High Court. But that is a diffe-
rent matter.

As 1 said, this 15 a matter which
cannot be decided so quickly and so
summarily. Local factors, circums-
tances, history, tradition, various
other things, play their part in the
matter of choosing the site, s0 far as
a particular, High Court 1s concerned

The next question raised by Shn
Ram Krishan Gupta was the question
of improving the legal education. I
heartily agree with him. Not only
should the standards of our legal
education be improved but also the
work of research in the fleld of law
should be taken wup. Both are
equally important and I suppose in
that matter the responsibility of the
Ministry of Education is more than
that of any other Ministry. We can
only give our suggestions m the mat-
ter. I am happy to note that
during the last few years this
matter has been considered fre-
quently by the different universilies
and they are trying to revise their
syllabuses to make them up-to-date
For instance, in many of the univer-
sities even now the syllabus includes
subjects which are absolutely anti-
quated and are of no value whereas
modern subjects like labour laws,
tax laws and other important com-
mercial laws, like the Company Law
are not taught there. I know in my
own university, the Calcutta Univer-
sity, 1 think even today income-tax
13 not a subject, labour laws are not
taught and Company Law is not
included in the syllabus

Shri N K. Ghosh (Cooch-Behar)
That 15 the case of other universities
also

Shri A. K. Sen: | should think so
But they have changed it Company
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Law 15 going to be introduced next
year. Yet ther study the antiguated
systems of land laws which are no
longer prevalent, Roman laws and
various otner laws without knowing
many ot the other important bran-
ches of law which they have to deal
with when they actually come out as
legnl practitioners or possibly also a»
pure students of law. So far as the
Ministry of Law 1s concerned, we are
trying to devise a model syllabus and
circulate i1t to the different universi-
ties and to the different High Courts
for the purpose of seeing that our
standard of legal education goes up.

Bhr1 Kasliwal deait with the purely
focal gquestion of the Jaipur Bench’
The matter has been dealt with by
Shr: Datar and 1 do not want to add
anything to it

The neat question raned by Shn
Bhattacharya is as follows He said
that appeals to the High Courts
should be reduced That 18 a very
general proposition I am personally
in favour of giving appeals 1n regard
to the most important matters Take
our anomalous procedure today If
there 15 an ordinary title suit invol-
ving Rs. 5.000°- in value there 1s an
appeal to the District Court and poss:-
bly a second appeal If 1t exceeds
Rs 5,000i- in value there 1s an appeal
to the High Court, whereas in many
important  matters, like, customs
cases, income-tax cases and other
cases where possibly the amount in-
volved may be lakhs and lakhs of
rupees there are no appeals. In
fact the pattern of litigation has
changed so much 1n our country that
many of the appeals provided for
have become out of date and possibly
new fields of appeal should be
thought of It 15 a thing which can-
not be settled for all times. We hyye
to see whether the courts which are
deciding the dispuates in the Byt
instance are deciding it 1n &« manner
which justified the abolition of ap-
peals from them.
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Shri K. D. Misra (Bulandshahr)
. duty of the Law Commission
on such matters For that
very purpose the Law Commuission
was appointed, but 1t has been

Shri A, K. S8em: They have done
so0 About the questton of adminis-
trative tnbunals and vanous other
matters they have done so But |
wish

Mr. Speaker: They have sugge-ted
sdmunistrative tribunals

Bhri A. K Sen: They have

Mr. Speaker: To give the right of
appeal in such cases

Bhri A. K. Sen. Yev In fact 1
personally am in favour of admims
trative tnbunals :n many of the im.
portant matters because at the pre-
sent moment, a3 you know, we have
many adminustrative tribunals, exe-
cutive officers deciding very impor-
tant points Take fo: instance, for-
feitures and penalties in proceedings
under the Sea Customs Act in which
+ man may be fined several lakhs of
rupees and so  also under vanous
other Acts and yet so far  as the
findings on facts are concurned, they
are conclunive High Courts cannot
interfere  They can only interfere
under hmited ciurcumstances, where
either the tribunal hag exceeded fts
junsdiction or has taken into account
\Xtraneous circumastances or has dealt
with the matter contrary to the rules
of natural justice. There the High
Court can interfere but not on finding
of facts So long as they have an
wia of evidence and they have given
the right of hearing to the person
iggrieved there s no right of appeal
Therefore 1t 13 & sweeping statement
to make that we should abolish ap-
peals as much as possible After all,
tishee 15 not done merely by the
auickness with which 1t 15 done or
b the summary manner by which 1t
¥ done but also by the qualty of
Justice which it really dispenses The
Pnmary purpose of justice s justice
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and not speed though speed 15 neces-
sary to make that justice effective
Therefore the whole question of ap-
peals, limitation of the rght of ap-
peal, extending new felds of appeal
In regard to new patterns of Ltiga-
tion are matters on which more
thought <hould be given But in the
meintime, hon Members are aware
that before the Law Commussion's
Report at the last Law  Ministers'
conference certain decisions were ar-
thed al, which were communicated
to the differrnt High Courts, devising
methods by whicn more work may be
entrusted 1o single benches so  that
more judges will be availdble for
dealing with the existing amount of
work and also entrusting more work
possibly to distnet judges In many
of the States, | think, the recommen-
d.tions have bern followed and in
other States wheie they have not
been followed they are in the process
of bewing followed Posmbly they are
«fing al-o for the Law Commuission’s
re ~om™rndations which are now be-
fore them and thev are considering
the “hol« report

Hon Member. will agree with me
that thos 15 not & report on which
they ~hould expert deciftons of the
State Governments or of the Central
Government 1o be ainved at  very
quickly  After all, it 1s nearly after
30 vears that we have a major Law
Commission reporting on the entire
judicial svstem of the country It
covers the entire field of judicial ad-
munistration and goes into numerous
details on each of which a decision
has to be taken and taken after
mature thought, because what 15 de-
1ided today would be the pattern
for veary to come Therefore 1t 1s of
the utmost imporiance that before the
Governments come to anv flnal dec-
sion they should consider each and
tvery point earcfully It does not
matter 1f they take six months or
coven eight months to consider the
Report. but the Report has to be
considered properly 1 think  hon
Mcembers will agree with me that this
is & Report which cannot just be
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glanced through or hasty decisions
could be arrived at -

The next point rawsed by Shn
Subiman Ghose 13 twofold He says
that the jury system should be
abolished I am not prepared again
to accept at once the recommendation
of the Law Commisiton thaf the
jury system has not been functioiing
successfully everywhere ! was my-
self associated with a High Court in
which as one of the State counsel for
nearly eight years, I used to conduct
important sessions cases—not the
munor ones but the mmportant ones
There min the Caleutta High Court,
ongmnal side, 1n the sessions court.
there are two forms of jury—the
special jury and the ‘common jury
So far as the special jury 1s concern-
ed, I shall be the last to advocate its
abolhition It hag been a grand sys-
tem, functioning wonderfully, drawn
from the best individuals available
in the country I must say that
rarely have I found their judgments
gerverse or unreasonable The pro-
secution may fecl aggrieved or the
defence may feel aggneved at the
decition of the jury as it must But
when nine highly intelligent men
after heaning the evidence and the
law ably explained by the judge
come t0 a particular conclumion
neither the prosecution nor the
defence 1s entitled to think that
theirs was the right stand and the
jurors have gone wrong In fact, in
many cases, 1 must say, I have felt
that they have been right There-
fore, I shall be very sorry if the jury
system 15 abolished in some of those
places where they have been func-
tioning for over a century and with-
out complant, where it hiz become
a system with a definite tradition and
in which the public have confidence

Shri N. R. Ghesh: What about the
jury system 1n the districts”

Bhri A. K, Bea:
they do not exist

In some dastricts,

About court fees, it 15 entirely a
State subject It 15 a matter of

Justice 15 ad valorem. In think it was
a very proper description You buy
justice with ed valorem fees. The
better system 1s what used to obtain
in the original side in Bombay, But,
it does not obtain now Before the
Court Fees Act was applied there, on
the Onginal sides in Bombay and
Calcutta High Courts, there was no
court {ee The more work you have,
the! more stamps you pay That is
more rational It follows the system
more closely as 1t obtains in England
Subject to proper aid being gfiven to
the poor litigants, that
making the htigant pay more as he
gets more work out of the High Court,
13 more rational Take this illustration
I file a sust on a promussory naote
for Rs 5 lakhs which is undcfended

on Rs 5 lakhs is to be paid But |
there may be a suit possibly which
involves only Rs. 5000 which might
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tions, the more you take the time of
the court, the more you pay by way
of stamps, for each day the court is
engaged on your work and so on.
This, as I said, is entirely a matter on
which considerations of revenue play
a very important part. It will be for
the States to consider whether they
could not treat the field of adminis-
tration of justice as not a  proper
field for levy of duties Ilike court
fees.

Shri Raghubir Sahai: Will it not be
worth while laying down an All-
India policy?

Shri A. K. Sen: It is very difficult.
It is entirely a State subject. You e¢an
only lay down an All-India  policy
where all the States agree. Otherwise
you cannot. As I said, personally
speaking, I am against the system of
ad valorem justice.

Shri Naushir Bharucha said that
the procedure in civil suits should be
simplified. It should be simplified:
there is no doubt about that. But the
question is, how it could be done. The
Civil Procedure Code has stood the
test of time like the Criminal Proce-
dure Code, not only here, but in

countries like England. It is very
difficult to tamper with procedure
hastily or without thought. The

Evidence Act and the Civil Procedure
Code are well known.

! Shri Naushir Bharucha (East
Khandesh): There is the summary
procedure for small cause suits which
has stood the test of time for 60
years. The pecuniary jurisdiction of
the Small cause courts could be very
considerably extended.

Shri A, K. Sen: That is governed
by the Provincial Small Cause Courts
Act and the Presidency Towns Small
Cause Courts Act.

Shri Naushir Bharucha: I am sug-
gesting that the Ministry  of Justice

could set a pattern for all these
things.
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Shri A. K. Sen: I do not say there
is no room for improvement. Basical-
ly, 1 am personally convinced that
our Civil Procedure Code is a model
code.

Shri Naushir Bharucha: The Civil
Procedure Code does not apply to a
Sma_}l cause court,

Shri A. K. Sen: Many of the provi-
sions do. You will find that the High
Court have made Rules. In the Pre-
sidency Towns, most of the sections
apply except the sections relating to
the taking down of evidence and
various things.

13-35 hrs, .
[Mr. DEPUTY-SPEAKER in the Chair]

So far as the question of a Minis-
try of Justice is concerned, my col-
league Shri Datar has dealt with this.
As hon, Members will appreciate, it
means really the setting up of a
separate Ministry  with separate
powers, with proper relationship bet-~
ween the States and the Centre. On
a matter like this, it is not really for
me to answer. It is for the Prirhe
Minister to tell the House what is
proposed to be done. As Shri Datar
has said, the whole matter is under
the consideration of the Government.
The States have +to be consulted in
this matter because administration of .
justice is a State subject. Their views
on the matter will be of very great

importance. It is not what we decide
in this House.

Shri Naushir Bharucha:

Are you
personally in favour of it?

Shri A. K, Sen: There is no per-
sonal view to be expressed on the
floor of the House.

Shri Naushir Bharucha: He has ex-
pressed on one occasion.

Shri A. K. Sen: That is 5 matter
that does not deal with governmental
action. That is why I can express my
personal views. On a matter like
this, Ministers cannot have any per-
sonal opinion except in their secret
discussions. We think alike and
together and collectively on the floor



5633 Motion re /

[Shri A. K. Sen]

of the House and decide, I am sure
the Government will give this matter
the utmost consideration.

One thing I want to say before I
conclude; that it is our aim to make
justice cheap and speedy. For that
purpose, all that would be necessary
would be done. Not that we- can
achieve it tomorrow or day after.
There are so many things +to think
about. It will be our endeavour to
see that nobody is denied justice
simply because he cannot pay  the
price for justice.

The question of legal aid to the
poor is being seriously considered. I
think I have answered questions from
time to time on the floor of the House
to the effect that we are now busy
preparing a model scheme  which
would be adaptable for all the States.
Hon., Members will appreciate that it
will be for the States primarily to
extend aid to the poor litigants with-
in their own fields. We cannot really
process the question of legal aid +to
the poor in the States. As I  said,
ddministration of justice is a State
subject. All that you can do is to
share with the States a common
scheme which may be agreed to.

Shri S. M. Banerjee (Kanpur): On
a point of clarification, Sir, some
time ago, the hon. Minister replied in
this House that some lawyers have
volunteered their names for such
work, I would like to know whe-
ther you have received more.

Shri A. K, Sen; They have. They
have to be fitted into a scheme. I
must say that many lawyers from
many States have said that they
would be willing voluntarily to ren-
der free service. I mean, so long as
they are not asked to appear free
every day, but only on certain days
in the year, they would be prepared
to work free. But, it must be fitted
into a scheme. I think it would be
pcssible for us to frame a  scheme
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after proper circulation to the States
before I at least give up my present
assignment. I am very much inter-
ested myself because I conceive it to
be the primary duty of any State
seeking to administer justice to see
that poor litigants are not denied
justice simply because they cannot
afford to pay for the lawyers or other
expenses necessary for getting jus-
tice. In the last Law Ministers’ con-
ference, all the State representatives
were agreed that we should earnest-
ly take up this question of legal aid to
the poor, because that is one of the
most essential things in making jus-
tice really dear to the people. After
all, justice means nothing to the poor
man unless it is within his reach.
I have known myself that even if a
person is adjudicated a pauper, he
does not get a lawyer of his choice.
In the panel of every court are names
of lawyers who are to be assigned to
paupers. And rarely have I seen a
first-class man being put on that
panel; he does not agree to be there.
Generally, it is the juniors who are
eager to show their merit who are
put on the panel, or those who have
possibly very little chance in the
future to succeed in the Bar. That is °
not doing justice to the poor because
we know how difficult it is to get an
adjudication in one’s favour in a pro-
ceeding forma-pauperis; it is very
difficult to be declared a pauper.

Therefore, it has been accepted in
every civilised coumtry as a primary
duty of any Government that a pro-
per scheme for helping thé poor liti-
gants in court is pursued by Govern-
ment. We have not done it so far,
but it is absolutely necessary that we
do so. And as I said, no State has so
far set its face against it. The im-
plications are very many. First of all,
the patterns of litigation are differ-
ent; there are criminal cases, there
are civd cases, and within civil cases,
there are so many types of cases;
then, there are so many different
types of courts; and there is also the
question of money involved in it.
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We are busy preparing a scheme,
and as I said, it will be posmble, I
hope, to initiate a scheme all over
India in @ll the States before 1
cease to be in charge of the Ministry
of Law. And I am sure that all the
Members of the House here would
extend their utmoest co-operation in
the matter, because we have many
1awyers here and they have influence
m their respective States; and it is
necessary absolutely that for any
scheme for aid to the poor litigants
to be successful, the Bar m every
State co-operates fully, because with-
out the cooperation of the Bar, it will
be impossible to make a success of
any scheme of legel aid 40 the poor

1 extend my appeal to the Bar and
to the public generally in making
this essential  requirement for  the
administration of justice proper a
Success

1 thank all the Members who have
participated in the discussion, for
their valuable suggestions, and at
least 1n regard to matters concerning
our Mmstry, there 1s one very happy
feature, that 1s, that we do discu -
outside the pale of political contro-
versy  Political bitterncss end  con
troversy hardly embitter our discus-
son, and we can possibly in thex
matters think constructively as
Indians irrespective of the party affi-
hations which we have

The question of justice being cheap
and speedy for the common man iIs u
very great question We do not al
ways give due importance Lo that
question  After all, no  democratic
Constitution can work properly 1if the
common man does not feel that he
tnjoys the benefits of the law and
ustice in his everv dav life

I hope that before long. wc shall
be able to bring about that  grea’
change in our system of justiec,
which would make i1t known and fel*
that justice is meant for the common
man and for the benefit of the com-
mon mam.
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Nompmyy : fawy fedy
T, §T, TR T W wT T @
qft 3 fs o @ sedezw sgar
folet ax fensaw g€, W farly
A v sfiom W FeE &
R F & 7 2 A AT frag ATA
Ao af ) g @ i ¥ am?
R A A A o I R
% A T WG A% § FHWT § W
TR T Y 91w g faere § e
I AuHY 69 3T § fag vt o
afgm & fau g Fifow A st
fad oF ava & AT F 7 over Av faw
FON MEA F 1 T AL OF A
aF w o w1 fr fear fe ot o=t
% MR § ITF W=7 JAVE UTH
Faa mfaw A8 ar @+ whww faw
T I & 77w 2 " @ f Sy fawew
T fedrm g T @A
7 Ag " 5 aeeE owre ae
& Fy &y A e A g @7
% a1 mawan g fr A feew @
FTOMTEY ¥7 IAQASTT AGH TRT W
T 9T ¢ fe 9 ¥ A[EW S g
W R @ W afey osfafaer
FT ATAT OF AL ERI A T A7 A
fers rem TT AR ¢ wEfRe A
T W TH QT H AT A A A Y
Qagaw & ¥ o @ o e
E & mfae o 9 R g w3ET
2 fr o v g7 gy fa=ne fray o

wg &% qfefaedt 71 ety
# UEW FTX W A & % W@ g
A I ¢ fe ae e # o A
& or g ¢ W e fafe 3 of
v am w oo feamr @ f6 e
oFT w0 F wifea f T @ ¢
qft Abm @ o | IR ¥
fewry W wrr€ | o A% § wEEr



1

w N yfeferd §

Tt ¥ 1 Ee) dow g off A

T §f6 Og OF age vl am
#nir o7 & o3 ara g7 sufAT sqrgy A
% g WE | wgeE s g e awaw
Ffeforast w1 mefiwafer & gwfom
a7 g7 g Ay Fear amanT Ax A% i
guTe1 A faeew £ ay faefr o grm
q qwr Tl FEAT |

7 0% g SF A At A g
™ am &1 Y fos fear & aw zam
fesama TTaT AT AT A IWIPNA?
wadfiw 41 fe 3 2rsw qeiv &7 frar
w1 famd fs v ag s T 71 A
e A A tran mar o zRfAg wd
7§ AN 2 917 q% 7 fazam 2
g wht 37 319 97 fawe € fr
T ATHE SETH FT ATEH {57 AW §
#fr 1 70 @ oYy g ared & I
am & fam dgre 4 € fe 3§ o {fe-
forat vt et g€ § 37T ey fes
& o &7 fagr Iy A7 z9 oAy oft #1
1% f6 €o% F37 aadve @ frm
a1 4 A safm s v g e oy
gfaa & am Zoiver AT R IgW A
afefiredt ®r cwimafza & wam w7
aga weft § g w feoft fom %
meARr &t W7 o0 N & 397
gfrat & aw sy W § YT gaE e
# % w1 Ty § YT o Feamar w6t Forey
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e &% qg® 1 e frar w7 Wit g
W q¢ frc v wrger g, e o fermnn
& —

“In every government, whether
1t be a republic like that of Holl-
and, & limited monarchy like that
of England, an absolute monarchy
hke that of France, or despotic
government like that of Turkey,
there arc three sources of power,
the legislature, the executive and
the judiciary, and the more distinct
these powers are kept, so much the
better.”.

% g fasam } f6 8 A7% qor o
foqr I

A& wETAT 7Y wifeeT awdry o
arft @ Yl o 2 xfr e e
zrw v fad ot g T 3
wot 71 Y TH e ® i A o 7w
agt fwar swfam & swwr fars w7
A IFN AAWAT 7 | AN ATHE AW
¥1ed & b 77 sw sare 21 WY S
1 5419 Zfr w97 § foaer & am
A 70 TATYAT & A A FED
AT ifF AT ¥
=7 TG4 F79H §1 A0 Q17 TAR)
T3 ATA AT AT ¢ IHE ATV ¥ AN
sy fafarzr & v godT o adfzr 6
ft dtv TEE sfwga zAfsaz oW
ofers wefafaw ¥ fonw tagw
w7 dqtfzr 7 A fv Ly ofw a7
rvemgt fi maag eI Ay —

“that greater power should be

given to panchayats and village co-
operatives”

i 1 v @ f& g AT Y
oA frm I

wifer 7 xxt % fe Sgx fafaedy -
T afm ¥ fwoz v w7 Ao §
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Commission
aH 78 9 FT adr |qA gE fa 3w
araes 97 ot fa=me & <@r & S A
T TR 8 fF me 3us Fuz F#39 W
T gt & O FH ¥ F7 S Arfwa”
& qAHi7 faar smem @ 7 qwadar
FfFmgagaasd g

FY fF it AT 74 { STHET
f ag @ gevae & Tafay I it &
A TG AN FIGLHA FTUF FTAFE
fr o e mfeae 3@ & & fag
aFLT fFar g w7 97 qerEisi #1 g4
T T § WIT AT gH AU AT
faeen 7 T¥aAed FIAT TR & IT0!
QT F7F 7 7aE 2 A AA Q- famama g
faF Qo < & gwTe i fewaza § 5w
&7 ¥ T s 77 AW faeea a1
TFAT FIA FT TN RITA T ATFAT |

ofE 7 7 fas 7€l FgAr 91gdrg
fF srer fagew gam 3T Y Tefifera
forezafy & 2 ASY wrarer foreast 7+ 39%
T A wefaga TEar & g &
fao 7ra AT FTHEAT S —

“It is the legal system which not
only influences the character of the
entire system of justice but even
the political and social life of the
country because a lawyer is the
middleman between citizen and
justice™.

a2 g7 fazane & f g7 awm
73 qf fa=rT fEar s W IEEr
T & fo el Fa 35T A |
Mr. Deputy-Speaker: Am I re-

quired to put Shri Kasliwal’s amend-
ment to vote?

Shri Kasliwal (Kotah): I just want
to say a word.

Mr. Deputy-Speaker: There is no

right of reply.

Demand for
Excess Grant
(Delhi)

Shri Kasliwal: I am not replying.
My amendment was entirely of a:
general nature. I have also been
supported by the Minister of Law..
But in view of the fact that he wants
to keep the question open, T would
like to ask leave of the House to
withdraw it. '

5640

Mr. Deputy-Speaker: Has the hon.
Member the leave of the House to.
withdraw his amendment?

The amendment was, by leave,
withdrawn,

Mr. Deputy-Speaker: The
is:

question:

“That this House takes note of the
Fourteenth Report of the Law
Commission on the Reform of Judi-
cial Administration (Volumes I &
II) laid on the Table of the House
on the 25th February, 1959".

The motion was adopted.

13.55 hrs.

DEMAND FOR EXCESS GRANT
(DELHI) * "

Mr. Deputy-Speaker: The House
will now take up discussion and
voting on the Demand for Excess
Grant in respect of the Government

 of Delhi State for 1956-57 (1st April,

1956 to 31st October, 1956).

Mr. Deputy-Speaker:
ed:

Motion mov-

DeEMAND No. 10—ADMINISTRATION OF
JUSTICE

“That a sum of Rs. 1,21,921 be
granted to the President to make
good an excess on the grant sanc-
tioned for the former Part C
‘State of Delhi in respect of
‘Administration of Justice’ for the
year ended the 31st day of March,
1957,

*Moved with the recommendation of the President.
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[Mr. Deputy Spesker]
Does tha hon. Minister want to say
anything?

The Minister of State in the Minis-
try of Home Affairs (Bhrl Datar): So
far as all these Excess Demands arc
concerned, they are more or less ad-
justmepts. The first relates to Delhi
State m respect of the High Court
work done by the Punjab High Lourt,
either through its Circuit Bench at
Delh: or sometimes at Chandigerh.
For that purpose, a certain amount,
Rs 11 lakhs, had been included in the
budget and the amount was debited
on two occasions, but a certain
amount remained undebited It
could have been debited under the
Sinder Beovgnnmantar A Jud e ae
count of certain technical difficulties
it was not done. Therefore, that ex-
cess amount has to be formally ad-
justed now n the accounts

Msy I point out mn respect of all
these Demands for Excess Grant~
that they were exammed by the Pub.
lic Accounts Committee® They re-
comrmended that these excess amounis
should be regularised by placing them
before Parhament That 1s the
season why they have been  brought
forward herc They related to  the
pre-reorganisation period when wo
bad Delhi as a Part C State and when
Himachal Pradesh also was a Part C
State. Therefore. it < a  question
merely of adjustments. All  thesce
have been very carefully serutinised
by the Public Accounts Commitice
and they have agreed that they should
be regulariced by Parhiament

@t we e fwwnt (WowT) IR
Yoy et aga ax fs & & fam
T ST AT T A §
Hw i et Frw 7 93w A g
fe &= 3 awpdfae fufreee o 1wl
Awrar T 0 & ¥ s oty
Nawfr g7 W 1 F wd s
wgn § fe femlt & du 8 qoie
‘Fear it witfe wr witwr @ Forw feonr
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T i quifersr o frerfoe W &
faweft & sitope ot € 1 A% wsfreor Y
Featd wr wyg fgear oqr § 1 o & it
g oY g € oot § fr fis afees ot
T $3 o e dfeer faeely ofix
¥¥rTg A age vy acg wrew § W
agi ¥ gw dw & §Aw 7 A afew
arre A | wag A agt B de ey
% wfeew w1 qrraw pfe &)

gl am foard ] ag st miY § e
gt & g agr &1 A g wifgd ot
I aw warfavzy gr w1 7 gom ax
A WM A17 TG AT wwar ) S
faeit ¥ ¥ & qg ra +ff syt et
wfe am1 9T oA WY 17 Mg ¥
fergem & drrim oiw dfew v
oY gafan feeft & ager o A @
gt 97 ar7 Y A frfwdr A 3

S A nw agy wuy angz f foedt
IN AT ¥ G547 T Ty o7 ¢ (e fesiv
oz og 22 ¢ (pafem Gve &
=TT A e F gl g w
2 gy v swfs fERaa
RTIT GEAT & | AT & P ¥ AW
feti & qlezsr a7t § 1 wiiw ek
§ fam o W aw WIe wfeew ¥
tua § fio feedi & ®1 T aww R
Farret e wrkwz & s & iy ooy
w14 1 farety § wafaus s om v
R fe et & &1 vyar agy wwt
gafAn & soen g fo: Y foefi w1
& x® ATy € 5% A F Qv W |
wrx %1 =fiw ay fafrer apw & @
¢ 59T grwT w6 ol gt § fe
feelt &) &x wraw ol @ « e oft
wrtfam fafeeer wmgw & aw wwh
#fre €t o A7 wefarr A oy oy afen
e quifew o @ fewt w0 dfen
wrx w1 fufirrc s & & wwey e

I
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émﬂth:tu:tﬁtiﬁ
aTnr vt § fo foefy w1 dw «mw
war wifge

Q. oY & ud fa 2 g | Forw awe
F gk o1 fr &5 sy e w16

QA JAT CHITT & | WX AT GTEEE T

wefegrr #x a4y § Wy N qv 6
wefzam ag 74\ § 3761 I LT g7
¥t v queT | A g e e gAAfaw
Wi AXA THE W K74 § T v
& 97 ¢ W AT F At Amn Qe
fraaian off #7% 1 Bfeq oy e
¥ w42 g w2 g o\ 39 7 fafeojza
7 IR w ¥ 57 w7 amg a0
famdt « a1 gz &% fadr oy I
wraw fegr wrar arfed

U AT WA £ FT i &
feferwz *2 § 33 & fA7 v w=
ATTA ER A Ty @ Sfwy Ar qR
w2 & g ¥ swirgryg s g
@ & 1 vv ¥fwiz ¥ falarr awa A
TeT 13 § /Y7 Iq%1 framan au @ e
TR ERITY £ 937 06 T A 200 AP
&1 THAT | TR 701 T GG AGE T
amias ot ¢ 1 o fowryT fo=T Ay a7
w1 & &1 fe fo=fl & dewad 4 qe Sfeen
aret § fa fe=ft R W12 oy S drp
rram off Fag w3 § o

for # qE qIT MYz qaT
% WA g 1 W JUE aTE arrries
fataree a1 wna fearn e g o ww
wx fgrpena & o wrk wam FwA g
A ygyw @ § f+ fegram ow &t
aTam § | W T A R R
x quwy wtv. feeefy & it § 1 <ufae
aeae! Gt ¥w & fag aw fefae S
Tt waran gy fw Y oy ow g€ #%
7 @it iy arlt g gelt 1 o
fegvomy oY qeamgwe o1 gww § I
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Mt F AT ER YW AW W7 TROT AT
wedr § dfw gq amaT § v Tar g
wr Amy | W qaw ag § foe piferi @
¥t Fi3X wn QAT wiiEd ) & e §
fe arre ok dmer W gt i w
T gy av 4 xx g ar fsgerrdy ad
€, 7 weiter fg=dY arax § A fafoyz fgly
€ wer & fog ot A §AN #
a1 § At aven wfgy o fr feedft &
fad aAmar ar awat & wgr fe wor ot
feely I &, a ¥ A fedt ama g e
ifeirz ot fgdy I3 & 1 QAT grm |
w1 3oy ¢ fae faeelt & ot wag e § A
aFAT F 5, 679 A GTAT § 59 B
WY I TRATIAA A A W
dapmgfe i ivasaros
frfiaT R ar P afgrien
wrf ot femr Afr 4 T PAS HAAT |
7R o3 wfy ¥ A SE FTIAE )
fr=m1 7 fooft ® seama & #7E Fewew
FI1 7T qw A 1 TN 97 &7 A GG
w7z @ & wihfamm €2 afr g ww
1 13faw et a7 @ A I atr
% A7 fged ST 3 997 57 A ¥7
EAMXA &1 7 31 i AWTH WQq7 A7 |
agw v iy & W1 IwE AW
TF

LECR FRECIR o FalEE R4
g § fa AW 7 I A G ®
. T it s aw £ Sfag s wddf
TG oGt AL R WY W9 IAT

At A G WA & 4691 T
¥y 31 wig 247 fe IA€T A SoAT
wsgr A8 ) TRV AFra ag g g 1w
ﬂ;gmaﬁﬂ&aﬁfﬁqﬁmﬁ
ATHT QAW & YT AT F QAT |
A At § W7 A TATT AT R
gt am qran | §E Ax X Fo @ s
g § wg o Gl © R WA )
wrr oY T o qqdt e e
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[ wo fag hwen]

A ag IO Gt oqrer 2wk § W
%12 F quct o) ddh e gE s W
& 10 7w wpr g fe fewlr oy dw R,
SO & 93 g ¥ W 7w a=Cr
fir zgr # mrtank far 7 1fr wrfgd ¢
o 55 Af N ww ¥ w7 ey o fgy
7 grefr wifgR anrfie wirir oY qewy eww
o% 1 ¥ wd sTar g e fael S o 8w
*) ¥ga o= $17 e g | et &
L1 o 1

¥ amr d ag wen W g e
feedlt & st ¥ weT O A= WS
forerm gy | ag @7 feay o gwa 2 ?
v for o 39 awdra qw weT R A
s o qg N9 wed ¢ fv averT
ol Wt w Y W A FT i At ww
M A AT AEAFTA R
uTY THTGAY FT SR  sqrRT sherare
tisefraf ad amd s ad a7 g
f& firgeam & spefas et & Sifa-
gl WY Al w1 fewre Sed 3
feeft R Jp@ T Oy TEI® WA«
Y€ spwraen ¢ fear a1 A o awn
W & ot fraw draefy @
w7 &y savy @@ far @ oY o =T
8 | 9= & | 3R wre foe sarey
uferare & oo A Ao W s
qR # w7 §% g7 | W7 FTHTT T AT
aet w7 g 1 oY qfs feeft d2v &
ags ¥ safam gawr aoft oamar
%1 e Jrew A o6 AT AW aTAT
wfgy fasdy FEE IR 67 ¥ I
¥ | CF AT W TAFT AT 3 W e
fe g d a@r nf air 1 Gravm
fs g w7 g Y Wi g8 T A
Af wwpt AT 97 Rgrr ave w1 ity
TS ¥ e g ¥

graww g wfeew qr gt § fe age
§ wrq wr ey afeegz qwbr o €
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Y v & ave oY ekl sfvegel
7 qATE AT TN €, AE fewrs
Ty I5R ] | Hfier wror gw wd
fis o o et st afge et
frr & oY ag WA § qer Ry
Fvwsrara @, wft et worrer €+ o
£ fir 3 qrare & v § ar el qufa-
Rt wor ards €« 3 wF AT W
fr feeelt ofwar & atd afwge wf
R wifgr Wi Jgre & quraar €
et & vgver qraT &Y wfee | arfe
qYTHTT K B |

0w wYr carez & wgar wET K

JqTRON ARG WTT A TR STEN '
T F1 AR s E I F A wrf oAy I
i w4y o WA |

wft 2o fago e & e ¥
T |

TN WPNT  AET T U A
AT G AR AT AU
3 97 97 A 1 91 awAr PR cAam
TqTET ¥ GAT KW 1 AN 97 | A
g1 A% gifaet &1 7T R g A1 A B
A%T ¢ 1 W@ A A% T 97 979 9% 5%
7ea &t o rTR Axi s gar

dfiwe fage e fodt witee
A, HE o ax § % agm ww W g,
TW AT ® ReaAY R oY xvy q quAt
T qITEAT ¥ Fqrn afergry ¥ g
o
14 hrs

W wghvw: o Ao
e g meiwi g §
f w7 Twet &1 mw wfewr ¥
ford o®y, &Y ww ww {va, Afer oy
oy § f& wvar v & demt  wqre
wfwrars fed ar sk £ ) ool g &
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ot wwlraw o ot qcqgm e WY 80
vad & wnlf wit ar wadt off e ol
iwf €

ot e fug O oy ¥ ofe-
FUC g & AT Wy W g, wife
T fewlY F waray wrarlt ¥ e ©
st awd § afreny fgarww s2w &
oz o gat varet ¥ | dwad camt &
sferaras W g2 faws g0 3, e
feolt & wg Wt Y wwclt 8

vy & M & w7 W F Qe
AN dw T i
Nty fesgw Ior & I ag 0é
fewn oy Wy &

Iqvow WPE:  IW ¥ av § o
wii o fafrrer agw s A gk

wET N A KRR

oft 5o fago Awenr : & arae o
T AW TN I

I WP G R /e
o1 fagwa & w3 = s w0 F save
fewtw a8y &

oft wo fago ftwn : fowz st w1
n feew §, xg arq Wwgm g
wifgy 1 ag war fewew § fw faeely sfy
fafehrn weft @, &¥a i = g
g 1 ¥ g EAE AT W g e Ay
% EwrT & Aot 9% e faegw
A 1 W & wm 7 ok fwerrgarae
wt wigg, afes e o sy wigd
siiT A sredte wfay fafeta & fed
avft §, I W FET ¥ WY ¥ wON
wifgl 1 wre qar feay s, WY s
Ty fadv oY owve aT o =@
ft wfy iy

ot oot w (Wl W)
Iorerw wvew, A xh it i fafre
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argw & feeelt & e F vir g, 3w
a s g 0 Wi T ¥ s
sy sl ot w6 vy frarrer wga §
e & et erar aTw & Y WA
ATET #Y AT 1w & W F wgy, e
e W A 0 § s ow wft W
qfeardz & st fad, ot feseft &
Fsdroe W T AT 9T I At W,
W fs feelt & oW Ay
¥ ofix ATt 7 feerwedt <ol €,
it wr fos son wfgy, wifs g
ol wefenrd) § fis femlt W Wy
wr dforedree o §, vafad o M€
WYY s §, & & e 9 AR @
% At F ok wawy €, agt W@
iy § Wit Wy ) ww ¥ fwr @
eade fear oy &

e fie srefy s ol oft 5w,
T AN FATAT T TR o § Wi 3w
TN ww W T @
WX W aregs gk pi e S i
17 R AT o ey ¥ T
Fo g § fie oy oyt ¥ avz dw B
o w gereR gl wifew ot
@ yei T9 &) w1 afame & aw
fwelt & wrast fawar war wr | faafed
% @ @ W wggw foar mr o fe
Heniwivwgnga st
X qg & W W W dwrw &
qecrr &7 fewyr s & fad
qATY § AT qXAT 4T WY AT fewat
7 AT T TRAT AT | W AN A
W g¥z dw ) gt ¥ feq @ @
o W€ § 3w X awr AT oo
fom 8 1 dvdi e @ A g Y }
oY i WY oY ag¥ AT—eT
Ty e T, I agy e
gy N wrow frer § R @
il it TR e g § T s
wér v @t gwe © gUr, I WY

|

|
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awRrde v W N gfnfda agt @
war A &, 3T N dRT FE W I W
age s w0 Wfgd | F g § e
g & g ¥ aiw § o agt & g
fr wewm § WX IF W I W
W aTe T wifen ) wae e R

& I & HArew v gk #
& farr § ol wrd, Y 9 T ow
qq AT FEAT Wigw W7 7 awe
§ W 77T TN TEAT qIAT WG T
Wi o FN qEwe wTiRd |

# ¥ T A fegw ik s g
Fwamds i TR R, &
g dr-wt g § 1 99 § @57 I
* g0 s T ¢ ol aw o Sk
o ofafrda 7 § fs fomr 1 39 &
g v 1 A e ag feedt ok ¥ w1
& 2 ) ™ fAu & wa & afg oh
g ¥ fagme gza & TTeTer %
i 37 %Y 39 T vy A7 Vifeq 1 awr
T ANAT F FF w1t W A A
RN Rz TR ag qwEEETA
& faarfam 4 o §, 97 & for @57 323
&1 3% eIy o Ad &, I B i
adr woeai ¥ wwa g wfie,
far § gafessnt ol af=1 AN wTOw
qgwa § a7 Fa & aEwa a9 S
frgrer Meaty & 5w e A
4t v g g, & ¥ o A RRar
A€l § WY 7% aw gk e amER-a
¢ 1 7% 3% ¢ f e & B oae
sar ff & W% g7 oF w1% g oF A
¥ w st fi #Q £, Ao § e
gk dh oy d N miz v,
g O% T @ wifgw W ag wT
feen ¥ gfawd grfr wfge, fam &
qufawat, s ok I awm S
*) wwey grf 3, 9 e wed gl &
feafrrfagiA 2 1w A &
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# gg Wt w¥ wo wigan g e TRy
¥ wq & fr wez &% qgr 9T ¥ WY
I T AT FTA IR Fow gy F,
e wx fr wr i geft & W
39 % g7 w77 H wifew s afge,
Tt I & fag afrw N ww §
W 9% W 4 W s e
wferre s 9z, Wifs qafesar w
WA WA ® AT AT
qr ¥ qgfaga gt 7% ¢ =g & a7
T @7 w1 A E 9 R AE W
ag *yifgm d--sitv & awer ¢ 6 4%
wfesr & st 2@ 3@ aw 97 fiv 2
fr g wrae @t qF & Wi g AW
MR g% @ 9V K9 gfvan & A
o W A AW T S ¢ ) o
qTa 7 garh v W e Y awmA
# grh wifge, fom 77w ¥ S99
ATT B A% | AFT YTW AEA7, T W
#ft faaen ofea 1 @ N wifew @y
gewa wvey ¢ 1 Treet & fagd fealt gm0
Ta ofreqm g0 £

Farcam w;5wa < qTg 8FA7 faa it
YT AP TER El-—3F U7 AT
Lo

oY oW ™ : TR W A Ay
#7od § | W ey w1 A gt ew
9 AT, A [T JET Jg § A,
wnt ot T Ao § § 1 WA
ggicgi s wrdw o §, ot 3w A
Tt Wik 0% Wil g afew dsd
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TR W g oY o § wfgd | s
e & a7 7 xR, ar ek

aroht foeras Y wtm, Afer &7

AR g wigd 1 agi TG T
2w § fie qafirsl & fag &7 =1 i
f AW A 1 T W oo e
g & o< dur et & FoF Tt o I
2R 1 syaeey W wTOR w7 w0
&7 A 7oy 7T & 1 o At W
T T ) xEt 9T # FX AR W
W & § w2 Joren fead R @
ford ¥ a1 it & WA T agn
el @ a2

feeelt & o=y ~TaTEAT € A ZEA
2w 5u w=R A & o Al X
N gfewrd g gl wfgd & agr o
ot & 1+ 7 wower g e oamefa woft
wRven W wgEw v R I A e
agy worlY T @ 1 o At s fefag oz
A & fag o @ a7 @ s A
g wd gur ¢ Wt IME AP,
WX W9 f {7 @ AW W1 IR
& W WY § 9T WA f§ A
N FOT YyqT AN ®7 frd aw ®
e N ¥ oF sagh ¥ f9@, o
varee & fag dv Ay &, i gafw
2 | qR 9% wrgw gw § fF ooft sea
qz Wt o foufed & gdm st @
& o grrfe ¥ Az 3@ W@ N 5g
e wqr ger & fF v oo w
M a® T ¥ AW ST 3R
T W W § T & "R L
fe g7 ¥ oz @t Tem 4 o
AATQ W@ Wy awhd w0 @ aw
=it ff S wreeht v § & SR A
Tege Oor § fe ag et e aae
2 1 wriy arvw o wow A G g
t 8fe were M), 7 o R 9T ¥Aw
* frwm g o A ff o wwe s g
TR AN W W owr @ A
MuishErRalraf .
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INCTW WHTL : TZ N TRY AT
2| W F quW Az 7 AN e
a5 fear §, I Ay A o § W7
oy faeelr #Y ot fomgra w1 fas
TTRE

| QR KW IJIgW  RPRY,
# yuwen g f fory & dom wetie
AfemimmaIkmmom I AW
T @anTT &0 2 1 AfeT Faw e &
forg fear s & ag ww o U g
2 3y wfy go & 07 2R A qwAT @ 0
Togd sraEn g fE Gt sk &
TIOET ST A 3T & T T9 ¥ 5
7 welt & s N fean & W wwn o
T A4 AfEA R T T W@
13 & are A qg grEm @ W ag T
Xt gET AT AT IW YA W woUT WA
3 arn & g Wl s a9 wEE
Tt & fg ATeA Y a1 AT @
WY o @A 39 7 6F &1 A § .
o g ¥ @ w1 5 TAYE @
e W s A4 w7 T A faw,
urry Y gW Efen FT § @ W
A g9 #1 fA 7 | F qF WA & A
¥ &7 g g e v A g
N Far @ FATEy vz g WfEm o

N § A9 @ A4 7 EA W =
T v WY W e g fowrr A
v a1 qww ¥ A, I W AW
9 IH aw &1 WAL A grEa ot
A e A AT AN W I W
g A F 47 W7 3T F AN
a7 41 fie 7w & ferd ax qafaw
£. fern aer A SHW frar §, 99
# wra wErEE § I 5 g T
gt g 1 @ wwan ¢ e o g IWrAfeE
fefegwm #1 g9 W ® @
W 39 aww a0 W e 3§
oy argw § fam & v dmane &2 ¢
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g & = g ¥l ow g
T &

@ KT & | & W & qefar
war wen g {6 9 3 W O W
ey fen W wen won g fe A
T # & wh § a1 W A wrveha
st wgem W @

Shri Tangamani rose—

) Mr. Deputy-Speaker: Does Shr
Tangamani slso want to speak”

Shri Detar: Sir, let the speeches be
<confined 10 the Demand for Excess
Grant.

Shrl Taagamanj (Madurai): Sir, I
shall confine mysell to the pcints
placed before the House. Sir, the
Demand for Excess Grant is in rele-
tion to administration of justice under
the Ministry of Home Affairs  with
special reference to Delni, and the
smount Involved is Rs. 121,02]

Mr. Deputy-Speaker: Administra-
wtion of justice should not be taken &8

-
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a general topic for discusiion. The
question here is only 50 far as the ex-
penditure by the Punjab Govern
ment for maintaining the Beach in
Delhi is concerned.

Shri Tangamani: I understand the
point. In the explanation ® hay Leen
stated: “The cost of the work done
by the High Court of Punjab at Chan-
digarh and its Circuit Beuch at Delhi
on behalf of the Delhi Administre-
tion is reimbursed to tue Punjab
Government”. We are concirned
more with the question of the Cir-
cuit Bench that is administer.ng jus-
tice in Delhi. Generally the opinion
of the members of the Bar and aiso
the members of the public at large is
that this Circuit Bench should con-
tinue

This Circuit Bench, as  ai present
constituted, 13 having continuous sit-
ungs with two Judges more or less
permancently posted here, but I do see
that there 13 a certain difficulty so far
as the members of the Bar arc con-
cerned  Although this s a matter
which the Bar Association has to
attend to, the Bar Library and other
facilities for the members of the Bar
are lacking ‘That, to my mind, can
be made up, if I may be permiiled to
make the suggestion about the Cir-
cuit Bench

Today, Sir, the jurisdiction of the
Circutt Bench is confined mostly to
Delhi. If the junsdiction could be
extended to the adjoining districts of
Rohtak and Gurgaon, which are nearer
to Dethi than Chandigarh, there is
a greater chance of the Bar expanding
and there 1s also a greater chance of
litigation being made cheaper. The
speaker before me has really advoost-
od that justice must be made chesper
Instead of the people from Rohiak and
Gurgaon having to go to Chandigarh,
if they could go to the Circult Banch
at Delhi having appellate jurisdic-
tion, it will not only be justice made
easy but also justice made cheaper.

Therefore, Bir, the two suggestions
that 1 would like to make are: firstly,



altogether Thercfore, Sir, with your
permussion and without creating any
precedent in this respect, I would like
to reply to those pownts as briefly as
poesible

The first point that was raised by
the hon, Member, Shn Daulta, and
supported by Shr1 Radha Raman, was
that the Delhi Circuit Bench should
become a permanent Bench of the
Punjab High Court As I have already
pointed out, we have before us, on
the one hand, the report of the Law
Comnussion to which a reference was
made today and on an earlier occa-
sion According to them, there ought
to be on.y one principal seat and no
Benches at all On the other hand,
ag I have pointed out while the Law
Commission’s Report was under dis-
cussion, as 8 matter of listorical
record, on account of the number of
States being there and on account of
other circumstances beng there there
were certain Benches already existing
They naturally include the Delha
Circiat Bench also

On that account certain hon Mem-
bers, then and now, have expressea
misgivings as to what would happen
about the future of the Delhi Circuit
Bench. That question will be con-
sidered fully There are certamn spe-
aal circumstances so far as the Delhi
Circust Bench is concerned. Delhi 1
M 18D
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another territory, and Delhi, so far
as the High Court junsdiction is con-
cerned, 158 under the Punjab High
Court Under these -circumstances,
the question has to be considered from
all points of view taking into account
particularly these two points: firstly,
that Delhi 12 a capital oty and,
secondly, that Della 1s 1n ancther
terrmitory and not in the Punjab State
itself So Government will come to
a prbper decision and hon Members
need not have any msgivings that
both the sides will not be properly
considered There are certamn pownts
which hon Members have stressed.
They wou'd be considered fully and a
proper decision would be taken when-
ever 1t becomes necessary.

5656

We have got a Circuit Bench here
It continues almost throughout the
year except during vacations 1 have
also noted the fact—hon. Members
have stressed that—that it has been
serving the interests of the litigant
public 1n Delh: to a large extent
Therefore, 1 would pronuse that botk
the sides of the question, especially
the special points that the hon Mem-
bers have made will be duly taken
into account

Other questions werc also placed
before the House as to whether the
Delli Circwit Bench has been housed
m a proper huilding and whether
there are the other faci ities or con-
veniences which are absolutely neces-
sary for the Judges, for the lawyers
and for the lt'gant public That
question will also be cons.dered I
have not received any complamts in
this respect All the same, 1t 1s my
duty to find out how the conditions
are and I shall try to look into them
and see what can be done so far as
this aspect of the question 1s con-
cerned.

Apart from this, the D strict Courd
question also was brought m 1
would not like to go deeper mnto this
matter except for ponting out that
I mvself visited the District Court once
and had a discussion with the District
Judge and a'so the President of the
Bar Association ‘Thereafter certain
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polnts were under consideration, and
m far as the location of either the
vanoyg offices of other departments or
the offices of the District Court or Civil
Court was concerned it was found that
something had to be done with a view
to meet the general desire in this res-
pect keeping in view the space avail-
able. For that purpose, at our instance
a committee has been appointed to go
into the whole question That com-
mittee’s report has not yet been receiv-
ed. After it 15 received the matter
will receive full consideration even
so far as the District Court iz con-
cermned

Then, * would not be proper at
this stage to deal with the question as
to whether some districts of the Pun-
Jab State should be brought under the
junsdiction of the Circuit Bench at
Delhi  This 1s a very larger question,
and that question will have to be con-
sidered adequately from all points of
view The views of the Government
of Punjab and the views of the Punjab
Bugh Court will also have to be taken
mnto account The re, all thatIcan
say 18 that 1t 18 a very large question
orf which it would not be proper for
me at this stage to commut the Gov-
ernmey o1 India So far as this
excess grant 13 concerned, I presume
that hon Members generally agree
with 1t

Mr. Deputy-Speaker: The question

“That a sum of Rs 1,21,921 be
granted to the President to make
good an excess on the grant sanc-
tioned for the former Part C
State of Dellu in respect of
Demand No 10—Administration of
Justice for the year ended the
31st day of March, 1957"

The motion was adopted.

ey
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pEMANDS FOR EXCESS GRANTS
(HIMACHAL PRADESH)*

Mr. Deputy-Speaker: The next
item 18 Demands for Excess Grants
(Himachal Pradesh)

CAPITAL OUTLAY ON THE IMPROVEMENT
Pusuic Heavtir

Mr, Deputy-Spesker: Motion mov-

“That a sum of Ra 50,148 be
granted to the President to make
good an excesg on the grant sane-
tioned for the former Part C
State of Himachal Pradesh in res-
pect of ‘Capital Outlay on the
Improvement of Public Health' _
for the year ended the 31st day
of March, 1957

peMAany No 36—Caritat Outtay oON
ELECTRICITY SCHEMES

Mr. Deputy-Speaker. Motion mov-

“That a sum of Rs 1,85018 be
granted to the President to make
good an excess on the grant sanc-
tioned for the former part C State
of Himachal Pradesh in respect of
‘Capital Outlay on Electnety
Schemes' for the year ended the
31st day of March, 1957"

peManp No 38—Pavment or Com-
mMuTED Varuez or Pensions

Mr Deputy-Bpeaker: Motion mov-
el

“That a sum of Rs 5990 be
granted to the President to make
good an excess on the grant sanc-
tioned for the former Part C State
of Humachal Pradesh in respect of
‘Payment of Commuted Value of
Pensions’ for the year ended the
31st day of March, 1957"

The Minister of Stale in the
of Home Afairs (Shri Dafar): 8o far

— ~hioved with e recommedaienof e Prendent. ~

—— —
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as these Demands are concerned, may
1 again pomnt out here, as I did in
respect of the Demands for Delhi, that
all these excess amounts which are
required were fully scrutinised by the
Public Accounts Jnmmittee and they
have recommended in paragraph 5 of
their Twelfth Report that it should be
properly regularised by Parliament.

In one case what had happened
was—it relates to the period 1st Aprii
1958 to 31st October 1956—a small
amount had been included in the
budget for expenditure on works in
progress pertainung to the water sup-
ply scheme It was found that a larger
amount was requured A larger
amount was actually spent during thus
period, but 8 supplementary grant to
cover the additional expenditure
could not be obtained, and that is the
reason why it has been included in
the first Demand here

So far as the second Demand 1s con-
cerned, that was for the purpose of
the electricity schemes of the erst-
while Government of Himachal Pra-
desh There also some amount had
been fixed for the purchase of stores,
but actually a larger number of art:.
cles had to be purchased, and it was
found possible to have some savings
n other departments out of which part
of thus amount could be spent. That
wag done leaving an amount of
Rs 185,018 For that purpose
this additional grant was made
in  practice. There 15 a parti-
cu'ar practice according to which it
could have been debited formerly
But that was not done, and therefore
the Public Accounts Committee that
have scrutinised thig amount fully
und, 1 may add, have becn satisfied
with the manner in which this amount
has been gpent, have agreed that this
should be properly regularised.

The third item is also a small item
n respect of pension to a particular
officer. Rs. 3,000 had already been
budgeted. But the actual amount was
larger; it was Rs. 8,900, and the excess
wag Ra. 5,090. This amount had to be
pud because of the pensionary liabi-
uty that the Government owed to this

(Himachal Pradesh)

retired officer. This item also has
been scrutinised by the Public
Accounts Commuttee and they have
recommended 1ts regularisation by
Parlhiament.

ft wo fae dwwr (weav)
ya fedt wfrer g, g8 wifR-
AT A NoRTIRE, T|H
T A5G W A v g e
R F &9 97 N wx feqr awn g,
Y Y AT} JAH AR T R QAW
wgAr wrg § 1 qf% ferew R &
oy A & af ¢, W oA aw
wft I & It & ggi ¥ v oy
o aTmfew
# F 29 49 ¥ | W ¥ fod oF gy
@ Ty § W J9 T ¥ 9% 47 3w
AFTHTR U F I F O A v
wrgar

ferra= @ oY sagT W e Ew
fFmam, @@ wrg 19
& NfRme W ¥ dm # agi
w1 % 2w § e qoma & e § agr
97 W, AP AT ACAE | Q@I
A 7 & Lo W, IgA w1 gt Iw
JEAE ¢, WO AW § | fgmrew R
8 qgrdr W 8, e e g
A & & ford g A § Wi fgmraw
s2q WX @ & Jga ¥ ¢ Afew
m* N liﬁﬁi,ii‘!ﬂ foe
FReoMMIWE ITFaRI@ N
R A ¢ g tfe Ay Wk @
T Ty A, @13 R E, @
A gt 3 Ty arfear 7 o gE
| T g d Iy A% § A% o
I W« N gy § s fergwly
g § el el wfegd 7 fs ok
T qWAN WX A Afed 1 W
gan feqr mqr & 3= W & faw g
T e wifew g

W ¥ g M N UF | W
¥ any § ag oy § e Sqr aw ag
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Shri Datar: From water supply and
engineering works my hon. friend has
gone to Health, So far ag the question
of Health is concerned/l am afraid the
hon. Member has rather overdrawn
the picture. It is true that in certamn
parts of Himachal Pradesh there are
certain difficulties and Health may
not be completely satisfactory.  The
administration of Himachal Pradesh
have been fully attentive to this aspect
of the question, and I assure the hon.
Member that whatever is necessary for
the health of the Himachal people will
surely be done by the Himachal
Administration under the direction of
the Government of India,

Mr, Deputy-Speakey: The gquestion

H H

“That the respective excess
sums not exceeding the amounts
shown in the third column of the
order paper be granted to the

(Himachal Pradesh)

President to make good the
amounta spent hy the former Part
C State of Himachal Pradesh
during the year ended the 3ist
day of March, 1957, in respect of
the following demands entered in
the second column thereof:

Capital Outlay on the

Improvement of Public
Health.
Capital Outlay on
Electricity Schemes (Demand No.
88).

Payment of Commut-
ed value of Pensiong (Demand Ne.
)"

The moton was adopted.

14.39 hrs,
ARMS BILL

The Minister of State in the Ministry
of Home Affairs (Shri Datar): Sir,
1 beg to move:

“That the Bill to consolidate
and amend the law relating to
arms and ammunition, as report-
ed by the Joint Committee, be
taken into consideration.”

Sir, when this Bill was first referred
to the Joint Committee we had a fair-
ly exhaustive discussion in this House
and in the other House. A number
of suggestions were thrown out by
hon Members and I promised that all
of them would be fully considered by
the Joint Committee, It is our good
fortune that the whole subject was
considered by the Joint Committee at
a number of meetings and they have
made certain improvements which it
will be my duty to place before this
hon. House.

Before I deal with the actus! amend-
ments introduced or the improvements
made by the Joint Committee, may 1
point out here, without repesting the
whole thing, that this Bill was brought
forward by the Government in fwr-
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therance of an assurance given on the
floor of the House that the Arms Act
which was one of the oldest Acts that
had been in force for long would be
fully considered and a new Bill
brought forward with a view to place
it on a proper footing by liberalising
its provisions to the extent that it is
possible. For that purpose, in pursu-
ance of that promise, the Government
of India consulted the various State
Governments, and after taking into
account the views of the State Gov-
ernments as also of certain public
bodies that are dealing with this mat-
ter, such as the All-India Rifle Asso-
ciation, the Government made certain
changes in the original draft. After
fully considering all these aspects and
the various suggesions and recommen-
dations, the Government drafted a Bill
and it was introduced in this House.

There have been certain highly libe-

ralising provisions made by the Joint
Committee. So far as the original

‘Arms Act was concerned, that Arms

Act will be repealed by this Bill. For-
merly, there were certain difficulties
i. obtaining licences, and a number
of complaints had been received by
the Government of India as well as by
the State Governments, They were
also -considered. So far as the pro-
cedural matters are concerned, Gov-
ernment have introduced in this Bill
certain provisions for the purpose of
enabling the applicants to get {ho
licences as early as possible. There
are certain special cases such as sport,
crop protection, etec., where additional
measures are necessary and where it
is desirable that there should be a
quick procedure by which arms could
be obtained by bona fide persons for
the protection of crops or for other
things, These cases were also consi-
dered.

The most important point that ihe
Government had before them and in
regard to which they have introduc-
ed 3 provision in thig Bill is the con-
finement of the need for licence only
to firearms. This point should ke
understood very clearly. So far as
ike firearms are concerned, naturally
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they cannot be held by a person with-
out a licence. The existing provision
in this regard has been continued.
On this point, there has been a gene-
ral agreement among the hon. Mem-
bers but here and there certain sug-
gestions have been put forth. Barring
or excluding firearms, there are other
armg also, and the general provision
that has been laid down in this res-
pect is that they do not require any
licence at all. This point should be
understood very clearly, because there
appears to be a considerable misgiv-
ing on this question, and that is the
reason why some hon, Members have
i their Dissenting Minute taken ob-
jection either to the definition of the
word “arms” or to the naming of the
Act as the Arms Act. In this case,
we have proceeded on the footing that
though this is an Arms Bill, though it
comprises all the firearms as well as
certain other arms, the arms which
are used for domestic purposes should
be excluded altogether from the pur-
view of licence either under normal
timeg or under exceptional cases.
After excluding those arms or wea-
pons which are used for domestic pur-
poses, there are arms in general and
firearms in particular, For arms in
general no licence is necessary in nor-
mal circumstances. So far as firearms
are concerned, licence is essential and
provisions have been made for the
purpose of obtaining the licences as

‘expeditously as possible by eliminat-

jng all unnecessary delays.

There is another point which thé
hon. House will kindly realise. There
might be exceptional circumstances
and there might be emergencies and
thhere might be cases where there
might be a large-scale smuggling; or,
the law and order situation might
deteriorate in certain parts. In such
cases, in order to bring that particular
area to normalcy, it may be necessary
for the Government to issue an order
or proclamation according to which

. certain kinds of arms will also have

to be regulated by certain rules and
cirections in the matter of licence. In
these cases, we have made it clear
beyond all doubt that, normally, ne
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licence is necessary and that a licence
should be confined only to firearms,
but in exceptional circumstances and
in extraordinary circumstances licences
will have to be taken by those who
hold arms on the ground that there
are exceptional circumstances, The
provision that has been made in these
cases was accepted by certain chon.
Members of this House and the other
House, and this question was consicer-
ed alsp in the Joint Committee very
fully, and the position that the Gov-
ernment had taken in this respect was
virtually or substantially acceptea.
COnly in one respect they considered
that there ought to be a change. They
stated that the particular armg in res-
pect of which Government desire to
have a notification for the purpose of
regulating the use of such arms snould
be specified, Otherwise, there were a
rnumber of weapons which might not
be serious, and some hon. Members
even suggested that a lathi might also
be considered as a weapon and mght
come within the mischief of this par-
ticular emergency. Therefore, the
Joint Committee accepted an amend-
ment stating that in such cases, when-
cver there is any emergency and
whenever in any particular area Gov-
crnment desire to have a proclama-
tion for the purpose of bringing under
regulation the possession of arms, it
is the duty of the Government to men-
tion in the proclamation the types and
categories of arms. When once they
sre mentioned, a certain period has to
be given. Formerlﬁr, the period was
six months. Now, the period has been
increased to one year. After the date
of the proclamation and after speci-
fying the arms in respect of which
Government want to have a prouper
regulation and proper restriction in a
particular area, then, within one year,
those persons who hold such prescrib-
ed or specified arms have to report the
matter to the Government. Waturally,

such restrictions on the use of arms
in general, apart from the firearms,
is confined only to the times of emer-
gencey, This is one of the most im-
portant amendments or improvements

SEPTEMBER 1, 1959
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tbat have becn made by the Joint
Committee,

1 would very briefly point out how
on a number of occasions—in as many
as 15 or 16 cases—the Joint Commitiee
have, after full consideration, made
substantial improvements in the pro-
visions of the Bill. In clause 2, fer
example, it has been pointed out that
certain types of instruments should
be specifically mentioned. Therelore,
a provision has jeen made in clause 2
by way of improvement, under which
certain bembs and grenades, etc.,
which are of a violent nature and
which are likely to be abused and
which might cause danger to the peo-
rle at large are to be included in ithe
definition of prohibited arms and
ammunitions,

Clause 3 is one of the most import-
ant clauses in this Bill

It says:

“No person shall acquire, have
in his possession, or carry any
firearm or ammunition unless he
holds in this behalf a licence issu-
ed in accordance with the provi-
sions of this Act and the rules
made thereunder.”

You will find that we have purposely
nut the expression “firearmg or ammu-
nition” and not “arms”. Formerly
some words were used like “sword”,
ete., but it has been widened, so that
it would be open to the people to use
{r all bona fide purposes any fire-
arms and get proper licences in this
respect.

Clause 4 deals with the regulation
of armg in certain cases. I have
already pointed out that it is the duty
of the Government to include in the
notification certain types or categories
of arms, A proper addition in this
respect has been made in clause 4.

Clause 5 mentions a number of types
or categories of transfer like sale,
repair, etc. The word “conversion”
jias also been added to it. Thereafier,
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't has been pointed out that in propcr
cases Government can take action
after specitying the particular licence
required in this respect. We have
stated here,

‘“firearm or any other arms cf
such class or description es may
be prescribed or any ammurn-
tion " ete

These additions have been made with
a view to see that the party would not
be inconvenienced in any manner

Clause 8 deals with the absence or
anission to put proper identification
marks. Unless there are proper 1den-
tification marks, it will not be posw-
ble 10 1dentify them properly and thecy
cre likely to go underground or they
ay be smuggled For that purpose,
s provision has been made that such
dentification marks should be got
inscribed. The penod within which
such identification marks have to be
1'scribed has been increased from six
months to one year

Clause 9 15 one of the important
clauses In that clause Government
have reduced the age-humat of a person
holding an arm On this question
the representatives of the Rifle Asso-
cation who appeared before the Jomnt
Commuttee pointed out that in a num-
ber of cases, they were trying to train
youngsters even at a very young age
from six years onwards They eon-
wnded that the age-limit of 18 years
lawd down in the oniginal Bill was far
too much and it should be reduced to
16 So, clause § provides that a person
who has not completed 16 years could
not hold licences That i1z an impor-

tant change

We have also stated that in other
casex, especially where training has to
be given, the age.limits should be
differently prescribed and  that has
been left to the rule-making powers
A new sub.clause (1) has been added

“{2) Notwithstanding anything
In sub-clause ()) of clsuse (a)
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of sub-section (1), a person whe
has attained the prescribed age-
limut may use under prescribed
conditions such firearms as may
be prescribed m the course of his
traiming in the use of such fire-
arms "

A proviso also has been added on the
lines*] have pointed out

“Provided that different age-
limits may be prescribed m rela-
tion to different types of fire.
arms ™

In clause 10, some mprovements
have been made in the interest of
tourists, who often come here for sport
and other purposes So, 1t 15 our duty
to give them proper facilities for the
purpose of holding arms Some-
times they come for hunting purposes
also. So, the provisions have been
hberalised to a large extent n the m-
terests of bona fide tounsts

Clause 13 lays down a special expe-
ditious procedure for the purpose of
obtaining certain types of arms by cew-
tain classes of people In certamm
cases, Licences shall be granted 1
would invite attention to sub-clause
(3) where the words used are “The
licensing authority shall grant” Ths
is one of the most important provi-
sions for the purpose of removing all
difficulties 1n the way of seekers of
Licences This 1s a special case where
Government are anxious that certan
types of people, who require arms im-
mediately for certain boma fide pur-
poses should get them without any
dufficulty This 13 @ special section
which has been put m here [ am
pomnting out the changes made by the
Joint Committee out of regard for the
wishes that were expressed on the
flcor of both Houses and also wn the
Joint Commuttee It was contended,
especially n respect of agncultunsts,
that for proper crop protection, a
musrzle loading gun mght or mght
not be suffictent and a smooth bore
gun might be necessary
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Shyi Mulchand Dube ~(Farrukha-
bad): May I know whether a breech-
loading gun is also a smooth bore

gun’

Shri Datar; I shall read out the
provision and the hon. Member will
understand it Sub-clause (3) «ays

“(3) The licensing authority

shall grant—

(a) a licence under section 3
where the hcence 13 required—

(1) by & citizen of India n
respect of a asmooth bore gun
having a barrel of not less
than twenty inches in length
to be used for protection or
sport or in Trespect of a
muzzie loading gun to be
used for bona fide crop pro-
tection ”

15 hrs

The ongmnal scheme of the Bill,
whach is also contamned in sub.-clause
(a), was that for bona fide crop pro-
tection, a muzzle loading gun would
ordinarily be sufficient But before
the Jomnt Commuttee and also mn
ParLbament, 1t was suggested that n
certain cases for effective crop pro-
tection, a muzzle-loading gun will
not be sufficient That 15 the reason
why a proviso was added to the
effect that where the lhcensing
authority feels that a muzzle loading
will not be sufficient, an sddrtional
gun may also be given to hin That
has been made clear by the proviso,
which reads:

“Provided that where having
regard to the circumstance< of

any case "

forest is infested with tigers or other
wild animals and crop is hikely to be

Hindustan Shipyerd (Private)
Limited

spoiled there. In suck cases, a greater
measure of protection is necessary
than can be afforded by a muzsle
loading gun. Therafore, to meet such
cases, this proviso says:

“Provided that where having
regard to the circumstances of
any case, the Licensing authority
is satisfied that a muzzie load-
ing gun will not be sufficient for
crop protection, the licenmng au-
thority may grant a lcence in
respect of any other smooth bore
gun as aforesaid for such pro-
tection.”

That 13 a point which was made
by a number of hon Members oppo-
site as well as on this side and g0
this additional proviso has been pur.
posely included Because, crop pro-
tection is an mmportant ecircum-
stance and an agricultunist should
have effective weapons with him fur
the purpose of protecting his crop
That difficulty has been pownted out to
us and s0 we have made this pro-
wvision to remove that difficulty The
Joint Committce have made a very
useful contribution to the effective
protection of crop by the agriculturists
by making it possible for them to get
an additional weapon, in addition to
the one which they will have as s
matier of nght

Then, coming to

Mr Deputy-Speaker:
take some more tume”

Shri Datar: Yes

Mr. Deputy-Speaker: In that case,
bhe can continue the next day We
will take up the npext item

Would he

1502 hrs

MOTION RE., ANNUAL REPORT OF
HINDUSTAN SHIPYARD (PRI-
VATE) LIMITED

Shri Kam Krishan Gupta (Mahen-
dragarh): I beg to move

“That this House takes note of



<671 Motion re:

Shipyard (Private) Limited for

the year 195788 along with

the Audited Accounts, laid on the

Table of the House on the 3Ist

March, 1860 "

Shri Raghunsth Singh (Varanasi)
On a point of order. There 18 nobody
from the Mihistry of Transport, or
from Shipping, or from Communca-
tions.

Mr. Deputy-Speaker: 1 understand
that the whip has just gone Mean-
“ while the other hon Minister will re-
present Government. It 19 necessary
that a representative of the Minstry
should be present here

The Minister of State In the Minis-
try of Home Affairs (Bhrl Datar): I
am present here.

Shri Raghunath Singh: He repre-
sentg the Home Minuistry

Shri Datar: I represent the Gov-
ernment of India

Mr Deputy-Speaker: That 13 all
right. But it is desirgble that the par-
ticular Minister in charge of that
subject should be present I under
stand that he ;s being brought just
now The hon Member might con-
tinue

&t vy T W Foild W
¥t & a1 wwan § fe frad v awy

& fafon Srewes § wrd e gk 2

I F M7 9T Y rENI-AY H
fafer stwews & 13y ¢ "W %o
® W yafE /A LExe-yc 7 JEW
dew Weswwr 0L 8y ATH Te

T ¢ o Fdd F gy W v o
3

“The total production has also

registered an increase of about 15
per cent over that in 1957.58°

o o, v & fygrrr W
¥ § R0 g e w § o e
A a¢ e gt wd § o ww A qewy

BHADRA 10, 1881 (SAKA) Annual Report of 5672

Hindustan Shipyard

agw Ly W, teve ¥ fi, fegem
¥ o fF ¥ O, g e AR
& wara a1 | AT g v o
Y 9§ T FEL G AW QA
oY & qg W < oy g fr W g
¥ ol aoed gF wifed @Y, SR
aft g€ 1 oo o awr XA § 7 go q@e
o o ¥e WX A& A ghvar & a2
waw g, A T g ?
Qo THo To ®T ZRW zAw wlw a1k
AT ¥ § W 39 ¥ O T Yiee
¥ 0w ggrr § afe oy P &
dmFAa w Y e AR oh
T Go ¥o F I A A¥te wygrw
WX AT & qTE LY IGW § | WY
™ X a¥ W W g Ofod 1

AX ¥y A ¥ v0a a1 wafe ot
¥ IE, o §7 eve § fas R
JCC AT T AT | AT W TW AT
A § 7 ag Yo g ¥ Fq & 1 T
ATE AT ¥ AT AN wEk F Y
¥& s or, FErd & arz faw Lo AW
¢ m, AfeT @ W w0 W ¥ A
TR

4% g oW A iAW grew
& anr Tt nfie g T T wm
T fi§ gv w1 WF gU § G T XN
o A 7 N et A TE @
¥ % xafeq ft a7 @ wg f fE
fegam & fed o ot ot o=}
T8 & 1 v Ew w o chegw W
W M g’ v W fs o aEEn
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[t Tz 1eq]
a1 wafE foa fafeew o=t fegmam
F qgq T3T FeET A1 W AT F
gy St W faw fafeew dedie &
E%W@Wﬁﬁﬁq‘gﬁ@ﬂ?l

TATT FWET 9< AT 4T, afew g@?
yehl & @ fggma & qarfeas ag
Tgr o & 5 sfsar o f = s
@ | @feT "I g9 Far 3Eq § 7
AW A § qga N9 @ ™ 1 W
& 34T FIOT 2 7 TH FT FIOT I8 &
fe g ¥ & Sfear v & @
gt AW T A HAAT A gEAT §5
qg T AT A& FC THd 4
fegem & sew Tw gfen F
el # od, fgrgsae § StEer S,
e, g o O T w1 R wW
d1 SgH I ISET A @H FA
& HIEET FT | WF 3T ATSE BT AT 2
HIY 77 g fazamw & 6 5@ %7 awn
F faa & Fifw F s 7R 3
AT 73T gzt Fr 7 g F w7 F gz
HATSE GAT & 3 A TG FLA & fox
@I § FIW W T § | TgAT FIH
g9 18¥9 | ISMAT AT Fq(F

T UF FHE qFZ A AT o R
FT 419 a7 fera qfadt g F38
R & e Jdm = adte WMo
TUEAEr T | g oW1 foR
T #Y 99 & 9% f6He § ged &
A TEAT ATl § i 7 AT TS
Heg@ war g fF wy 3z foe
g1 18¥e H T &t wE off dfa
39 FY Aga HI ATAT B AA AF FEAT
SITHT AEl 9gATar AT ——

“The Reconstruction Policy
Sub-Committee on shipping, pre-

sided over by Sir C. P. Rama-
swamy Iyer, in their report to

SEPTEMBER 1, 1959 Annual Report of

5674
Hindustan Shipyard
(Private) Limited

Government (1947) strongly cri-
tised the Government of India
for their past neglect of Indian
shipping and pointed out that
strategie and economic considera-
tions make it imperative both in
the interest of India and in the
interests of the countries of the
Indian Ocean, that India should
have a large and powerful navy.
The following were its chief
recommendations: —

(i) To begin with, there should
be a programme of action
for the next 5 to 7 years only

..India should, within this
period, be able to carry in
her own ships, about 50 per
cent of her maritime trade
i.e.,, 100 per cent of her
purely coastal trade, 75 per
cent of her trade with

Burma, Ceylon and other
geographically adjacent
countries. . ..

(ii) The Commerce Department

should take over the admi-
niistration of Port Trusts
from the Transport Depart-.
ment. »

qoF! F g A T a9 & AT §
9 & 0T & o g aga sam=r feemn
X T & 1 A R AR ¥ A
AT & AT FT TZ A9 FL 20T gHIT
fF gart ar fas < 359 & ard auw
a R & AT 9T AT &F I & foar
TR ¥ iE B af@ ¥ omw
ST & 1 qF O fazarE @ 3@ e
q = e s A fafar dee
FT T A DT BT Y SAradr

O T FH H Ak a9 384T
m dafy fegem o aeEe
fafids avrg @ o fog &t &5 s
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construction of ships without proper

contracks figuy WAy § | wgR &7 wOww
we s apw g Sue fod
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er 31 & fid siec wdae ghw

i fed o fow & fo vt ¥ ey
a%um gur Wi ax g T § s
“The prices of some of the ships
delivered during the above
period were reported to be
under dispute.” i xfis

ey oft o oww o f
mwﬂ defects in plants and

designs of shIpS o yyaey wgr AT § 1
fegr & vt W wgrr &ae fed
oy € o WY et & afo agw
#ure fe? a2 3% & anfrr o frarw
Yo fede a1 1 @R
miwfaE ssgrmr g —

“A passenger-cum-cargo vessel
for the Eastern Shipping Cor-
poration was to be delivered on
the 15th March, 1957, but this
date had to be extended first to
the 1st August, 1957, and agan
fo the 31st October, 1957 When
tonstruction was nearing comple-
tion, the vessel was found to be
lacking in stability and unfit for
delivery The question as to
how the defects occurred and the
fixation of responsibility for the
same are stated to be under in
vestigation Because of these de-
fects, the Corporation cancelled
in June, 1957 its order for the
wecond ship already placed 1n
June, 1958 with the Shipyard "

AL W am & 0 wA & el
wg Wt A ¥y awd § fe @ W -
¥Tw ot WIT W & fau e fyey-
v § ot I A D s e
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[®r wwr wow )
wifid witfs ¥ wggw won § s v
o agewd A gt &R wgee
., auat w sl aft § i oy
% v foer ¥ awfirat fox ot grot
QT | .

syl dw wam §
0wy e s § 1 ww fod F
Nwamw s feromr §f :—

“The proposal to construct a
large Dry-Dock at Visakhapat.
nam Port was first mooted in
1948 but was dropped after pre-
hminary investigations. The
-Question of having one at a cost
of about Rs. §4 lakhs was consi-
dered in 1881 but was aban-
doned. In October, 1852, how-
ever, it was decided to have one
of a larger size viz, 600 feet by

the scheme was estimated to cost
about Rs. 215 crores. In 1954,
the Shipyard was asked to com-
mence the work and Government

agreed to finance the scheme by
a loan of Rs. 2:15 crores over a
period of five years. In January,

57, however, Government de-
cided not to allot funds for the
work owing to financial strin-

]

ww 7y feeht doh & aw § fe
& Al e oo S gt fe o
aYs Tamay w9 fAT oS ag dwwr
feqr ot % a8 7 v ww afes
tw fd &t W3 & oy w7 v
gfe:

“Meanwhaile, the preliminary
work had commenced and the
Shipyard had entered inio an
agreement in July, 1986 with a
foreign firm of Technical Consul-
tants for preparing the designs
ﬁ-” .
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ww fad & ag r fus femr v
* fs W@ s agy ¥ wAge dwe @
frw ¥ awlw & Tw W e
gt 1 7 e § fe g e W wma
i & e Il ae aT ag o ol
i A ww @ fe o oo o W
g ¥% fr wm &x Wt Yo W%
ol At agt AR AT @ 1w
mﬂﬁlﬁﬁ.mﬁm
* g agry A P, 3 & fedee
w TN § g8 ws T ww e
o dw WX § ¢ R T e
¢ fs @ gy G # aew far v
v Foird & forss fear may § qov s
fiear ot arfe ww fern o s
w7 g 1 %@ ¥ fer F @ W
sFO¥ WY g § AmA Iw won
gt g o

w ¥ apefr awhw ax ¢ f gt
e g T e § | v W
Zreite g & gt fiear § oy o
11 MY A LELT A% QT ITNT
¢ W e g QAW W &
wet § 5 o ¥ W welt & ol
o # frgr wm o we foid &
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gt dfew fawqrd w1 vy A
wgw § 1 o xw A § Wk aew
uft,w#wmimﬁﬁrdﬁl
forard wgt v wfig@ |+ & W
mtﬁsm%ﬁim%w
% g wifgd | gt fr S et
mﬁmtwﬁmm
jmwﬁm!&ilm
W % wEo agy wEw oo

M wfo g & &3

i

wagdfefedz fafr 7 ¢ o
anfrr # § o gt arr Y qE
arg A wg fed = g gy wwr & AT
2 ¥ drra geak war wEh g oN
w1 g 3y & fe o faw sgaw
wG arlY weAt § o o g e
e 3 & o & Al § 99 7 qax
ffder ot & o7 A W A
¥ Wy e W OW aw R
a1 s i mw
gt fe fralt ot ey @ 9
st W o WX frar O mfe
AN & g Wy Swrfzdem @
it gy ™ feem Y fowrgd =
o

aorft wwf Th Ixfrew o3-
Y AR T ¥ A gy o W e
off @ fe o fedwe & o w1 ag
srw w1 fr iwfoen owdbew
wma:mtmaﬁm
w1 I %) e o7 fey T | W aw
# aorly & Wt ¥ oftiz wo &
sfew @ mft ol o & W ax
T @ g g
vu & wet itz fear ag WX ax
wYfew & arw i g v 2w & W
wrer & W el S qw e
# gy { oF ofis g qat gee O
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(Private) Limated
forie & o ot oyt dvforew oz
o qefew ot a3 efemw @
o fom @ ot v o
o9u & amar ur | § 7 qy guw feay
a1 Wi I W W Y WA
faw fafrex & oy woma fs ag
o ot o aw e ow oW g,
fawre § @1 ¢ 1 7 "W O T
€9 W% 91

“Whether formal agreement for
construr‘ion of cargo ships has
been eantered into by Hindustan
Shipyard with Ms this 1s a
German word; I can’t pronounce;
this 15 some firm in West Ger-
many—

“if so, the main terms of the
agreement?”.

The reply was -

“A formal agreement s under
ncgotiation and expected to be
finalised soon As soon as the
agreement 18 signed, a copy will
be placed on the leleotthc
House.”
AL AA F O & qoX qZ §
feqinzemgeswgi o & ta
ATY ¥T | ANV AT & @ A
fe @ gt fepam & W 3fam
T EW QI T W TE A
qu @A fear I W 39 3 @ @
A fefegem & wxt tfegw
w 3T FE W g ¢ fedard )
WY T W ol A ¥ TF R
& WRT IA AT AW | WA TG A
wind wf & @ fFw & o
AR & wond WA § oA g
% Afex 3g T Ifm & o =
& T mar fw § @ FH TREE
oo

R friid w 36T A g T
i fs @ el o A qy ddew N
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[ Towen qa)

f& awlas ¥ w0y & ¢ v & fad
¥R, Ao, 000 WY GI¥ ¥T AATH THAAE
s ey “t | 9% R,¥R, %o 000
¥ Qax fafzar & I vt &
& 1 & wign § fv @ W) oY e
urs gfear &g ¥ Wit @@ w i
FEw AT 9T Feramer fear g |
frmamafadac? w § fe
T e g fegerh ol §
N f& gt &ure fod gu age W
«Oelt § 1| ST Ay &orT KR ¥
& § Iver F gra g A gF i
qwar g v & 1 v fogrd # o ag
T ¢ o # ax ol gew & A
o wigar § st 4% ol fas
fear § 1+ Y 3 W g & el
§ 3 & 10 g @ e & Wi
$ifrd Qg aim g fe v o
™ W W AR e whr ¥
WX forqard werft € e A 02
Fwrarew fear ame '

T v fawfed & & orfed anz
Fagd & FFz § fey & qnfeas
AT wEw § 1 & 7y qggw v
foewg g asd am § 1 47 Wit xy
a2 WY o famre & § 1 A grew
& s aorh % frara i § 1 @
waRaguffswmm i
w el ® el aoedt gt see
WA A§ $TIV g o1 6 agt 6 el
F wgt ¥ g W) wefety & fogr )
et Fak S 7 § fger Wt @
few ag ofadt »Y s & W fomnr
3 ] e worh &1 7T YT APAE
STTWA 7§ T ST ATAT TG ALY $T7
o f& & @ o) W wfew g, @
R & o o gw § 1 R qu feany
¢ fr W o 9T gaT® wTwT i
fafredy ot T fewre s ¥ o
Sewre st st w @iy &t b

SEPTEMBER 1, 1880 Ansusl Report
Ninduston Sk o, 94

ipyord
(Privats) Limited

el wo werft F vy fear v
freeft are it geleww v fewfe® &
TSR & WA uwr a7 Wit Iuw W@
oy feqr aaqr av ¢

“The matter is under consi-
deration of the shipyard.”

aw g w0ar § froow A Sx
welt farwre firg e o v oftw
1 awly § vy Wy fiwar v |

v & ¥ fash v f sy e
gfwd o oyt oo ol Y
witfed wft § fw frgrra fa fift.
R aTR ST WY AN GTH Yoo TT Loce
€% g8 wrh v f e s
arfrert fex g & gl @ 0 qt
g fowmw ¢ o o i o o
qu sqr fear awemr v wrei W
A 7 A teny § goht oflw & uy
HTHTAT T .

‘An adequate and efficient
coastal fleet is a national neces-
sity from the economic as well
as strategic point of view.'

o g farerrw § fe T ey
i M a9T W q, IV S I N "«
q0 s § AW A W o sE @
wifow & arel @ qu feer §
fe ot ey far oo & fad a oY
ol el el ol @ W g
A g Y w¥, mfs g w § foc oo
w3, g & wen o G s W
WA e g

M. Deputy-Speaker: Motios
moved;

“That this House takes note of
the Apnual Report of Hindustan
Shipyard (Private) Limited foo
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the yoar 1957-38 along with the
Aundited Accounts, laid on the
Table of the House on the 3ist
March, 1089

ot vgmre Foy  SoTeAw AT,
€ a9 vk o e Ot W wwfed
waure ¥ ff e IR fiafor o @wven
! 1® o & Few wrw fise aufern
fem § ot A fggea &7 sam oW
aEes U # Gre e fear § o
ww go fafan & fawg & frerc v

A grand & qrw fafa 1
et g o § o9 AW QA
= Y wgrw A T EE Fwﬁmn

g ifwr gy ¥R ¥ gw = TerE
arys Y e § 1 e de F g aw
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Shri Nagi Reddy (Anantapur):
Mr. Deputy-Speaker, the Hindu-
stan Shipyard seems to have become
the step-child of the Ministry. Plans
are prepared, the country is told that
we are going to develop the Ship-
yard pretty fast to meet the nseds
of the nation, the years pass on but
nothing happens. I should say that,
in short, 15 the story of the Hindu-
stan Shipyard.

As we stand today, the progress
that the Hindustan Bhipyard has made
15 almost practically ml, and the
progress that 15 expected to be made
in the coming two years 1¢ practi-
cally at a standstill, because we are
told that the crisis of foreign ex-
change has come 1n the way of the
development of.every aspect of the
Shipyard. It is 50 1n the most import-
ant plans of the Shipyard, that s,
the dry dock, and it has been so0
with the marine diesel engmes to be
manufactured in our country. Even
in respect of the smaller part of the
programme—I should say. the second
phase of the development of the Yard,
as it 15 called—only Rs 56 lakhs
have, [ think, been provided out of
the Rs 203 lakhs or so necessary for
the purpose

Why is 1t that we are facing this
trouble? As Shri Raghunath Singh
has put it very succinctly, 1 should
think it is because there has not been
enough concentration of any particu-
lar Minister in the Ministry Pro-
bably it is so because cvery new
Minister who comes finds everything
new and he does not know where to
progress and what to be taken up
first. It seems te be a transit stage
for each Minister to go to a higher
place. So 1 wish that there ir a kind
of stability maintained in the Minis-
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try for stability to be achieved in the
Shipyard.

Shri Thirumala Rao (Kakinada):
Shri Raj Bahadur is a stable Minis-
ter.

Shri Nagl Reddy: I know that if
theylrenotmnkten,they'uip
highers up as Governors. All” the
same, I would wish that the first
thing we need is a kind of stable
Ministry.

Leaving that aside, let us take the
question The most important is, 1
feel, the question of design and tech.
nique. It has been the case that al-
most always we have been purchasing
the designs necessary for the ships
So long as we go on doing it, instead
of training our own designers und
technicians, I can very well feel
sure that we are not going tc be in-
dependent of foreign countries in the
building of ships. It 15 not a ques-
tion of gimply building or having
a shipyard or building a ship therc
That 18, of course, very important and
very necessary. But the most im.
portant pre-requisite for iidependen
development of our own marme
power is to have our own designers
and technicians. To that extent, I
should say that we have done so far
practically nothung.

We are told that a stage has come
today—thus 15 from the directors’
report—when ‘until the designing

earnest desmire of your directors not
to increase the number of types any
further' That was qutc natural,
because you cannot go on increasing
types unless you are going to have
your own techniciang and designers
But then the question is: what steps
we have taken to have our own tech-
nicians and designers? What is the
plan? Within a few years, we must
be able to train our designers and
technicians. It i1s very essential. For
example, we might be able to create
a corps to teach our own

:



5693 Motion re:

[Shri Nagi Reddy]
engineers in future. To that extent,
I should say we have not made any
progress. We might have sent a few
technicians to foreign countries like
France or Germany. They go there
to learn to build a ship but not to
design it. To design is diffcrent from
building according to the designs re-
ceived. Further, I should say that
the major task of the nation today is
to prepare the core of our own cadre
in this most important sector, to
make our counftry independent of

foreign nations

The second thing that I would bke
to press 1s the one tha* has been
done by almost all the speakers and
that is to expand the capacity of the
shipyard to bwld more ships than
what it is doing now. Of course, the
question can immediately bc asked :
Are we using the capacity that is now
an existence? Sumply because we
have not yet used it due to bad
planning, probably, due to bed admi.
nistration or I should even put the
blame on the forelgn c«xperts who
have been in the management of the
chipyard, or for whatever rcasons it
may be, we have not been able to
use to the fullest extent even the
existing capacity, we should not say
that there need not be any expan-
sion. 1 am sure steps would he taken
to use 1t to the full—no! only that
but also to expand the capacity so
that you may be able to build 8 to 12
ships per year in the Hindustan Ship-
yard. I hope this will be taken into
consideration immediately and Gov-
ernment would not wat for the
second yard and so on and so forth

I am not going into the details of
the question of the dry dock because
both the speskers before have men.
tioned the immense necessity of the
dry dock at the shipyard. The only
thing I would like to say 1s this In
1856-57, almost all steps were taken
towards the construction of the dry
dock. We had the detailvd drawing,
-specifications and other .mportant
materials. The preliminaiy project

(Private) Limiled

report was approved; a Chief Engi-
neer was appointed to be in charge
of the actual comstruction; and sud-
denly in 1057-88, we found that
foreign exchange was not enough and,
therefore, it was shelved iumporarily.
Then, we were told in 1858.58 that
the question of reviving the dry dock
18 under the consideration of Govern~
ment Unfortunately, a few days
ago, in answer o one of my ques-
tions, we were told that 1t looked
as if it is not yet under considera-
tion I hope it is not so It is time
that the Vizag shipyard has a dry
dock as early as posaible

We are having 50 many foreign
agencies like the TMF, giving so
much of foreign exchange credit to
our country 1 should like to know
why we are unable to get help for
this most important sector to have a
dry dock. It 1s either because we
have not made enough efforts or
because the foreigners dec not want
the development of our shipyard
Government must make  still
further efforts to see that the ship-
yard has its own dry dock ax carlv
as possible

Lastly, I would like 0o take the
most important question about the
shipyard viz the question of co-opera-
tion between the management and
the workers In a Stat.-owned In-
dustry, co-operation between the
management and the workera
becomes most essential to work that
industry efficiently and w,thout cor-
ruption

I have come across ccriain instan-
ces where the experienced workers
of the Vizag yard have tried to help
the Government and the me=nagement
in trying to put an end to corrup-
tion wherever they have come across
such corruption. Unfortunately, it
has so happened that even though it
did enquire into the whele malter yet
the Government have not taken steps
to see that such things do not happen
in future.
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Why 15 1t so? This question has
asked by the worker., th.s ques-

has been asked by ine public
Vizag who know the maiter fully
1 will eite a case, the hon Ministe:
knows 1t very well because therc
was a reply to a quesuon on  the
same subject in the other House
There was the case of defce..ve timber
purchased in Rajamundhry to which
one of the officers of the Vizag
shipyard was also a party How was
he a party” He went tnere to Raja-
mundhry to look at the timber before
it was transhipped to Vazag It
was only after the woixcrs pointed
out the defectiveness of the timber
that it came to the notice of the
management and not through this
man that was sent to cqaeck up the
tumber He 1s a technical person, h
went there—all the way to Raja
mundhry—checked 1t and passed 1t un
The timber came all the way to
Vizag It was not until the workers
<howed that it was impusable to
work with the timber that the de
fectiveness of the timber was biought
to the notice of the management
There was an enqury held It was
said that this particular officer whost
name I do not want to reveal here—
we are forbidden to reveal the names
of persons unnecessarily and the hon
Mimnster knows him very well—was
going to be given some sort of punish-
ment like a written warming But
it so happened that within & few days
this particular officer got a double
increment

1 wish to know whether a warn
ing means double increment After
an enquiry was made and after a
promise was given that he was goung
to be given a written warning, with-
in three months after that the office:
got a double inerement I would Like
to ask Government what steps they

. are goang to take to put an end to
. torruption in the public sector indus.
‘tries Are they semous’

In 1955 there was what war known
as the metal case Again there was
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an enquiry made and it was found
that nobody was responsible Metal
was stolen, and it 13 not an easy
thing to steal metal from the yard
Even if a worker were to steal a small
thing he 15 punished immediately
When huge things go out of the yard
they cannot go without anyone seeing
that That means there 1s a kind of
conspiracy behind it An enquiry
was made, and surprisingly enough
we were told that nobody was res-
ponmible for it and therefore they
could not squarely punish anybody
else  So 1t was left at that stage

For a pioper admunistration with
lesser corruption and for qucker
bullding of the ships at a cheaper
1ate it 13 very essential that
the management and the workers
have better co-operation than what
they have They do have co-opera-
tion, I know that and 1 am not going
to the extent of saymg that there 15
no co operation at all There should
be better co-operation between the
management and the workers and
thereby the health of the shipyard
and the wealth of the nation <hould
be increased

(Shri Raj Bahadar): Sir, I welcome
this opportunity which has been pro-
vided to us to have a review of the
affairs of the Hindustan Shipyard
Limited on a motion by Shrn Ram
Krigshan Gupta Some sort of pessi-
musm has been expressed in regard to
the future of the shipyard and also in
regard to its present working In all
hunulity, I would like to suggest to
thase of the hon Members who seem
to be smitten with some sort

a
[~
;
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find an answer to many of the points
that have been raised. It is not claim-
ed that the shipyard is adequate
enough to meet the growing require-
ments of the Indian shipping mmdus-
try, it could not be claimed that it is
good enough or has capacity ‘enough
to provide all the tonnage that we
need in this country But let jt be
recognused that this is only a nascent
industry with a developing organisa-
tion It has come into being a few
years back, in 1945, and it was na-
tionalised about the year 1852 Let
us, for once, cast a glance over its
broad achievements

The traditions and art of shipbuild-
Ing 1n our country, though they had
been glorious, had been lost on
account of the political conditions
through which we had to pass, and so
we had to start from scratch and build
ships in the face of all those conditions
and difficulties to which Shri Raghu-
nath Singh referred a short while ago
We know that we have got iron ore
in our country Shri Raghunath Singh
was very much emphansing the fact
that we have got a good dea) of stec)
What we have got, in fact, s
iron ore and not steel What we ex
port to Japan 13 not steel but iron ore
If we had the steel, the technical
know-how and the engineenng skill
needed for building modern shups,
then all the criticism that has been
levelled by him would be valid But
we very well know that we have to
depend on foreign countries for this
industry’s requirements m men and
material—I mean in technical person-
nel and raw materials and machinery
We will have to depend on them for
some time more until we become self-

:
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gets Indeed it ig a shame and I also
have got a sase of shamy for that
But let us recognise what 1s this shame
mn fact aue to The shame is duc to
the fact that, while other countries
like Japan and Germany, with which
he made a comparison, were free in
thus age of science and scientific re-
volutions and discoveries we were
lying low and all our industries and
engineering skill and opportunities
were suppressed. The result was that
when other nations were going for-
ward 1n this race of progress, we were
bound hand and foot So at the dawn
of Independence, we found we had
neither the techmical personnel nor
the know-how needed nor even the
materials Even the timber that we
could perhaps get from the Himalayas
or elsewhere in the country was im-
ported from outside We got the
Burma teak, we still get the Oregon
pine—a type of umber—from outside
We have had to depend on import.
for stee] planks and plates. The large
expenditure involved in the construc-
tion of a ship 1s due to the import of
machinery and steel which has got to
be imported from abroad Even the
techrucal skill was imported In the
face of these inescapable facts of the
situation can 1t be said that it is a
shame that this shipyard has not bcen
able to produce all the ships needed
quickly? Does the blame lie on the
shipyard or the department or Mins
try concerned® Evidently, it was a
set of conditions or circumstancns
which we inherited from the past due
to our history as it has been We
have been trymng to struggle agsinst
various handicaps and difficulties that
have come our way For 12 or 1§
years that have gone by since the i1n
ception of the shipyard, it cannot be
sald that it has not made any pro-
gress  Shri Raghunath Singh referred
to the total figure of 94 ships—not 23
ships—built in the yard which he sald
means nearly two ships & year He
ignored one important fact however
even here, that at the moment we
have got nine ships under construc-
tion and four ships in various design-



5639 Motion re:

ing stages. It cannot, at any rate, be
said that the shipyard has not been
utilising 1tg capacity to the full It
would have been a legitimate cnti-
cism if 1ts capacity is not properly or
fully utihsed. Once it 15 established
that the capacity has been utilised, all
the criticism on this score would fall
to the ground

In regard to the guestion of stan.
dardisation of ships or the use of steel,
he has said that we have got three
steel plants coming into being and all
the steel required for our ships would
be obtainable indigenously. We hope
that would be possible But as a
shipping expert, Shri Raghunath
Singh knows that all the ships have
got to be constructed according 1o
certain specifications On completion
of a particular ship i1t has got to be
duly inspected by the Lloyd's team
which sees whether all the parts are
according to the specification laid
down Al] the materials used in .he
construction of that gship have got to
be taken jnto account by the Lloyds
inspectors They would not accept
any material 1f it 13 inferior to the
specificaon They would got accept
any steel being used in such ship
unless it comes to the specifications
that have been laid down We re-
quire this steel in limited quantitie:
for our ships and they are of parti-
cular gizes and quality Our stecl
factories. Tatas and others, do not
find it economacal to produce the steel
They have their hands already full in
the production of other types of stee!
The stee]l we require 15 a particular,
specialised type of steel and it has to
be produced 1n certain requured sizes
Behind all this is the question of mak-

RHADRA 10, 1881 (SAKA) Annual Report of §700

Hindustan Shipyard
(Private) Limited

creases the cost and therefore, as he
very rightly pointed out, we have
got to sell all the ships built in the
shipyard at what are known as UK
parity prices He hag blamed us in
& way for that too. I think that enu-
cism will not also be valid an view of
the fact that we have also got to meet
another demand just made by hum
to help our ghupping industry, to help
our Indian shipping companies ;o that
they may get ships at economic prices
in order to compete 1n the world
market As one of the most ardent
advocates of the cause of Indian ship-
ping, he has been asking us to help
the industry as best as we can If
we gell these ships at the pricc at
which they are manufactured it would
be most uneconomucal for our
Shipping Companies to buy Then
they would not place thewr orders on
us Therefore, Government has ccme
to their aid He knows very well that
every one of these ships built i5 sub-
sidised to the extent of about 24 per
cent so far as the price goes and that
13 what enables us to sell these ships
at what 15 known as the UK panty
prices I do not think Shr1 Ragnunath
Singh will ask us to sell the ships &t
thewr cost price, because that would
be almost an impossible proposition

Now, Sir, I would like the hon
Members, particularly Shn Nagp
Reddy who has stated that nothung
has been done 3o far by the Sh:pyard
to kindly note a few facts which are
there before us  Even from the re-
port that is under consideration it 1»
obvious that from the point of view
of the number of ships delivered dur-
ing the year 1957-58, the performance
of the Yard during the year it has
been claimed m the Chairman’s speech
—has been the best aclueved sp far
So far as the value of production 1s
concerned, there has been increase of
about 152 per cent over that of
1956-57 In 1956-57 the value of pro-
duction was estimated to be of the
order of Rs 298 04 lakhs, and m
1957-58 it has been of the order o
Rs 343-31 lakhs. Therefore, despi
the breakdown to which Shri Ram
Krishan referred, the bresk-down of

A



Let us also recognise another fact
of importance which has been under-
Ined in.this report It is now very
well known that despite all the diffi-
culties in the avalability of the re-
quires” vatmbn” persanne” die enthrer
techmucal organisation of the Shipyard
and the executive management of it iz
now mn the hands of our Indian offi-
cers only The German expert
there in an advisory capacity So we
can take pride in our own techni-
cal experts as well, that they have
now come up to the fullness—their
matunty, that they can now Jouk after
the technical mde of the organuzation
of the Shipyard and they can manage
s affairs  Desigrung, estimating,
drawing and everything of the type 13
in Indian hands now The Cerman
expert Mr Thiessen is an adviser We
take his advice and we make full use
of it, nevertheless, our own Indian
experts are responsible for the techni-
cal organisation and adminmstration of
the Shipyard.

So far as pricing problem is con-
cerned, we know that it has been a
duffi~ult problem. I would concede
that there i much in what Shn
Raghunath Singh sad about 1t. But
that also has been solved to some

Lubecker ships the prices of which
have been fixed in advance
I would again say that so far as the
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wherc a table has been given. It gives
in a very lucid and, I shou'd my,
clear way how improvemaent has been
effeceted in the labour-materinly ratio
during this year alone I would only
read out a few figures. The cost of
productive labour in 1952-88 was Rs.
15-41 lakhs In 1957-88 jt went up to

of matenals used shot up by about 300
per cent, 1t is obvious that the increose
in the cost of labour was ouly of the
order of 100 per cent If one looks
@ (de fast (ine o the @die one Wil
find that the average number of wark-
men on roll in 1952-53 was 3,714 and
in 1957-58 1t was only 3,948 There-
fore, it would be observed that the
labour-materials ratio has improved
considerably I think on such an oc-
casion we can congravulate the
workers who have made it poassible
to economise on materials, to improve
the labour-materials ratio and to
bring about a general efficiency in the
management of the Shipyard

Then, I would refer to some other
pomnts of criticism which have been
made by Shr1 Ram Krishan Gapta and
Shri Raghunath Singh Skn Ram
Krishan Gupta said that wr have not
achieved the production targets, and
that our achievements have been
much below the targets 1 cannot
quite understand that criticism m the
light of the facts which have been
stated here and which I repeated just
now

He referred to the “Andamans™. Of
course, the “Andamans™ has been an
unfortunate incident We have never
concealed or tned to conceal 'what
actually went wrong with it. Where
we have built 24 ships during the
course of all these years, if there
has been a defect on account of cer-
tain specifications going wrong or cer-
tain caleulations going wrong, it shall
be conceded that it may be expected
in an industry which hes just come
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into being. Apart from that, Jet it
also be apprecisted that 50 far as the
actual loss is concerned it is not con-
siderable; it is there but not consi-
derable; it is there but not conmder-
able, because the “Andanans” |s
serving the Home Minustry so far as
the Calcutta-Andamans service iz con-
cerned well and adequately enough
The only loss is about some pay-load
but that also, so far as the present
requirements of the Muustry and the
trafic emanating on this particular
sector 1 may also inform the H:xuse
that as a permanent measure we have
now decided that we shall put some
ballast permanently in the vessel and
thereby no extra cost so far as any
modifications or alterations in the
structure of the ship are concerned is
now wvisushsed or coremplated
About the question realisa‘.on of com-
pensation in regard to the damage
that has been done, the matter 1s
still under consideration The Chair-
man during his last visit 15 Paris took
up the point with the F'qu& ¢ msul-
tants, and I think in cowrse of time
that will be decided

So far as the drydock project .»
concerned, the hon Member knows
very well that we went fImward with
it in full earnestness We wanted that
1t should come up as early as posaib'e,
because the drydock projcct 15 the

cut our coat according to our cloth
The foreign exchange dimruity was
really there and we nceded foreign
exchange—] am speaking from mem-
ory—to the tune of R« 41 lakhs
That was why the Planning Commus-
swn in its wisdom, or bung pressea
as it was from all sides for foreign ex-
change, decided that this project has

be postponed It has, tierefore, to
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behalf that we are second to none in
our enthusiasm or our w.sh to have
this project taken up and completed
as early as possible Personally, 1
would like to have it waken up in the
Second Puwan period. At any rate, I
have no doubt, it 13 mcst Lkesy to be
wncluded 1n the Third Plan and we
are ,already at it

So iar as the question of idle labour
18 concerned, a reference was made
about 1t by Shri Ram Krihan Gupta
and, perhaps, by Shr1 Nagy Reddy as
well There too I thunk there has
been a s gnificant improvement
Whereas 1n July 1958, if I remember
the figures correctly, the percentage of
idle labour was as much as 25 05 per
cent, month by month i1t has come
down tll 1t touched almost a base or
the lowest pomnt in June 1959 when
it came down to 626 per cent. In
July 1859, of course, it went up a httle
whin 1t was 7 15 per cent Therefore,
I think we can say that the Sh pyard
has made eamnest efforts, so far as it
was concerned, to reduce the percent-
age of idle labvur and tv cut down
the cost or extra e4p-=ua tule nvolved
therein

.

Sir, let 1t also b2 apprevined why
this .dle labour at ali caive into bine
It came into bei.g because w= cnanged
from nivetting to welr g and tie
result was that all those rivetters who
were rendered surpsuws cou'id o b
employed on other jobs We have,
however, triegd to do that We are
training some people by diverting
them to other jobs, and we hope
that in course of t.m. th. problem of
rdle labour will be overcome It will
also be overcome when the capacity
of the Shupyard increases So I thuk
that should be sufficiert 5 far as that
1s concerned

In regard to the proposal made by
Shr1 Ram Krishan Gupta that we
should take over all the shares of the
Scind as and nationalise 1t completely,
I may only say at the moment that
we are not getuing any d vidends out
of this The shipyard 13 running at a
loss So i1t will not be a wrse pro-
position Not that we want to heap



£705 Motion re:

{Shri Ray Bahadur]

the losses an Scindiag themselves. It
18 a jont venture, and it was not as
if they have invested in currency or
cash 1n buying our shares, That was
part of the financial arrangement
which was arnved at, at the time the
shipyard was taken over from them.

Shnn Raghunath Singh saidi¢« In
building up our shipping.' &YE STaT Tt

€' That s, there is no ¥X9T or
wmnspiration for building up shipping.
1 think we get the greatest inspira-
tion and the grestest WU  from
no other person than Shn Raghunath
Singh himself He .z 50 enthusiastic
sout 1 i’ s uspiravion et
enthusiasm for buildng up India's
shipping 18 almost infectious Although
th s debate 1s going to collapse fifteen
or twenty minutes earlier than the
time allotted for it, even so I think
<0 far as 1nsp ration 1s concerned
there 12 no want of it The fountain-
head of inspiration s in Shn Raghu-
nath Smgh, and I bow down to lum so
far as his inspirat.on in that respect
is concerned

He sayd that our second shipyard is
hang.ng n the fire and s nowhere
being seen The House knows very
well that a British mission came and
went round various s.teg and produc-
ed a report and it gave preference in
respect of Cochin for the location of
the second shipyard. But the whole
report had to be considered from the
point of vew of adm nistration and
so many factors had to be taken imnto
sccount. A very high powered com-

comm ttee of the Secretariat 15 at it
and ] thmk we shall soon get 1its
report. But even if we get the report
the question fs, can we start anything
mn the Second Plan per od? [ think
we cannot say that we can reasonably
hope to make a rval start with the
construction or the establishment of a
sccond shipyard in the Second Plan
period. We :hall have to keep it
over for the Th rd Plan. But the pre-
liminaries in respect of the second
shipyard can be tsken up.

¥
k
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let us train our engneers. I think
that is a suggestion about which there
Yan be no two opinions and we would
Apare no efforts so far as that is con-
Rerned.

Shr1 Nagi Reddy—I shall come to
Yum now—said something about the
Dortfolio of Transport and suggested
that .t ig a sort of spring-board-—I do
Not think he used that expression
Sxactly—for promotion. I do not
think the Food portfol o 1s a promo-
fon from that of Transport and Com-
™un cations; it 13 not at all a promo~
Yon. (An Hon. Member. From the
*ying pan to the firel) I would at
e séme Cme sy he¢ e require-
Ments of the country and the natipn

Dave 1o be vewed At any rate, the
inistry of Transport has not suffer-
€4 from continuity, because, after all,
8% 3 jun or Minister I have been there
if there ig anything that gives
Oeasion for some apprehensions,
fears or suspicions to Shn Nagi
dy, let him rest assured

Shri Nagi Reddy: If you are pro-
Moted my apprehensions Wwill be

TSduced

Shri Raj Bahadur: Thank you very
Mych for the k nd wishes you have
Elven'

I would like to state a few facts
about what hag been done to econo-
Myge on costs of production, because
thge is a very mportant matter and

would like to state in broad terms

e various steps that have been taken
N this respect But before I go to
thet I should like to say something
about the labour facilities and the

NO women worker in the shipyard and
hénce no babies. That came to me
alinogt as a revelation....
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Mr. Deputy-Speaker: Babies should
come first, or creches?

Shri Raj Bahadur: Babies should
come first? No Sir, before babies the
mothers should come first, Since there
are no mothers, hence no bab.es, hence
no creches.

Then we have got very efficient
arrangements in regard to the canteen
and other amenities. So far as Health
arrangementy are concerned we nave
two dispensaries and one maternity
centre, one ambulance van, And there
are recreation facilities as well A
club is there to wmch a subsidy 1is
g ven; a projector and all those other
things are there. Then for games and
for religious and social activities, for
all these matters there is suffic ent
provision, and I think on that score we
cannot say that there i1s anything that
18 veriously wantng. Of course that
does not mean that we shall not make
further improvements We shall try
to do whatever we can to augment the
facihiies and amenitics for the worker

Shri Nagi Reddy: May 1 put
one question? I want a small infor-
mation. The newly constructed
buildings of ERS type are in a very
p tiable state and certain fac.lities
have not yet been given to those
residents. Not only that. The very
construction of these houses has not
been up to the standard and therefore
they are not n good condit.on, Can
the hon. Minister give us any infor-
mation on that?

Shri Raj Bahadar: I would not like
to p'ead for the contractor who con-
structed those houses. There might
have been some defects, but I think
these would be remed ed and if any
repairs have to be done. ...

Shri Nagi Reddy: And punish the
contractors.

Shri Raj Babadaur: Of course, they
will be penalised and their dues may
not be paid if anything is proved
aguinst them. That is a question
which 1 cannot dec'de here; it will
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be dec.ded by the officers concerned
on the spot, and 1 can make no com-
mitment except that I note the po nts
that the hon. Member hag brought to
my notice and 1 will pass it on to
the concerned authorities for proper
action.

Mow, Sir, I would refer to the
measures that we have been taking to
increase the production capacity of
the yard. It was said that we have
not done much so far as the develop-
ment activ ties are concerned. But to
rem.nd hon. Members I may say that
so far as the development programmes
of the first phase was concerned, 1t 1s
complete except for the establishment
of the galvamzing plant and some
extension of raillway lines. The first
phase was of the order of Rs. 204
lakhs and it 15 almost complete.

For the second phase Rs. 81-17 lakhs
were provided, There were pro-
grammeg for housing and many other
projects in it. I may say that most
of them have been completed. The
pre fabr cation shop has been com-
pleted and is going to be commission-
ed shortly. The question of )itty,
which was dropped for some time m
the last few years, was again taken
up and we have already sanctioned
the construction and strengthening of
the jetty, and we hope 1t will be
completed in two or three years' time.

There was the quest on of replace-
ment of out-of date machines That
also has been taken up, and i1t has
made good progress.

Then a new Planning and Time
Estimat'ng Office to determine and fix
a job-wise time allocation has been
set up This will enable us to econo-
mise on the time of labour and pro-
duction cost. A new Material Office
has been established to secure
La.son between the indenting and
purchasing agencies. A nucleus design
office has also come into being.
Standardisation of drawings for com-
mon use items has been made. Sup-
ply of modern iools to workmen has
also been done.
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Apart from these, an important step
has been taken in so far as we have
now fixed up three particular types
of sh ps for construction in the yard,
namely, for fore.gn-going ships 9,500
tonners w.th a speed of 16 to 17 knots;
coastal trade ships, 8,000 tonners with
12 knots speed; and the second cate-
gory, 5,000/6,000 G.R.T. closed shelter
deckers with. a speed of 13 knots.
These three have been taken up and
at present the shipyard is going to
build up eight ships of the 9,000 DWT
Lubecker series and three ships of
the 5,000/6,000 DWT type cargo vessel,

About the substitution of indigenous
mater.al for imported materiai, we
seriously took up this matter towards
the end of 1957, and I am giad to
say that the number of imported
items indigenously acquired has
increased from 10 in February 1958
to 31 in July 1959—out of the tradi-
tional .tems that we imported.

1 have already referred to the ques-
tion of steel. We hope that by the
year 1960 the Bhila: stee]l plant will
be able to supply us the required type
of steel. So far as timber is concern-
ed, in two or three years’ time, we
hope that 80 per cent of the timber
would be Indian and 20 per cent

would be imported. The Burma teak -

has already been replaced by Indian
teak and the Oregon pine is going to
be substituted by the Himalayan pine
known as blue fir, With all these
measures, 1 think, we would be able
io effect economies in the cost of pro-
duct.on and see that all the progress
is mantained regularly and systema-
tically.

A standing advisory commitiee on
ancillary industries has been appoint-
ed with a view to see that all these
ind’'genous resources which can be
tapped are explo.ted and that all the
materialg that are to be made ava’l-
able and are required for the ship-
bui.ding industry are harnessed and
put to proper use. Even indigenous
industries should be encouraged, with
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a view to meet the demand of the
shipyard, as best as we can.

Apart from that, we have also been
trying to get orders for smaller types
of crafts so that the problem of idle
labour could be solved. Another
scheme known as the suggest.on
scheme has been introduced. Under
this scheme we invite. suggestions from
the workers and those suggestions are
examined and scrutinised by a com-
mittee which has got on it the repre-
sentatives of the workers themselves.
I think that would help in enabling us
to cut down the cost and improve
effic.ency.

So far as the participation of work-
ers in the management is concern-
ed, we know very well what is being
done. Some 50 industries were sought
to be selected for this particular
experiment. This was a suggestion
made as far back as 1956, at the
Indian Labour Conference. Among
these the H.ndustan Sh pyard was also
one. A meeting was cailed by the
Labour Secretary, in October, 1957—
unfortunately at that time the labour
relations were not happy—so we
thought that we can only make some
beginning and that beginning has
since been made. In three commii-
tees, the welfare committee, the
canteen committee and the suggestion
committee, we have got ful] parti-
cipation of the workers’ representa-
tives, and we think that if the works
committee also comes into being, m
regard to which objections have been
taken by the labour unions in respect
of its constitut.on, it would pave the
way for further closer association of
the workers with the management.
For, once the works committee comes
into being, very many grievances that
arise from time to time can be
redressed or removed and many a
point of trouble or difficulty which is
experienced by the management can
also be tackled with the help of the
works committee. That would be a
stepping-stone for further participa-
tion of the workers in the manage-
ment. I hope that the labour union
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there, which is a strong union, would
find it poss'ble to allow the com'ng
into being of this works committee.

There was one point mentioned by
Shri Nagi Reddy, and that was about
some timber officer. Shri Nagi Reddy
was saying that I knew the name and
everyth'ng about it. I am sorry
I forget the name and also the
broad details of the case. But
I can tell the hon, Member that,
as I have just now observed, we were
depending so far on imported timber.
We have now gone over to our own
indigenous timber. It may be that
there are some difficulties here and
there either in regard to the imported
one or the other kind of timber, But
they are all teething troubles, and one
particular, solitary instance should
not dishearten us or make us so
susp cious about the honesty or inte-
grity of our people, as a whole.

Shri Nagi Reddy: Not at all. I
mentioned only about that particular
officer and not others.

Shri Raj Bahadur: If that parti-
cular officer has been brought to book
he will be suitably punished. That is
all the assurance that I can give with-
out any reservation. I think I have
disposed of all the objections or
points or criticism that have been
raised. I think we can take this
occasion to congratulate the new
chairman as also the new managing
director who have in the short space
of time that they have been there

have rendered a good account of .

themselves. They have given a very
good report to us; it is an encourag-
ing one. It is better than the previous
report. It appears that the shipyard
has been doing well during the last
yvear. Let us hope.it will be better
next year and in the years that will
tollow.

Shri Viswanatha Reddy (Rajam-
pet): The progress in regard to the
project for the manufacture of marine
diese] engines is intimately connected
w’th the development of the shipping
industry in our country. Although
it is not strictly relevant, if the hon.
Minister has some information on the
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Shri Raj Bahadur: 1 am sorry I
have not got the latest information.
That is a subject dealt with by the
Commerce and Industry M nistry. Of
course, we are very vitally interest-
ed in it and we would like that that
project - also is expedited as best as
possible.

Shri Nagi Reddy: In the second
phase of the developmental program-
mes it was expected that there would
be an expenditure of Rs. 130-5 lakhs.
But we have been told in the annual
report of the shipyard that only
Rs. 50 lakhs have been so far sane-
tioned. The report hopes that the
remainder w'll also be sanctioned
soon, particularly as it includes two
essential items, viz, extension of the
jetty and the augmentation of the
machinery with a view to modernis-
ing the equipment. I would like to
know the exact pos’tion, whether Gov-
ernment is stepping up further ex-
penditure about Rs, 56 lakhs or is it
going to delay the expenditure to be
incurred in the second developmental
programme.

Shri Raj Bahadur: I think I should
give certa'n details. The break-up of
Rs. 1205 lakhs 1is this: Hous'ng
Rs. 25'50 lakhs, water supply Rs, 23-00
lakhs, essential machinery Rs. 37 00
lakhs and extension of jetty Rs. 45°00

lakhs. When the foreign exchange
difficulty arose, items (3) and(4)
which involve foreign exchange

expendifure were dropped or they
were reduced. Essential machinery
item was reduced to Rs. 7'67 lakhs.
Items (1) and (2) were kept as such
and there was no reduction. Item (4),
viz., extension of jetty, was complete-
ly dropped. But later on, a re-assess-
ment was made and we accepted the
restoration of item (4), wviz., extension
of jetty and provided Rs. 25 lakhs for
that. That iz now the total comes to
Rs. 56°17 lakhs plus Rs. 25 lakhs, i.e.,
Rs. 81-17 1akhs.

So far as the progress in regard to
these items is concerned, I may inform
the House that the entire housing pro-
gramme is complete. Purchase of
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machinery also has gone apace and I
think it is near ng completion Water-
supply has been taken m hand
Strengthening and extension of jetty
also has been taken in hand and dur-
ing the next two years, it is hoped
that 1t will be completed -

So far as the present capacity of the
sh pyard 1s concerned, 1t is only 2§
ships per annum When all these
things are done—jetty extension, ete
~—it will be increased to 4 ships per
annum and I think that will go a long
way to reduce ultimately the cost af
construction also 1 may here give an
ind cation that for the third Plan also,
we are mak ng some propoaals We
have got some proposals under con-
sideration for the extension and pro-
vision of more bays, berths, crane
trucks, machtnery, housing, etc 1
think so far as the present proposals
go, the total would come to Rs 285
lakhs If they are accepted by the
Planning Commssion and by ths
House, 1t will be a step forward i1n the
onward march of progress that the
Hindustan Sh pyard 1s definitely mak-
ng

Shri Warlor (Trichur) For the
second ship-building yard, will the
prehiminary things—acquisition of
land and other things—be done in the
second Plan 1tself”

Shri Raj Bahadur. 1If 1t 1< alreadv
provided in the azecond Plan, it wall
be done Otherwise, 1t will have to
be relegated to the third Plan i
acquisiton of land and other things
are not provided 1n the second Plan,
how can we acquire any land®

Shri M. B. Thakore (Patan) May
1 know whether there will be any
ship-building yard in Bombay State®
(Interruptions)

Shri Raj Bahadur: ] do not think
there 15 any prospect or likelihood of
that.

W UNPRY X JUTIW WERY
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agt aw wiw qeaka o fefs-
wedy w1 arenw &, Mo ARy &
Pafmnedra w1 aveqs &, g g fawna
& fir wre g farel xw U e W A%
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wrgra € 1 39 7 g% Fed dmwar d
witdy & ar? ¥ I e & wgrmar

“The mass of the working
classes must nct be employed as
objects but as subjects In the
economic system—they must
know that industry r working
according to their desires in order
to improve the.r standards of
hving. They must bear their share
of the responmibiity for 1t
and they can only do so when they

have the night to participate in the
determunation of its pol.cy™

wafeg T gt WA T@ AW
aft § s woge W fomr dar frorn
¢ @ fieerm i farevr § 1 R fawwrs
¥ f& wre Qo7 sy IR 09 F X
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m Trwer awey feaem fw
afers e ¥ oz N oA #
T Tw qufeedt qe grerey faewrr fean
amy otr 3% & ¥ oA 6 ofesd
Ry v § yagd W fgen @ mfe
wg Tg ¥oW fe e wrw g T
dr ot sfet AgmE oW
favarre § s srere oy fesh o7 1o =
e oY oY v Frwed g v andt o

wifare § of fox aephg ol B &
adre seay fs gart Tk o & af
R § 9w Ol et o dw o fofw
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Shri Raj Bahadur: Sir, [ creve
your indulgence to clear one pont
which was raised by Shr Nagt Reddy
about the officer who was alleged to
be involved in the timber case. I have
now collected information It goes to
show that an enqury was held and
the timber was indeed found to be
defective But no charge of corruption
was proved The officer was only
warned for being careful in future
because the charge could not  be
established The defective timber
also was used elsewhere and “he
pr.ce paid for at a lower rate

So far as traiming 1s concerned, I
hive the figures

Mr. Deputy-Speaker: His complant
was that double promouon was give)
t» the officer

Shri Raj Bahadur Warning does
not disentitle or make hum inehigible
for promotion because the charge had
not been established If the charge
had been connected with the officer
perhaps his promotion would have
been affected Even then I would
have 1t looked into agsin as to whether
the allegation about promotion is
correct or not.



N7 Motion re:

Mr. Deputy-Speaker: Double pro-
motion.

Shri Ra) Bahadur: I would have 1t
looked into whether is correct or not

I will give my hon. friend, Shn
Raghunath Singh, figures about the
techn cians that we have got tramed
Thirteen technic ans were sent to
France for traming under ACL. They
have since returned after successful
completion of the training 85 artisans
are also receiving training in  the
tra.n ng schools and the shipyards

SEPTEMBER 1, 1950 Annual Report of o718
H ipyard

industan Sh
(Private) Limited

“H.r. Deputy-peaker: The question

“That this House takes note of
the Annual Report of Hindustan
Shipyard (Private) Limited for
the year 1957-58 along with the
Audited Accounts, Iaid on the
Table of the House on the 3ist
March, 1989."

The motion was adopted.
1847 hrs

The Lok Sabha then adjourned till
Eleven of the Clock om Wednesday,
September 2, 1959/Bhadra 11, 1881
(Saka)
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1036

1038
1039
1040

1041
1242
1043

1044

1245
1046
124~

104R
1C49

1050

1051

1052

UsQ

No

1901
1902

1903

1904
1905
1906

190~
1904

1909
1910

1911

Subject

European
Marker .
Miumum wages for
plantation  labour

Common

* Small Scale Industry

Press Council .
M::ufmm of cloth
| |

Labour participation
in Public Underiakings
Contrac’ system  n
vement factones

Export of shoes 1o
Russia

Comumon Service Om-
tres  for  Arinsans,
Onssa

Code of disciphine 1n
Industry

Pulta ‘Tallah an
Main . .

Automobile  spare
parts

F'lm Festival Moscow
Trawfer of terntories

under Bagge Award
Employees”  State
Insurance

Sindn  Fertilurers and
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Manufacture of chesp
cars : N

Import  licences
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Employm.nt
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Cur Board
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Industry
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imn Punpb
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Press Information
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Bihay . .
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Reviewing Commuttee

Labour participation
N management .
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Ptnelun Land Refirms

Enquiry into Kerals
plantation  stnke .

Deln Race Cmm
Club
‘;dfuﬂnmq in
chemscal goods .
Jadustrial  Esste,
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handiooms .
Dandaisrspys Scieme
lmufmﬁndc
Pulp

Shnrlﬂlln m-

C:purtof beuxite to
Jepsa . .
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5551
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3552
5552
5552-53

5553
5554

5554-55

5555
5556

555657
5557
$557-88
§as8

§558-59
555960

§560-61
s561-62
3562

$362
§562-63

$563
5563
5563-64

5564

5564-65
3565

5565-66
5566
3566-6/
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Manufacture of anti-
biotics at  Okhla

Development Council
for Salt Industry .

Ashoka Hotel .
Export of mangnes .
Bharat Scwak Samaj

B:rcm of y from
epal to India .

Amendment of leour
Acts .

Rehab: litstion of -iu-
aced porsons ftom
istan . f
Tmpont of wonon
Hind) and Sanski: wn
forcign  countriey
Violanior. of craec-fire
line
Small scale mdmlrm
pronlucts .
Disnies pramied by
Coovernment of Lrha
Phutugraphuc matcnials

Popularisarion of hand-
loom fabnies in fureign
countrie”

focal  developmem
Works Programme .

Perfumes .

Map of Kashnur
Gwvernment Advertise-
mems

Fducsted unemplned
in Andhra  Fradesh

Technacal trln'lms in
Punjab

Stevedore an:n L

Bombay . .

Steening Committee
on Wages

1967 Hundustan

1968

195
19

Cotusens

5567

5567
5367-88
$568-69

5569

ssr0
ss70-11
sS7T1-73
»N
557374
557475
5575
$576
1576~
5577
sST7-718
ssT8
557879
5579-%
s380
ssBo-81
5381
ss81-82
5582
ss8a-83
358y

35884
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WRITTEN ANSWERS TO Corommw
QUESTIONS—contd. BILL PASSED §610—-11
vsQ. Subject CoLumns The Deputy  Mi of
No. m ¢ . Tar-
197t Drug Units . . §s8s-86 tht th: Bﬁ:m-
1972 Cememt  factory in Appropriation 1959
Awam . . . 3386 be taken into a
S.N. opte;n* After t:lﬂ‘::—
,‘g'. pv-clause  consideration
the Bill was passed.
8 Im ing closure of
ﬂl tbdl » Delhi . 5586
. MOTION RE: FOURTEENTH
MOTIONS FOR ADJOURN i REFORT OF THE LAW
MENT .. - 55875 COMMISSION . $611—40
1) The Speaker poned
@ "l the and Seprember, B eon e the. Founcentt
&”‘%hi:lwhjont:} Report of the Law Com-
g bality “;::mmmwl.qn.x‘-’i:
i w
e s oo s sdcpicd
rd
the e s
nation of the DEMAND PFOR EXCFSS
Swuff, Indan Army, G : : 64062
to be followed by u& GRANTS . ’
reugnations t Discussion on Deman
Chucfs of staff of the ® for Excess Graot m
Indian Air Force and respect of Delhu Suate
Indian Navy :— for the year 1956-57
Sarvashn J. B. K commenced and con-
Asoks M‘h‘n. mﬂr: cluded. The demand
Ganest Gorsy, was voted in full.
ms. fh" i (y) Demands for Grants
Prakmh Vir Shastn, respect of Himachal
m  Mahany, Priciesh for the year
Shraddhakar  Sups- 1956-57 commenced
kar, S. C. Gupta and and concluded. The
Tndib Kumar Chau- demands were voted
. wn full.
(2) T!ae” Speaker withheld
g of  snother | & BILL, UNDER CONSIDER-
joumment motxmn ATION 5662—70
S “mn %M‘;{ The Munstcr of Statein the
ru“mmnnd Shes S. Minstry of Home Afluns
M."“{! oy (Shn } moved that
Food h the  Arms Bill, 1958, as
='he’ had decred e be vkt a0 com
to admi l"l I‘Q“g gideraton. The dmscusson
the b} w18 not concludad,
STATEMENT BY MINISTER s6o7—10 .
The ofl wd MOTION RE : ANNUAL
Miniser REPORT OF HINDU-
Power Sﬂlﬁ o STAN SHIPYARD (PRI-
lm“ mﬂ‘" : h“"& VATE) LIMITED s670—5718
Navigation Canal of Kris! Gunt
the Damodar  Valley Sw‘h’ moton  re-
ot ianghty “arca "ot the Anous! Re-

ronHMuﬁnSlw-
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MITION RE: ANNUAL
REPORT OF HINDU-

STAN SHIPYARD (PRI-
VATE) LIMITED—conid,
g‘:m—si Llﬂ

Table on 31-3-59. “Afier
some discussion the Mo-
chn was adopted.

[Dany Docwar}
AGENDA FOR

Discussion on_the motion
ur'rmﬁ: on Official
Language. .

5728



